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HOUSE OF THE PEOPLE

Friday, 11th December, 1953

The House met at Half Past One of
the Clock

[Mr.  Speaker in the Chair ] 

ORAL  ANSWERS  TO  QUESTIONS 

Census of Land Holdings

>̂842. Sardar Hukam Singh:  Will
the Minister of Food and Asricnltiire

be pleased to state:

(a) whether any circular has been 
or is proposed to be issued to State 
Governments indicating the lines on 
which they should conduct a census 
of land holdings in their  respective 
States; and

(b) if so, what is the main policy
underlying that circular and how  is 
that to be achieved?

The Deputy Minister of Food and 
Agrriculture (Shri M. V. Krishnappa):
<a) A letter will be issued shortly.

(b) The object is to  collect such 
data relating to the holdings and cul
tivation of agricultural land as  will 
enable each State Gk>vernment to de
termine the maximum area which an 
individual may hold.

Sardar Hukam  Singh: Does the
Government stick to the policy laid 
down by the Planning  Commission 
that a ceiling should be imposed?

Shri M, V. Krishnappa: Of course,
“ a celling would be imposed.
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Sardar Hukam S'ngh: Did Govern
ment take note of the speech made 
by the Union Agriculture Minister at 
the Conference of State Agriculture
Ministers wTiich gave an indication to 
the contrary?

The Min’̂ŝter of Food and Agricul- 
tnre (Shri Kidwai): The Union îgri- 
culture Minister made  a statement. 
It is also true that most of the State 
Agriculture Ministers sigreed with it. 
But the implementation will rest with 
the State Governments with the ap
proval of their Legislatures.  There
fore, there is no question of any oarti- 
cular opinion arising.

Sardar Hukam Singh:  May I know 
whether the Union Government dis
couraged Delhi and Assam when they 
wanted to impose a ceiling on  the 
holdings?

Shri Kidwai: Whatever is in the
Planning Commission Report is there. 
But to give effect to it wa have  to 
know how many persons  are there 
and what is the extra land that  will
be available, and the effectiveness of
that will depend upon the data re
ceived.

Shri A, M.  Thomas: From  the
speech delivered by the Union Agri
culture Minister, Dr. Pimjabrao Desh- 
mukh, we were led to understand that 
there is a conflict of views between 
the Agriculture  Ministry  and  the 
Planning Commission.  Am I right?

Shri Kidwai: The Planning Com
mission Report is there, and the sub
stance of the speech has also  boen 
reported in the Press.
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Rinderpest Vaccine

*843. Dr. Ram Subhag- Sing:h: (a)
Will the Minister of Food and Agri- 
eulture be pleased to state whether 
dessicated rinderpest vaccine for im
munization of livestock  against dis
ease is manufactured in India?

(b)  If so, where, and what quan
tity?

The Deputy Minister of Food and 
AgTlculture (Shri M. V. Krishnappa);
(a) Yes.

(b)  The vaccine is  manufactured 
at the Indian Veterinary  Research 
Institute, Izatnagar;  Biological Pro
ducts Section of U.P. Government at 
Lucknow and the Veterinary Biologi
cal and Research Institute, Ranipet, 
Madras.  Information on the quanti
ties produced  at these  centres  is 
being collected and will be placed on 
the Table of the House in due course.

Dr. Ram Subhag  Singh: May  I
know whether the rinderpest vaccine 
produced at Izatnagar at present  is 
enough for the existing requirement's 
of the country?

Shri M. V. Kridmappa: It is not
enough.

Dr. Ram Subhag Singh: How much 
of this vaccine is imported at present?

Shri M. V.  Krishnappa: I  want
notice for that.
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Shri S. C. Samanta: May I know
which process for the manufacture of 
this vaccine has been accepted—the 
freezedrying process or the field or
ganisation process?

Shri M. V. Krishnappa: It is the
freezedrying process.  In a dry form 
all this vaccine is produced.

Sardar  Hukam  Singh: We  got
two experts from the F.A.O.  to ad
vise on the mass manufacture of this 
vaccine for  preventing  rinderpest. 
Have they been  able  to go  ahead 
and make some headway in that direc
tion?

Shri M. V. Krishnappa: I  want
sufficient notice to give those details.

Road Bridge over Sone

*844. Dr. Ram Subhag Singh: Will 
the Minister of Transport be pleased 
to state:

(a)  whether the plan and estimate 
of the construction of  road  bridge 
over the River Sone near Dehri  in 
Bihar have been prepared;

(b)  if so, the estimated cost 
constructing that bridge; and

of

(c)  when the construction work is 
likely to be undertaken?

The  Deputy  Minister  of  Rail
ways and Transport (Shri AUgcsan):
(a) No.

(b) Does not arise.

(c) It is hoped to commence  the 
work within a year.

Dr. Ram Subhag  Singh: May  I
know whether the plan and estimate 
of the construction of this road bridge 
over the Sons is pending before the 
Central Government?

Shri Alagesan: The plans and esti-
mates have to be prepared hereafter. 
There were various sites which v/ere 
investigated in this connection.  Fin
ally our engineer went there and  in 
consultation with the Bihar engineers 
a site has been  chosen.  Even for 
that, further  surveys are  needed- 
After that, the estimates will be pre
pared and sanctioned.

Dr. Ram Subhag Singh: The hon.
Deputy Minister referred to the final 
site.  May I know whether any site 
has been selected,  not finally  but 
provisionally?
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Shri Alagesan: The site  selected
now is four or five miles up-stream 
of the existing anicut.  There is an 
anicut there.

Oil Seeds Survey

*845. Shri V. P. Nayar: Will  the
Minister of Food and Agriculture bs
pleased to refer to the last paragraph 
of page 44 of the Central Oil Seeds 
Committee’s report for the year end
ing 31st March, 1952  regarding  a 
scheme for survey of minor oil seeds 
in  Travancore-Cochin  State  £uid 
state:

(a) whether the Schenie  referred 
to therein has been submitted by the 
Government  of  Travancore-Cochin 
State for sanction of the Government 
of India;

lb) if so, whether a copy of  the 
Scheme as submitted and the sanction 
accorded will be placed on the Table 
of the House;

(c)  whether  Government  have 
given  financial  assistance  to  the 
Travancore-Cochin State Government 
for implementing the  Scheme;  and

(d) if so, what?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) Yes.

(b) A copy each of the scheme and 
sanotion accorded is plaoed on  the 
Table of the House.  [See Appendix 
IV, annexure No. 39.]

(c) Yes.

(d) 50 per cent,  of the total ex
penditure which is Rs. 1942/-.

Shri V. P. Nayar: In view of the
fact that cashew nut is available in 
large quantities and also in view of 
the fact that cashew nut oil is  a 
product which has a very good mar
ket overseas, Jnay I know whether 
the Government of India have done 
anything to find out the possibilities 
of extracting more cashew nut oil’

Shri M. V. Krishnappa: Yes. Cas
hew nut also falls under minor oil
seeds.  This survey  whici is being

undertakwi in Travancore-Cochin  is 
likely to include  this also  among 
others like Neen>-malia  azadiracta; 
ungo-pongamia glabra;  eluppa-basia 
latifolia etc.

Shri V. P. Nayar:  May I  know
whether the Government of India has 
made any survey, either  by them
selves or through  the  Travancore- 
Cochin Government, about the possi
ble yield of oil from minor oilseeds?

Shri M. V. Krishnappa: This sur
vey will cover all the detavis  The 
Central Oilseeds Committee was vevy 
keen about the survey about  minor 
oilseeds, and they have appointed this 
committee to go into it.  After  the 
report is submitted, the Central Oil
seeds Committee will go into it.

Shri V. (P. Nayar: The scheriie has
been placed on  the Table of the 
House and there  is no inclication 
whatso3ver about it.  That is why  I 
ask this question.

ShiOî V. Krishnappa: The schema 
only has been placed on the Table of 
the House; the report has not  been 
placed on the Table.  As I said, the 
scheme is being executed and the sur- 
very is being made.

Mr. Speaker: We, shall  to the
next  question.  It is a matter  of 
Rs. 1,000 or so.

SBri V. P. Nayar: It ought to have
cost lakhs.

Fishing

♦846. Shri V. IP. Nayar: (a)  WiU
the Minister of Food and Agriculture
be pleased to refer to para.  27  of 
Chapter XXIII of the First Five Year 
Plan and state  how  many  purse- 
seiners and trawlers have been  put 
into operation so far?

(b) How many sea-going fishermen 
have been trained to work in  these 
vessels so far?

(c) What are the  areas  now ex
ploited by these vessels?

(d) Are they operating on experi
mental or commercial trawlers?
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(e)  Have Government got data on 
the fishing grounds to Ge  exploited 
by these powered-vessels?

The Deputy Minister of Food and 
Agricn!*ure (Shri M. V.  KTfehnappa);
(a)  Purse-seiners and ;tr;awlers pro
vided for in the Plan have not  yet 
been ordered.

(b) Does not arise.

(c) Does not arise.

(d) Does not arise.

(e)  Some  data  on  the  firhing 
grounds in the seas off  Saurashtra, 
Bombay, Malabar, West Bengal and 
Orissa coasts have already been col
lected.

Shri V. P. Nayar; May  I km»w 
how the fishermen are trained or are 
proposed to be trained  for equipping 
themselves for using crafts which are 
run by motors?

Shri M. V. Krisbnappa; We have 
experts  from  Japan  and they  will 
give training to our fishermen.  As 
jsoon as our fishermen  are trained, 
we will send back those experts and 
our trained fishermen will give train
ing to the other fishermen.

Shri V. P. Nayar: May I  know
whether Government are aware that 
owing to inadequate data, especially 
hydro-biological  and  oceanographic 
data, it is impossible under  present 
conditions to have deep-sea fishing?

Shri M. V. Krishnappa: No,  Sir.
Fishing fields have been explored and 
surveyed since a long period.  Even 
as early as 1916, four or five previ
ous attempts were  made to survey 
all the fishing ground.  We have that 
data.  Our own Central organisation 
lor deep-sea fisfiing has a station  at 
Bombay.  They are carrying on  a 
survey.  Throughout the coast, fishing 
grounds have been located, and  we 
are exploiting this area.

Shji V. P. Nayar: Could the hon.
Minister tell us what sort of data the 
Government of India have regarding 
the  Wadge  Bank  in  Travancore- 
Cochin State?

Shri M. V. Krishnappa: The Wadge 
Bank was surveyed by both Indian 
and Ceylon Governments as early  as 
1904.  The Ceylon  Government  is 
exploiting that Bank; we are not ex
ploiting it.

Shri Achuthan: Do the  Govern
ment intend to introduce trawlers of 
this type in the near future?

Shri  M.  V.  Krishnappa: Yes.
Purse-seiners and trawlers have been 
already ordered.  Purse-seiners are  a 
new thing to India and before order
ing these vessels we wanted to get  a 
man who is  experienced  in  tieir 
operation, because that vessel operates 
in deeper waters.  They will have to 
make a survey as to  what type of 
vessels are necessary for our coastal 
and deep-sea fishing.  After that, we 
want to get these vessels.

Shri V. IP. Nayar: The hon. Minis
ter was just now telling the House 
that it was the Ceylon Government 
which was  exploiting  the  Wadge 
Bank.  In view  of the  fact  that 
Wadge Bank  is in  the  territorial 
waters of India as much as it is in 
the territorial waters of Ceylon, are 
we to take it that India  has given 
away the right to exploit the Wadge 
Bank to the Ceylon Government, or 
are we going to exploit it ourselves?

Shri M. V. Krishnappa: It is meant 
for both the Governments, and when 
we are not exploiting it they are ex
ploiting it; and when we get our ves
sels we want to exploit it aU  the 
more.

Fisheries

♦847. Shri V. P. Nayar:  Will  the
Minister of Food and Agriculture be
pleased to refer to the priorities de
tailed in the Chapter on Fisheries in 
the First Five Year Plan under  the 
heading 'Marine fisheries’ and state:

(a) how many of the country craft 
have  been mechanised  so far;

(b) how many of the country craft 
are expected to be mechanised dur
ing the period of the Five Year Plan;
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(c) whether  harbour  facilities 
have been made under the Plan;

(d)  if SOI, at which places; and

(e) the amount so far spent under 
the Plan  over items mentioned  in 
parts (a) and (c) above?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a)  to (e).  The information is being 
collected and will be  laid on the 
Table of the House.

Shri V. P. Nayar: I submit, Sir,
that in such cases the question need 
not be answered.  If the information 
is being collected, what are we to put 
our supplementaries on?

Mr. Speaker: Order, order.

Shri V. P. Nayar:  Then why at aU
should the  time of the House  be 
taken up?

Mr. Speaker: He is taking up the
time of the House now  in putting 
this question.

Shri V. P. Nayar: That is because
I want to avoid such things in  the 
future.

Shri M. V.  Krishnappa: May  I
submit.........

Mr. Speaker: It is no use submit
ting.  The information has to be col
lected.

Shri M. V. Krishnappa: The hon.
Member.............

Mr. Speaker: Order, order.

Agricultural Colleges

*848. Shri D. C. Sharma: (a)  Will 
the Minister of Food and Agriculture
be pleased to state how many  new 
Agricultural Degree  Colleges  have 
been started in India since the  15th 
August, 1947?

(b) How many of them are  still 
unrecognised?

(c) How many States have Agri
cultural Degree Colleges?

(d)  Is  any  grant given  by  the 
Central Government to any of them 
and if so. how much to each?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a)  8, according to the  information 
available with the  Government of 
India.

(b) One.

(c) Thirteen excluding the Central 
CoUege of Agriculture in Delhi which 
is maintained by the Central Govern
ment.

(d) Nil.

Shri D. C. Shanna:  May I know,
Sir, if it is the intention of the Minis
try to provide more  agricultural  col
leges in those States which are called 
surplus ̂States?

The Minister of Food and Agricul
ture (Shri Kidwai): The State Gov
ernments are making  arrangements 
to open colleges in such States.  For 
instance, Orissa  is contemplating  to 
start an agricultural college in Orissa, 
and Punjab has got a scheme to start 
another college in the Punjab.

Shri D. C. Sharma: May I know.
Sir, if an3i;hing is being done to re
vise the syllabus of these colleges in 
order to provide  good workers for 
our community projects?

Shri Kidwai: The Orissa Govern
ment is contemplating  to start a col
lege with training for Extension Ser
vice, and it will keep in touch  with 
the agricultural developments around 
Ihe college area.

Shri D. C. Sharma: May I know.
Sir, if the Central  Government  is 
contemplating to give some of  cur 
agricultural projects to these colleges 
for research investigation?

Shri Kidwai: If there is such a
proposal, we will consider  't sjrmpa- 
thetically.

W.H.O.

*849. Shri D. C. Shanna: (a) WiU
the Minister of Health be pleased to 
state what research projects in India 
have been conducted so far iTnder the
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auspices  of  the 
Organisation?

World  Health

(b) How many of thest are still in 
progress?

The  Deputy  Minister of Health 
(Shr̂'mati Chandrasekhar): (a) Three 
research projects viz. ‘Epidemiological 
studies in Cholera  in West Bengal’, 
‘Plague Survey Project in U.P.’, and 

‘Special Research Project  in Tuber
culosis including  B.C.G. Vaccination 

at Madanapalle’ have so far been con
ducted in association with the World 
Health Organisation.

(b) Except for the  Plague Survey 
Project in U.P. which is not function

ing for the time being owin̂ to  the 
departure of  the World Health Or
ganisation expert, the other two pro

jects are in progress.

Sbri D. C. Sharma: May I know.
Sir, if it is under the contemplation 

of the  Ministry  to  undertake  re
search  in leprosy in  collaboration 

with the W.H.O.?

Shrimati Chandrasekhar: Not with

the coUaboration of the W.H.O., but 
we are going to establish a Research 
Institute in Madras.

Shri D. C. Sharma: May 1 know.

Sir, if it is under the contemplation of 
the Ministry to undertake  research 
with the collaboration of the W.H.O., 

into those diseases which are peculiar 
to the people who live in mountainous 
or sub-mountainous regions?

The Minister of Health (Rajkumari 
Amrit Kaurf: There is no such pro
ject  before  the  Ministry  at  the 

moment, but we do take W.H.O. assis
tance whenever it is possible.

Shri D. C. Sharma: May  I know.
Sir, if the Ministry is in communica

tion with the W.H.O.  for conducting 

any new research projects?

Rajkumari Amrit Kaiir: They may 

help us later on.

Efhciency Bureau on Railways

*850. Shri D. C. Sharma: Will the
Minister of Railways be pleased  to 
state:

(a)  whether the Efficiency Bureau 

at the Centre has been set up; and

(b) whether there is a proposal to 
have  similar bureaux at the  head

quarters of every Zonal Railway?

The  Deputy  Minster  of  Rail
ways and Transport (Shri Alagesan):
(a) It is expected to be set up in the 
beginning of January 1954.

(b)  No, there  is no proposal  at 

present to have similar Bureaux  at 
Zonal Railway headquarters.

Shri D. C. Sharma:  May I know,

Sir, what the functions of this Effici
ency Bureau will be?

Shri Alagesan: It will be a sort of

expert organisation which will under
take investigation of specific problems 
of Railway working in the field  of 

operation, workshop outturn etc., with 
a view to systematizing practices and 
securing economies.

Shri D. C. Sharma:  May I  know.
Sir, if the  problems  of  industrial 
management will also come under the 

aegis of this Bureau?

Shri Alagesan: i do not exactly un

derstand the relation between indus
trial management  and the  Railway. 
They will deal with all problems re

lating to Railway working.

Shri D. C. Sharma: I mean the pro
vince relating to transport  workers 

and all lEal.

Shri Alagesan: Staff problems also

they may take up and deal with.

Shri D. C. Sharma: May I know if 

the problem of human relations bet
ween Railway officials and passengers 
will also be under the aegis of  this 
Bureau?

Mr. Speaker: Can he say anything?

Shri Alâ an:  I think the Minis

ter is the link for that.
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Inland Water Transport

*851. Shri K. P. Sinha: (a) Will the 
Minister of Transport be pleased  to 
state whether Mr. J.  Surie,  United 
Nations  expert  for  inland  water 
transport who had come to study the 
practicability  of  introducing  river 
transport on the Ganga has submit
ted his final report?

(b) What  are his  main  recom
mendations?

(c) Do  Government  propose  to 
implement them?

The Parliamentary Secretary io the 
Minister of Railways  and Transport 
(Shri Sfaafanawaz  Khan): (a)  The
Government of India have received a 
copy of a preliminary report submit
ted  by Mr.  Surie  to  the  United 
Nations Technical Assistance Adminis
tration.

(b) Mr. Surie’s main recommenda
tion relates to a pilot project for tho 
Ganga and Ghogra rivers  with two 
tugs and eight barges.

(cf Yes.

Shri K. P. Sinha: May I know the
period of his stay and the total ex
pense over him?

Shri Shahnawaz Khan: He stayed
in India from 23rd  October to De
cember,  I cannot remember the ex
penses on him, but I think it is not
more than Rs. 8,000  in all.

Shri S. C. Samanta: May I know,
Sir, whether it is a fact that Govern̂ 
ment had settled that the recommen
dations  coming  from  the  United 
Nations Technical Assistance Adminis
tration would be implemented  from 
April last, and if so whether the mat
ter has been taken up?

Shri Shahnawaz  Khan: The  pre
liminary  report  submitted by Mr. 
Surie has been  considered  by  the 
Water Transport Board, and they have 
set apart  a sum  of Rs. 15,000  as 
salary for an officer who would process 
the whole project.  Mr. Surie has also

been requested to make out the  de
signs and complete the drawings of the 
barges and tugs.

Sardar Hukam Sing:h: May i know 
whether, independently of Mr. Surie’s 
recommendation,  our Central Water 
and Power  Commission  has under
taken any research so far as thig busi
ness is concerned?

Shri Shahnawaz Khan: An officer
from that Department has been de
puted for this work already.

Self-Sxjfficiency in Foodgrains

•852. Shri K.  P. Sinha: (a) Will 
the Minister of Food and Agriculture
be pleased to state whether it is a 
fact that this year the country  is 
expected to ibe self-sufficient so far 
as rice and wheats are toncemed?

(b) Are Government going to re
vise their food import policy?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) and (b).  It is expected that dur
ing 1954, it will be possible to meet 
the  rice  requirements  of  the 
deficit  States  from  internal  sour
ces  and  no  rice  will  be  im
ported except small quantities which 
the private trade may  import under 
the relaxations  recently allowed  or 
the rice that the Government may im
port for building  up a Central  Re
serve.

As regards wheat both the Centre 
and the State Governments hold large 
stocks at present and it appears that 
it will be possible to manage by im
porting not more than our quota  of 
one million  torts under  the  Inter
national Wheat Agreement.

Shri K. P. Sinha: May I know the
quantity of reserve surplus that will 
be carried over for the next year?

Shri M. V. Krishnappa: It will be
somewhere about 16 lakhs of tons, in
cluding rice, wheat and other things.

Shri Nanadas: May I  know how
and On what  basis  the  conclusion 
that the country will be self-sufficient 
in rice and wheat this year, has been 
arrived at?
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Sliri M. V. Krishnappa: On physi
cal stock basis.  We  have got  de
mands for about 11 lakhs of tons of 
rice from the deficit States, and  we 
expect about 12 lakhs of tons surplus 
from the surplus States.  So we hope 
to meet the total demands of the de
ficit States, from the surplus States.

Shri K. P. Sinha:  May I know the 
expected increase  in  production  of 
rice this season, as compared  with 
that, of last year?

The Minister of Food and Agricul
ture (Shri Kidwai): The  report  of
the final survey has not yet been re
ceived, but we hope it will be about 
6 lakhs of tons more than that of last 
year.

W ool

*853. Sardar  Hukam Singh: (a)
Will the Minister of Food and Agri
culture be pleased to state whether 
any  research  stations  have  been 
opened in the Himalayan regions for 
production of fine wool in our coim- 
try?

(b) What is the total annual  pro
duction of wool in our country  and 
how far is it short of our demand?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) Yes; at Pipalkoti in the U.P. hiUs 
and Banihal in Jammu afid Kashmir 
State.  A third centre will be opened 
in Himachal Pradesh as soon as  a 
site is selected.

(b)  The annual production of raw 
wool in the country  is tentatively 
estimated to be 52 million lbs.  Total 
consumption of indigenous raw wool 
in the country comes to about  24 
million lbs.  but the needs of  the 
worsted section of the mill industry 
have ito be met chiefly by imports of 
fine variety of raw wool,  wool tops 
and worsted yam t© the extent of 11 
million lbs.

Sardar Hukam  Singh: How  does
our indigenous wool  compare  with 
Ibat imported from outside?

Shri M. V. Krishnappa: It does not 
compare favourably.  That is why we 
are importing fine varieties of wool.

Sardar Hukam Singh: Has any re
search been made by way of experi
ments to find out the  potentialities 
that our  indigenous sheep have for 
producing fine wool?

SCiri M. V. Krishnappa: After hav
ing found out  that  our  indigenous 
wool is inferior to the imported wool, 
we are doing experiments to improve 
the quality of our indigenous wool.
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Shri  M.  V.  Krishnappa: I want 
notice for that.

Sardar Hukam Singh: May I know 
whether there are any particular cen
tres where such  research  is  parti
cularly being carried out to find out 
these potentialities as to whether and 
in what, way we. can improve  the 
wool of our indigenous sheep?

Shri M. V. Krishnappa: I have al
ready stated that we have a centre at 
Pipalkoti in the  U.P. Hills,  with  a 
fleece testing laboratory at Khalso in 
the district of Delira Dim, and apart 
from this, we  have got in  Banihal 
Pass a station where we have develop
ed the Kashmir-merino sheep.  These 
rams are being developed, and distri
buted throughout  the country.  No'iiF 
we have developed a new scheme, ac
cording to which  we  develop  both 
rams and ewes, and distribute  them 
to the shepherds throughout the coun
try.

ĈALCUTTA Suburban Railways

•855. Shri S.  C. Samanta:  Will
the Minister of Railways .be pleased 
to state:

(a)  which portion of the old Ben
gal Nagpur Railway  has  been in
cluded for survey  by the team ot
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officers  appointed  to  prepare  a 
scheme  for  electrification  of  the 
Calcutta Suburban Railways;

(b) whether  any  similar  survey 
was made in the past;

(c) if so, when; and

(d) the past recommendations?

The Parliamentary Secretary to the 
Minister of Railways  and  Transport 
(Shri  Shahnawaz  Khan): (a) The
main line from Howrah  to Chakrad- 
harpore and all important branches in 
the coal field carrying  heavy  coal 
and other mineral traffic have  been 
included in the survey.

(b)  to (d).  No detailed survey  of 
this nature has been made in the past. 
The Calcutta Terminal Facilities Com
mittee which carried  out  investiga
tions in 1947 recommended the  elec
trification of the  section  Howrah— 
Machada as the first step of the elec
trification from Howrah to Khargpur.

Shri S. C. Samanta: May I know 
the additional terms of reference  to 
this Committee, over and above those 
for the S. N. Roy Committee, to which 
a reference was made  by the  hon. 
Minister just now?

Shri Shahnawaz Khan: The  main 
task of the Roy Committee  was to 
find out the possibilities of a circular 
railway in Calcutta.  This Committee 
deals with the entire industrial belt 
in Bihar and Bengal.

Sbri S. C. Samanta: May I know 
whether Government have laid down 
any time-limit for this survey?

Shri Shahnawaz Khan: No definite 
time-limit can be fixed, but it is ex
pected that the work will be over in 
a period of about nine months.

“Anson” Aeroplanes

*856. Sardar  Hukam Singh:  WUI
the Minister of Communications be
pleased  to state what  service have 
the ‘Anson’ aeroplanes been put  to 
since their  purchase in 1949?

The Deputy Minister of €k>mmiiniea- 
tions (Shri  Raj  Bahadur): Ansons 
are being used for imparting training 
in flying twin-engined  aircraft  and 
navigation at the Civil Aviation Train
ing Centre, Allahabad.

Sardar Hukam Sin̂rh: Were  they
ever used for conmiercial purposes or 
for freight business?

Shri Raj Bahadur: No,  Sir.  They 
cannot be used for these purposes.

Sardar Hukam .Singh: What  waŝ 
the number  of  Ansons  purchased, 
what was the cost that we  incurred 
on their purchase, and. from  which 
country were they purchased?

Shri Raj Bahadur: The number of' 
Ansons we purchased is 12, and  the 
total cost to us was in the neighbour
hood of Rs. 35 lakhs, plits Rs. 9 lakhs 
for spares.

Sardar Hukam Singh: Is it a fact
that most of the time they have been 
out of service, and could not be used?

Shri Raj Bahadur: It is not a fact, 
that they have been out. of  service. 
As a matter of fact, in  1947-48—we 
know something of that period,  and 
what it was like at that time—it was 
proposed that the  Aviation  Depart
ment should train  as many  as  300 
pilots per annum, and for that pur
pose, it was felt that we should have 
some twin-engined aircrafts for that 
purpose.  The Dakota was  supposed 
to be too costly, so there were only 
two alternatives before us, the Ansons 
and  the  Beechcrafts.  The  Beech- 
crafts could be purchased only by the 
expenditure of dollars.  Therefore the 
choice fell in favour of Ansons. Mean
while the situation  became  calmer, 
and. there was  cease-fire,  and  we 
found that they were not required to 
that degree or extent which we had 
initially proposed.

Sardar  Hukam  Singh: Are  they 
being used even at present?

Shri Raj Bahadur: They are being 
used for training purposes, as I said 
earlier.
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Tobacco

*857. Shri C.  R.  Chowdary:  (a)

Will the  Minister of Food and Agri
culture be pleased to state the total 
acreage under tobacco cultivation in 
the Andhra State in the 1952-53 Crop 
Year?

(b) What was the produce during 
the same period?

(c) How much of the stock  has 
accumulated  in  the  godowns  of 
growers for want of marketing facili
ties?

(d) What steps have been  taken 
to create the necessary facilities for 
the disposal of the stock?

The Deputy  Minister of Food  and 

Agriculture (Shri M. V. Krishnappa);

<a) 252,300 acres.

(b) Production has been estimated 
at 73,700 tons.

(c) About 50 million pounds most
ly of low grades are estimated to have 
remained unsold with producers and 
middlemen.  This  estimate  includes 
the carry-over from previous seasons.

(d) Accumulation of stocks is  not 
wholly due to lack of internal and ex
port  marketing, facilities  The  de
mand  for  the  particular  types  of 
varieties of tobacco lying unsold  is 
less than its supply despite the fall in 
production  since 1950-51. Govern
ment have taken steps to encourage 
the utilisation of low grade tobacco 
for the extraction of nicotine and as 
manure.  Steps have also been taken 
to develop export markets.  These in
clude the appointment  of an  officer 
in U.K. for the development of export 
trade in that country and on the conti
nent, publicity  through  Exhibitions, 
Show-rooms and contacts with impor
ters and dissemination of information 
on qualities and prices.

Shri C. E. Chowdary: What steps 
have been taken to encourage the in
dustry of extraction of nicotine?

Shri M. V. Krishnappa: Some pri
vate companies are trying it, and we 
are encouraging them.

Shri S. V. L. Narasimham: May 1

know whether the officer to be  ap
pointed in U.K. has taken charge?

Shri M. V. Krishnappa: He is ap
pointed by the Ministry of Commerce 
and Industry.  So this question should 
be addressed to them.

Dr. Rama Rao: In view of the re
cent Indo-Soviet  Trade  Pact,  what 
steps have Government taken to  en
courage trade in tobacco?

Shri M. V. Krishnappa: We want 
to explore all possibilities  of barter 
with every country.

Shri Dabhi: How  much  nicotine
was produced during the year 1952- 

53?

Shri M. V. Krishnappa: This ques
tion also must be referred to the Min
istry of Commerce and Industry.

Auxiliary Medical and Public Health 
Assistants

♦858. Dr. Rama Rao: (a)  Will  the 
Minister of Health be  pleased  to 
state whether the Central  Govern
ment have  circulated a scheme to 
train persons as auxDiary  medical 
and public health assistants  for rural 
areas?

(b) What  are the details of  the 
Scheme?

(c) What is the estimated expendi
ture on the Scheme?

The  .Deputy  Minister  of  Health 

(Shrimati  Chandrasekhar): (a)  A
tentative scheme containing proposals 
to train persons as auxiliary medical 
and public health assistants for rural 
areas has  been  circulated  to  the 
States, who have been asked to offer 
comments on it.

(b) As the scheme has not yet been 
finalised, and will be discussed at the 
next meeting of the Council of Health 
Ministers, it is not considered advis
able to publish the details at present.

(c) No accurate estimate of expen
diture can be made till the scheme is 
finalised.
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Dr. Rama Bao: Which States have 
accepted this proposal?

Shrimati Chandrasekhar: We  are
still awaiting replies from the States.

Dr. Rama Rao: May I know whe
ther it is a fact that the Central Grov- 
emment have offered  only a small 
portion of the expenditure,  whereas 
some of the States like Madras have 
asked for 50 per cent.?

The Minister of Health (Rajkumari 
Amrit Kaur): That is  not  correct, 
Sir.  No State has asked for financial 
help yet, and the matter will be dis
cussed in all its aspects, and in all de-. 
tails  in  February 1954, when the 
Council of Health Ministers meet.

Shri Dhulekar: Is the hon. Minister 
aware that there is great opposition to 
this scheme, because this scheme has 
been launched for crushing the Ayur
vedic practitioners in the rural areas?

Shrimati Chandrasekhar: .No, Sir.

Mr. Speaker: He does not attribute 
any motives, but says that the result 
will be to crush the Ayurvedic practi
tioners.

Rajkumari Amrit Kaur: Certainly
not, Sir.  In fact I have even said to 
the State Ministers that  any  Ayur
vedic practitioner who wishes to come 
in and take this training should be 
employed in the scheme.

M anufacture of X-Ray Plants

*859. Dr.  M.  M. Das: Will the
Minister of Health be  pleased to 
state:

(a) whether it. is a fact that  the 
Minister of Health, during her visit 
to Calcutta in August, 1953, inspected 
a factory  where X-Ray  plants and 
other electro-medical  apparatus are 
manufactured;

(b) whether  it  is  a fact  that 
different kinds of X-Ray plants  and 
electro-medical  apparatus  manufac
tured by this factory have  already 
been supplied to various  institutions, 
hospitals and universities  in India; 
and

(c) how the costs of X-Ray plants 
and other medical apparatuses  pro
duced .by this factory compare  with 
those of imported ones?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Yes.

(b) M/s. Radon  House,  Calcutta 
had supplied one High Tension Trans
former together with connected acces
sories to the Principal, Indian Schools 
of Mines and Geology,  Dhanbad  in
1952, against an order placed on them 
by the Directorate General of Sup
plies &  Disposals.  Information  re
garding the supplies made by this firm 
to other institutions is not available.

(c) Prices of  X-Ray  Plants  and 
High Tension Transformers quoted by 
the firm against certain tenders issued 
by the Directorate General of Supplies
&  Disposals  compared  favourably 
with imported stores.

Dr. M. M. Dioe .May I know  how 
the quality of the product of this firm 
compares  with  those  of  foreign 
makers?

Rajkumari Amrit Kaur: Well, Sir,
the opinion given to me by  persons 
who know is that they are probably 
not quite as good but that they  are 
serviceable and, of course, they are 
cheaper.

Supply of Rice to West Bengal

*861. Shri  B. K.  Das: Will  the
Minister of Food and Asriculture be 
pleased to state:

(a) what quantities of rice  have 
been procured during the year 1353 
in West Bengal under the levy system 
from individual producers, from rice 
mills and by purchase in the  open 
market;

(b) the  total  quantity of  i?.ce 
supplied to the State by the  Centre 
during the year 1953 and how much 
of it, from the imported rice; and

(c) what quantity of rice will be 
Supplied to the State for the year
1954 to meet its  rationing  oommit- 
ments?

The Deputy Minister of Food and 
Airriculture (Shri M. V. Krishnappa):

(a) (In ’ooo tons).

(i)  Procurement from individual

producers. 117
(ii) Procurement from rice mills 48
(iii) Purchases in the open  market 42

Total 207
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(b) During the current year, a total 
quantity of 221 thousand tons of rice 
has so far  been  allotted  to  West 
Bengal out of which 20 thousand tons 
are overseas rice.

(c) Full requirements which may be 
20 to 30 thousand tons per month.

Shri B. K. Das: May I know whe
ther there is any idea of  increasing 
the quantum of ration in rthe ration
ed area in West Bengal and whether 
that matter has been taken into consi
deration while computing the quanti
ty that wiU be necessary to meet the 
demand of the State?

Shri  M. V.  Krishnappa, Sir,  in 
West. Bengal, in the Calcutta rationed 
area, we have already increased the 
quantum from 4i ozs. to 6 ozs.;  and 
this year, over and above this rise in 
the ration shops, we have made rice 
available for aU consumers  in what 
are known as special shops, where one 
can purchase over and above the 6 oz. 
which they can get from the ration 
shops.

Shri B. K. Das; May I know what 
steps have been taken to remedy the 
complaints about the quality  of rice 
that has been supplied?

The Minister of Food and Agricul
ture (Shri Kidwai): This  year  the 
surplus States will supply paddy so 
that it can be husked or milled  ac
cording to the wishes  of  the  con
sumers in Bengal.

Shri B. K. Das: May I know whe
ther there will be any purchase this 
year in the open market according to 
the scheme that was given out some 
time ago that if the prices fall below 
a certain level there will be purchase 
by the State Government in the open 
market?

Shri Kidwai: It has already start
ed in two districts and it will be done 
in other areas also.

Shri B. K. Das:  What is the level 
of price that will be taken into consi
deration for this piurchâe?

Shri Kidwai: It will be round about 
Rs. 7-8 per maund of paddy.

Shri S. C. Samanta: May I know
whether Government have come  to 
any final decision about the supply of 
paddy instead of rice to West Bengal?

Shri Kidwai: Yes.

Shri  B. K.  Das: How  will  this 
quantity which is expected to be pur
chased in the open market be utilised?

Shri Kidwai: It will be stored there 
as stock for emergencies.

Hindi Telegram Service

♦862. Shri Bhagwat Jha Azad: (a)
Will the Minister of Communications 
be pleased to state whether it is  a 
fact that increasing use is being made 
of the Hindi telegram service?

(b)  What is the number of tele
grams booked in the years 1951-52 
and 1952-53?
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Madras Port

*863. Ch. Raghubir Singh: (a) Will 
the Minister of Transport be pleased 
to state  whether it  is a fact  that 
Madras Port is Ifacing the prbblem 
of sand movement?

(b) If so, what steps has  the Port 
Trust taken so far?

(c) How far has it been successful?

The  Deputy  Minister  of  Rail
ways and Transport (Shri Alagesan): 
<a) Yes.

(b)  and (c).  A groyne or “Sand 
Screen” was extended in 1924-28 from 
the eastern  edges of the  southern 
breakwater for about 700 ft. into the 
sea and further extended in 1951-52 by 
another 216 feet.  Sand pumping and 
dredging are also in progress and by 
these measures the required depth of 
water at the entrance to the harbour 
has been maintained.

Fixation of Sugar-cane Price

*864. Shri Bibhnti Mishra: Will the 
Minister of Food and AgricnltiiTe be
pleased to state:

(a) the nature of the Scheme en
visaged in his inaugural  speech at 
the Tenth Annual Convention of the 
Deccan Sugar Technologists Associa
tion held at Harigaon (Ahmadnagar) 
on the nth October, 1953 regarding 
the fixation of price of  sugar-cane 
based on (recovery;

(b) whether  this  suggestion,  is 
being considered by Government; and

(c) if so,  whether  Government 
envisage the setting up of any suit
able and impartial machinery to find 
out the real recovery in each of the 
sugar factories?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) to (c).  No particular scheme was 
envisaged for payment of cane price 
on the basis of sugar recovery in the 
inaugural address to the Deccan Sugar 
Technologists Association.  Only  the 
need for evolving a fool-proof formula 
for the purpose was stressed on  the 
Technicians.  No such formula has so 
far been evolved.  The question of in
troducing the system of payment of 
cane price on recovery basis is under 
the consideration of the Government, 
and the question of setting up a suit
able and impartial machinery to de
termine real recovery in sugar facto
ries will be  considered  when  such 
formula is evolved and it is finally de
cided to adopt the system of paying 
cane price on recovery basis.
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Shri Shivananjappa: May I  know
whether the SISMA formula  applies 
to Mysore?

Slwi Kidwai: The Mysore  factory 
is not working this year.  Last year, 
even in spite of the reduction in cane 
prices they continued to pay Rs. 1-12, 
the previous year’s price.  Therefore, 
it does not arise.

Shri  Jhunjhunwala: Since  how
many years this question  has been 
considered by the  Government  and 
may I know whether this policy  has 
been considered in  relation to U.P. 
and Bihar?

Shri Kidwai: As I said, that for
mula has been evolved in South India 
where the minimum prices  required 
by the Government are paid  at the 
time of the purchase  of  cane  and 
later on they are paid something  in 
addition according to  the price that 
the sugar fetches.  I understand that 
some 3 or 4 annas per maund is being 
paid additionally this year. It is diffi
cult to apply this to the Bihar area or 
to Punjab or Rajasthan where the re
covery is admittedly  low.  In some 
cases the tenant may be called upon 
to pay back something if this formula 
is applied.  Therefore, as the quality 
of cane improves this will be extend
ed to other areas.

SiNGARENi Collieries

*865. Shri T. B. Vittal Eao; (a) Will 
the Minister of Labour be pleased to 
state the reasons for not providing an 
ambulance at Andrews Incline No. 21, 
YeUander, Singareni Collieries Com
pany, as required by the Mines  Act, 
1952?

(b) What steps have so far  been 
taken by Government to enforce this 
provision of the Act and if so with 
what result?

The Minister of Labour (Shri V. V* 
Giri): (a) An ambulance  car  has
been provided at No. 21 Incline.

(b) Does not arise.

Shri T. B. Vittal Rao: May I know 
when the ambulance at Yellander was 
provided; was it only after they came 
to know that a question has been put 
in the House of the People?

Shri V. V. Giri: In all probability; 
I do not know.

Noori Sugar Works, Bhatni

*866. Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state whether any steps 
have been taken by Government for 
getting Noori Sugar Works,  Bhatni, 
District Deoria (U.P.)  in  working 
order?

The Deputy Minister of Food and 
Agriculture (Shrt M. V. Krishnappa): 
No.

Shri Bishwa Nath Roy: May I know. 
Sir, whether there is any proposal be
fore the Government for taking over 
the factory  under  msuiagement  of 
Govt. Controller?

Shri M. V. Krishnappa: The  U P.
Government has  considered  it not 
necessary and they have diverted the 
cane to some other factory.

Shri Bishwa Nath  Roy: May  I
know. Sir, whether the attention  of 
the Government has been drawn  to 
the fact that the continued closure of 
the factory has resulted in much de
crease in the cultivation of sugar-cane 

in that area?

The Minister of Food and Agricul
ture (Shri Kid\£ai): That is not so,
because there are other factors to be 
reckoned with.  Sugar-cane  of  that 
area can be sent to other areas.
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Coaches

*868. Shri Sinhasan Singh: Will the 
Minister of Railways be pleased  to 
state the respective cost of building of 
air conditioned  Second Class, Inter 
Class and Third Class coaches and the 
number of passengers that they are 
designed to carry with their respec
tive revenue returns?

Th«  Deputy  Minister of Riil- 
ways and Transport (Shri Alagesan): 
A statement giving the information is 
placed on the Table of  the  House. 
[See Appendix IV, annexure No. 40.]

Shri Sinhasan  Singh: From  the
statement, it appears that the reve
nue, that is, the income received from 
third class is nine to 10 times, from 
the inter class, four to five times, and 
from the second class two to three 
times,  that  of  the  aii> conditioned 
coach. May I know, Sir, what are the 
reasons that prompted  the  Govern
ment to Imake these air-conditioned 
coaches  at  a heavy  loss of revenue 
when compared to the income deri
ved from the other classes?

Shri Alagasan: I have followed the 
question only partly.

Mr. Speaker: The  point  is  this:
that the income received is  not  in 
proportion to the cost. Why did they 
incur that cost?

Shri Alagesan: Thj income received 
cannot be in proportion to the cost 
of the coach.  I  do  not  think  the 
rationale behind the formula sugges
ted by the hon. Member is correct.

Shri Sinhasan Singh: It has been 
stated that the return per mile  for 
air-conditioned coaches is Rs. 2-12-0, 
when a third class coach, which costs 
only Rs. 1,20,000, has  a  return  of 
Rs. 2-5̂0 per mile. The return for air- 
conditioned coaches is only Rs. 2-12-0 
per mils whereas you  are  spending 
Rs. 2,61,000 on building one air-con
ditioned coach. Compared to the cost 
on air-conditioned coaches, the return 
friom second, inter and third  class 
coaches come to  several  times—10 
times more—than the air-conditioned

coacih, So, why this  air-conditioned 
coach was built at a cost which is a 
heavy loss?

Mr. Speaker: He is carrying on an 
argument.

Shri Dabhi: May I know, Sir, whe
ther the air-conditioned anid second 
class coaches are allowed to  carry 
more passengers than they are design
ed to carry as in the case of  third 
class coaches?

Shri Alagesan: In day-time, certain- 
ly it happens that they  carry  more 
passengers than is stipulated.

Shri Nanadas: May I know whether 
there is any proposal to introduce air- 
conditioned  coaches—air-conditioning 
arrangements—in the third class?

Brtoges on North Eastern Railway

*871. Shri Bibhuti Mishra; (a) WiU
the Minister of Railways be pleased 
to state whether Goyemment  have
received any representation from the 
public of North Bihar flood̂-atfected 
area for widening railway  bridges 
and culverts  and if necessary for 
constructing additional bridges  and 
culverts on the North Eastern Rail
way to  allow flood  water to  pass 
quickly?

(b) If so, do Government  propose 
to take any steps in the matter?

The  Parliamentary  Secretary  to 
the Minister of Railways and Trans
port (Shri Shahnawaz Khan): (a) and
(b).  No general representations have 
been received but four specific  com
plaints are under investigation by the* 
Railway.
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Shri S. N. Das: May I know  the
names of places from where specific 
representations have been made?

Shri Shahnawa? Khaa: One is from 
Shri Lakshmi Narain Singh. Mem.ber 
of the Legislative Assembly.  Bihar: 
the other is from the residents  of 
village Bhadakhurd.  The  third  one 
is from Shri  Jhulan  Sinha,  M.P., 
Gopalganj, and the fourth one is from 
Shri Badri Nath,  Village  Maugrauny 
Tola, Distt, Darbhanga.

Payment of Wages Act

*873. Shri Tushar Chatterjea: Will
the Minister  of Labour be  pleased 
to state:

(a) whether Government have re
ceived any representation from Trade 
Unions regarding the advisability of 
the application  of the Pajnnent of 
Wages Act on workers employed under 
the Port  Commissioners of Calcutta; 
and

(b) if so, what  steps Government 
propose to take in the matter?

The Minister of Labour (Shri V. V.
<5iri): (a) The All India  Port  and 
Dock Workers Federation had repre
sented in 1948 that the Payment of 
Wages Act, 1936, should be applied to 
dock workers including those in the 
Calcutta Port.

(b)  The  Act  already  applies  to 
factory and railway workers  in the 
Calcutta Port.  The other dock work
ers employed by the  Calcutta  Port 
Commissioners are at  present  paid 
wages on a piece-rate system on the 
basis of tonnage handled by them and 
consequently difficulties  experienced 
in computing and paying their wages 
within the time specified in the Pay
ment of Wages Act. The Chief Labour 
Commissioner (Central) has, therefore, 
been asked to study the  system of 
payment in this Port and to  report 
how the difficulties in  applying  the 
Act to the workers can be overcome 
His reply is awaited.

Shri Tushar Chatterjea: May I know 
the rêly is eaqpected?

Shri V. V. Giri: As early as possi
ble.
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(̂) zrfe  I,   ̂ ^
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(=5t) n̂̂rn: #  ̂ ^

f̂fr̂TT «iT ?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a)  Rs.
17.480/6/-.

(b) Sohan Lai (Parshad) treasurer 
—an employee of Shri Raj  Kumar 
Singh, the Treasury Contractor.

(c) The matter is under police in
vestigation.  Shri  Sohan  Lai  (Par
shad) Treasurer  and  his  assistant 
have been arrested.  The police have 
since submitted a charge sheet.

(d) Yes, on  the  night  between 
14th/15th January, 1952.

(e) and (f). The then Postmaster 
Shri Jadubans Sahai was  suspected 
to have a hand in the  theft.  Police 
treated the  case  as  ‘untraced*.  A 
sum Of Rs. 2,100/- was ordered to be 
recovered from the Postmaster.
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Mr. Speaker: That would  be  too 
general a question.

ir̂ T : ?rrT ^

IT̂  I I

Adult Civilian Training Scheme

♦875. Shri C. R. Chowdary: (a) Will 
the Minister of Labour be pleased to 
state the number of training institutes 
under the  Adult  Civilian  Training 
Scheme started in July, 1950 in the 
areas which are now in Andhra State?

(b) What is the number of trainees 
who received diploma in craftsman
ship in those institutes?

(c) how many of them are employed 
in State and Central Services?

The; Minister of Labour (Shri V. V. 
Giri): (a) 3,

(b) 379.

(c) The information is not available 
as it is not possible to follow-up the 
careers of ex-trainees.

Shri C. R. Chowdary: May  I know 
whether the people who have receiv
ed training and  this  diploma  are 
getting their names registered in the 
employment exchange?

Shri V. V. Giri: Some of them are 
registering their names in  the  em
ployment exchanges and those whose 

573 P.S.D.

names are not there—we  presume
that they have got appointments.

Shri Nanadas: May  I  know, Sir, 
the money spent in these three insti
tutions for the training of these 300 
and odd candidates?

Shri V. V. Giri: I have not got the 
information.  I will be glad to supply 
it to the hon. Member afterwards.

Shri C. R. Chowdary: May I know 
if the scheme is stiU in vogue?

Shri V. V. Giri: Yes, Sir.

Tea Gardens

*876. Shri Dasaratha Deb: Will the 
Minister of Transport be  pleased to 
state:

(a) whether the tea gardens of Tri
pura are linked up with the Divisional 
towns by motorable roads;

(b) whether it is a fact that due to 
lack of such roads, the  industry is 
suffering financial loss; and

(c) what steps Government propose 
to take to build up such roads?

The Deputy MioiiM: of Railways 
and Transport (Shri  Alagesan): (a)
Yes, Sir.  Most of the Tea  Gardens 
are linked up with  the  Divisional 
Towns  by  fair  weather  motorable 
roads.

(b) Government  have no definite 
information in this respect.

(c) Fair weather motorable  roads 
are being constructed where they do 
not exist.

Shri Dasaratha Deb: May  I know 
whether Government  have  received 
representations  fram the owners  of 
tea gardens to construct roads from 
the tea gardens to  link them  with 
the main roads through the  Govern
ment’s land with their own expenses 
which will be repaid by the Govern
ment later on?

Shri Alagesan: I am not aware of 
that representation.
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Railway Users* Consultative Committee

♦877.  Shri ManisWamy: (a)  Will
the Minister of Railways be pleased 
to state  whether it is a fact that a 
meeting of the Railway Users’ Consul
tative Committee of the Southern Rail
way was held at Madras in the se
cond week of November, 1953?

(b) If so, what were the subjects 
discussed at the meeting?

(c) What were the decisions arrived 
at in this meeting?

Th& Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shah Nawaz Khan): (a) Yes.

(b) and (c). A copy of the minutes 
of the meeting giving the subjects dis
cussed and their disposal is placed on 
the Table of the House. [Copy placed 
in the Library. See No. S—205/53.]

Shri Moniswamy: May I know how 
many officials and non-officials attend
ed this meeting?

Shri  Shahnawaz  Khan: The full
detail is given in the papers which 
are laid on the Table.

Shri Raghavaiah: May I know whe
ther the non-officials  are  nominated 
or they will be  elected  to  these 
bodies?

Shri Shahnawaz Khan: These bodies 
are purely consultative and there is 
no election.

Shri Muniswamy: May I know. Sir, 
whether  the  recommendations  and 
suggestions and decisions arrived at 
at this meeting will be implemented?

Mr. Speaker: Has he read the papers
laid on the Table?  Next question.

Sugar-cane Cultivation

♦880. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to state what steps are being 
taken to improve the sucrose content 
of U.P. and Bihar sugar-cane?

The Minister of Food and  Agricul
ture  (Shri  Kidwai): Research and 
development  schemes are in progress 
in U.T. and Bihar as also  in  other 
States to improve the sucrose content 
in cane and also  to  obtain higher 
yields of cane per acre.

Shri K. C. Sodhia: How long have 
these experiments been carried out?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
I want notice of that question.

Shri K. C. Sodhia: Have they effect
ed any improvement so far?

Shri Kidwai: In some  areas  they 
have, because I find that last year the 
Bihar Government awarded prizes for 
highly developed sugarcane.

Shri K. C.  Sodhia: Have  Govern
ment any idea to apply the Deccan 
or Madras formula to Bihar?

Shri Kidwai: Yes, if ;we are sure 
that the results would be beneficial to 
the producer.

Bridge  Over River  Bharati

*881. Shri K. P. Tripathi: (a)  WUl
the Minister of Transport be pleased 
to state whether representations were 
made to him during his recent visit 
to Assam for the  construction of a 
bridge over the river Bharati?

(b) What steps have been taken in 
the matter?

The Deputy  Minister  of Railways 
and Transport  (Shri Alagesaa): (a)
The hon. Memibeir is referring- pre
sumably to the Bhareli river on the 
North Trunk Road in Assam.  If so, 
the answer is in the affirmative.

(b)  An  official request for a grant 
has just been received from the State 
Government and the matter is under 
consideration.

Shri K. P. Tripathi: What  wHl  be 
the cost involved?

Shri Alagesan: It is estimated to be 
Rs. 60 lakhs.

Shri K. P. Tripathi: What will be the 
grant and what will be the loan?
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Shri  Alageŝ: The hon.  Minister 

has already promised to look into this 
question very favourably.  Perhaps, he 
will be able to make a grant to the 
tune of 75 per cent, of the estimated 
amount

Wheat

♦882. Shri K, P. Tripathi: (a)  Will 
the Minister of Food and AsTicaltare
be pleased to state the retail price of 
atta in Assam as compared to that in 

Calcutta?

(b) If there is any difference, what 

are the reasons for the same?

(c) What  is the pooled  price of 

wheat?

(d) What are the States in which 
wheat is delivered at pooled price?

(e) Are there any States into which 

wheat is not delivered at pooled price?

The Deputy Rfinister of Food and 
Affricnltiire (Shri M. V. Krishnappa):
(a) The retail prices of atta in Assa.n 

and Calcutta are:

ASSAM—Urban areas 
Rural areas

Urban areas

Rs./md.

24-6-0
25-0-0 

plus actual extra 
transport  cost 
beyond five miles.

23-12-0̂ 
to  V 

25- 0-0J

For Government commitments viz. 

requirements of Industries, Assam Rifles 

Battalion, North East  Frontier Agency 
areas, etc-

In free market which caters to ordi
nary consumers.

CALCUTTA-

(b) There is no milling facility in 
Assam and as such atta Is gf>t milled 

in Calcutta and despatched to Assam. 
The difference in the prices in Calcutta 
and Assam is xiue to the higher cost 
Of transport  and  other  incidental 
charges incurred  in  bringing aila  10 

Assam.

(c) The  pool  price  of  imported 
wheat is Rs. 15-8 per  maund  with 
effect from 15th November, 1953.

(d) and (e). Imported wheat is sup
plied to all the States at the pool price 
from docks or Central Reseirve depots, 

loaded into wagons or trucks.

Shii K. P. Tripathi: Is it not a fact 
that the pool price facility is not avail
able to Assam while it is available to 
other Slates?

The Minister of  Food and Agricul
ture  (Shri  Kidwal): Yes.  We  are 

prepared to deliver wheat in Assam 
at Rs. 15/8, but the Assam Govern
ment will have to send it back to Cal

cutta tor milling and  therefore the 
cost of transport will become double. 
Therefore, they prefer it to be deliver

ed in Calcutta where the milling faci
lities are available.

Shri K.  P.  Tripathi: One  of  the
reasons for higher price, is the cost 
of  circuitous  transport,  because  of 

Pakistan.  Will Government  consider 
suppilying it  to  Assam  at  pooled 
prices, calculating the  difference  of 
transport on it?

Shri Kidwal; Government does not 
distribute atta, as I said.  Assam is 
still trying to cultivate Jute, and if it 

is successful, I hope it will be avail
able cheaper.

Shri K. P. Tripathi: May  I remind 
the hon. Minister that wheat which is 

cultivated in Assam is very meagre. 
The question which I am putting is, 
whether, in view of great disparity in 
the retail price of wheat in Assam and 
the rest of India, Government would 
give some sort of relief by pooling the 
prices of wheat and bearing the cost 
of transport themselves?

Shri Kidwai: Government is prepar
ed to supply wheat at Rs. 15/8; but 
milling arrangements will have to be 
made by the local Government or the
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local consumer.  We have got miilling 
facilities in all other States, but not 
in Assam.

Railway Rolling Stock

*884. Shri Jethalal Joshi: Will the
Minister of Railways be  pleased to 
state how much of the rolling stock 
required by the Railways can be manu
factured in India?

The Deputy Minister  of  Railways 
and Transport (Shri Alagesan): Pre
sent annual manufacturing  capacity

Locomotives.

Carriages.

Wagons.

85

790

7800

The target of production is subject 
to availability of steel  in  sufficient 
quantities.

Shri Jethalal Joshi: May I know the 
number of coaches and wagons for 
which orders have been placed with 
foreign tirms from June to November, 
this year?

Shri Alagdsan: We  have  recently 
placed orders for 480 locomotives with 
foreign firms distributed over various 
countries.

Shri Jethalal Joshi: Is it a fact that 
the coach manufactured in India fiosts 
about Rs. 40,000 to Rs. 50,000, whereas 
the same imported from abroad costs 
about a lakh and more?

Shri Alagesan: There is some diffe
rence.  I am not at present able to 
say exactly what it is.

Shri Jethalal Joshi: Is it a fact that 
one of the reasons stated far placing 
orders for locomotives with  foreign 
firms was that the cost of imported 
locomotives was almost the same as 
that of the locomotives manufactured 
in Chittaranjan?  Will the hon. Minis
ter please state whether the factor of 
employment  Of  skilled,  semi-skilled 
and unskilled labour is not worth con
sidering while framing their policy?

Shri Alagesan: Last  year we got 
about 52 locomotives from Chittaran
jan and about 33 from  Telco. This 
capacity is expected to go up.  When 
we reach the target, the price of the 
indigenous locomotive will be more or 
less equal to the price of the imported 
locomotive.  Now it is a little more.

Jaipur Railway Station

*886. Shri Bheekha Bhai: Will the
Minister of Railways be  pleased to 
state:

(a) whether Jaipur Station has been 
proposed to be developed; and

(b) if so, when and what develoi>- 
ments will be effected?

The Parliamentary Secretary to the 
Minister of Railways  and  Transport 
(Shri Shahnawaz  Kĥn): (a) Yes, 
Sir.

(b) Plans are being prepared and 
the work will be taken in hand soon 
after these have been finalized and 
the estimate is sanctioned.  It is pro
posed to erect a new station building 
providing better passenger amenities 
and facilities for tourists visiting the 
city.

Shri Bheekha Bhai: May I  know.
Sir, the amount proposed to be spent 
during the current year?

Shri Shahnawaz Khan: A sum of
Rs. 10,000 has been earmarked  for 
this year.

Rice Stocks in Orissa

♦889. Shri Sanganna: (a) WiU the
Minister of Food and Agriculture be
pleased to state what was the export 
quota of rice allocated from the Orissa 
State during the Kharif year 1952-53?

(b) Which  were  the  recipient 
States for this export quota?

(c) What was the amount of alloca
tion to each State?

(d) Could each State lift its quota 
in entirety?

(e) Are Government aware that as 
the States could not lift their allotted
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quotas, there is a dumping of procured 
stocks of rice and paddy in Govern
ment as well as private godowns?

(f)  If the sinswer to part (e) above 
be in the affirmative, what steps have 
been taken in the matter?

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
(a) 256,000 tons.

(b)  and (c).  A statement is placed 
on the Table of the House.  [See Ap
pendix IV, annexure No. 41.]

(d)  to (f).  There is inevitably  a 
certain time-lag between the periodic 
declarations of surplus by Orissa  and 
its lifting by the recipient States, as 
such a surplus has to be allvDtted to 
particular deficit States who,  there
upon, take some time in inspection of 
quality and in making  of  financial 
arrangements.  Some time  is  also 
taken in bringing the stocks to points 
of  loading.  This  has  resulted  in 
some part of the stocks not  beings 
quickly cleared for some time.  The 
deficit State Governments have been 
impressed  with the need  for  rapid 
clearance and  avoiding  delay  over 
Inspection and financial arrangements, 
while, on the other hand, the Orissa 
Government are now  giving  special 
attention to the removal of objections 
over quality which used to be one 
of the chief causes of delay.

Shri Sanganna:  May I know,  Sir,
whether in the recent conference of 
different State Food Secretaries, it was 
decided that a portion <of the export 
quota Of rice from Orissa will be in 
the form of paddy?

Shri M. V. Krishi a: We are ask
ing them to give som̂ portion of their 
surpdus in the form of paddy for sup
ply to Bengal which complained that 
Orissa rice is very poor in quality.

Shri Sanganna: May  I  know, Sir, 
whether Government are aware that 
if paddy  is exported, there will  be 
unemployment  among  the  workers 
attached to the mills?

Shri M. V. Krishnappa: There need 
not be any unemplo3nment.  The capa
city Of the mills in Orissa is only

1̂5!8i,0G0 tons4  On  account of an 
extraordinarily bumper crop this year 
they have procured somewhere  about 
4 to 5 lakh tons.  Even after utilising 
the full  capacity  of  the  miUs  in 
Orissa they will be left over with 50 
per cent, of the total production in 
the form of paddy, which they can 
easily export  to other  States.  So. 
there need not be any unemployment 
on that account.

Shrimati Renu Chakravartty: What
steps are proposed to be tlaken by 
the Orissa Government to improve the 
quality vjf their rice?

Mr. Speaker: It is ̂a State subject. 
The Question-hour is over.

WRITTEN ANSWERS TO QUESTIONS 

Travel Agencies

♦854. Shri Amjad  All: (a)  Will 
the Minister of Communications be 
pleased to state how many licences 
have been granted to travel agencies 
by the Inland and International Air 
Lines Corporations so far?

(b) What are  the countries,  for 
which they have been chiefly granted?

(c) What are the restrictions  on 
the grant of licences?

The Deputy Minister  of Communi
cations (Shri Raj  Bahadur): (a) No
licences are necessary for this purpose, 
but appointments of travel agents are 
made from amongst those recognised 
by the  International  Air  Transport 
Association and  the  Air  Transport 
Association of India.  The number of 
travel agents appointed by the Indian 
Airlines Corporation is 93 in India and 
73  abroad.  The number  of  travel 
agents appointed by Air-India Interna* 
tional Corporation is 57.

(b)  and (c).  There are no restric
tions on the Ijjasis of countries, nor 
are there any other restrictions.

Promotions on Railways

♦860. Shri Nambiar: Will the Minis
ter of Railways be pleased to state:

(a)  the steps taken to  implement 
the assurance given by the Minister
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of  Railways  in  his  last  Budget 
Speech, that promotions of Railway- 
men up to a certain limit,  would be 
permitted without recourse  to any 
selection Board; and

(b)  whether it is a fact that selec
tions are still being held for promo
tions to several posts of  Class IV 

category?

The Deputy Minister of Railways and 
Transport (Shri Alairesan}: (a) Neces
sary instructions have  since  issued. 
Ordinarily  promotion of railwaymen 
to grades below Rs.  200-300 will  be 
without  recoursê to  any  Selection 
Board but certain specified posts in 
the Rs- 150-225 grades which involve 
supervision and a degree of personal 
responsibility may be treated as selec
tion posts.

(b)  There are no selection posts in 
Class IV category although suitability 
for certain categories is determined 

through departmental tests.

Railway Lines

*867. Shri  Amjad Mi: WiU the
Mîiister of Sailways be |pleased to 
refer to the supplementaries to star
red Question No, 1283 asked  on 15th 
September, 1953 and state:

(a) whether  any  examination ol 
the estimate  as to the costs in  the 
three  different  proposals  of  (i) 
Darangiri-Amjanga-Pandu, (ii) Daran- 
giri- Ungnani- Goalpara- Perry- Jegi- 
ghopa-Hongaigaon and  (iii)  Daran- 
giri to a reasonably stable point on 
the bank of the river Brahmputra by 
direct route, has been made by Gov
ernment; and

(b) whether the  Government  of 
jAsŝam have s&nce  approached the 
Government of India for an estimate 
of the railway line from the areas of 
Garo Hills?

The Parliamentary Secretary to the 
Minister of Railways  and Transport 
(Shri Shahnawaz Khan): (a) No, Sir.

(b) No. Sir.

Calf SuBsmv Scheme

*869. Shri Heda: (a) Will the Minis
ter of Food and Agriculture be pleas
ed to state what are the main features 
of ‘Calf Subsidy Scheme*?

(b) How many calves arje getting 
annual or monthly stipends?

(c) What are the breeds  that are 
chosen under this Scheme?

The Minister ol Food and Agricul
ture (Shri Kidwai): (a) The All India 
Calf Subsidy Scheme which is propos
ed to be implemented as an adjunct 
to the All India Key Village Scheme, 
from the year  1954-55. has not yet 
been finalised.  However, as an expe
rimental measure a pilot calf-subsidy 
scheme is being implemented in Delhi 
State from  last  year.  Under  this 
Scheme the maintenance of pure-bred 
male calves born in Key Villages is 
being subsidized at the rate of Rs. 5/- 
p.m. per calf.  This subsidy is paid 
-ior a period of about two years after 
weaning.

(b) 100.

(c) Hariana.

Bilaspur-Allahabad Through 
Bogie

*870. Sardar A. S. Saigai: (a) Will 
the Minister of Railways be pleased 
to state whether the Eastern Railway 
has shopped putting  ̂dijrect bogie 
from  Bilaspur to Allahabad  by  the 
night train?

(b) What was the reason for dis
continuing this arrangement?

(c) Are  Government  aware  that 
the Bilaspur-Allahabad  bogie is at
tached by the morning train  and the 
passengers of the bogie after reach
ing Katni have to wait for more than 
six hours?

The Parliamentary Secretary to the 
Minister  of Railways and Transport 
(Shri Shahnawa®  Khan): (a)  Yes,
from 1st October, 1953.

(b)  In the time table which came 
into force from 1st October. 1953, train 
No. 3 BK leaving Bilaspur sA 20*10
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hours and arriving Katni at 5 20 hours 
does not connect  with the  Central 
Railway train No. 389 leaving at 0*58 
hours.  In the circumstances, arrange
ments have been made  to  haul the 
through coach from Bilaspur by train 
No. 1 BK which arriving at 18:28 at 
Katni connects with train No. 389.

(c) Yes.

P.E.P.S.U

Travancore-Cochin

Coorg

Vindhya Pradesh 

Others

5 

25 

20 

15

6

1.961

Foodgrain Procurement

♦872. Shri Heda:  Will the Minister
of Food and Agriculture be pleased to 
state:

(a) the rice procurement targets as 
fixed at a meeting held on the 10th 
November,  1953 of food officials  of 
States which are surplus in rice;

(b) whether  there  will  be  any 
departure from the old method in pro
curement; and

(c) if so, the nature thereof?

The Minister of Food  and Agricul
ture (Shri  Kidwai): (a) No  specific 
targets were fixed at  this  meeting. 
The  prospects of rice crop in each 
surplus Slate were generally discussed 
with representatives of States and it 
was  ascertained that  it  would  be 
possible to  procure abouf 2  million 
tons Of rice in 1954.  The  State-wise 
anticipations are given in the foiUowing 
statement.

STATEMENT

Expected procurement 
for rice

during  1954

(In ’000 tons.)

Andhra ...  300

Assam ... 150

Bihar 20

Bombay ...  120

Madhya Pradesh ...  400

Madras 150

Orissa ...  430

Punjab ...  115

Uttar (Pradesh -  60

West Bengal •••  60

Hyderabad 25

Mysore ...  60

(b)  and (c).  The  existing system 
of procurement will, in most cases be 
followed except that  purchase  from 
open market will replace the present 
system in a few cases.

Employment  Exchanges

♦878. Shri U. M. Trivedi:  (a) WiU
the Minister of Labour be pleased to 
state whether the attention of Govern
ment has been drawn to the allega
tions of favouritism and corruption in 
Emplojmient Exchanges?

(b) If so, have  Government taken 
action in such cases?

(c) Do Government allow registra
tion at Employment  Exchanges by 
Post?

The Minister of Labour (Shri V. V.
Giri): (a) and (b).  Whenever  com
plaints  Of  alleged  favouritism  are 
received, they are carefully investigat
ed and appropriate action taken.

(c)  Yes.  Applicants who live far 
away from an Employment Exchange 
but within the area served by it, are 
permitted to register by post at that 
Exchange.

Teegraphic Faciuties

♦879. Shri U. M. Trivedi: (a)  Will 
the Minister  of Communications be 
pleased to state the reasons for not 
connecting Rampura (Madhya Bharat) 
with Manasa and Neemuch with tele
graphic communications?
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(b)  Is it a fact that telegrams from 
Manasa to  Rampura, a distance of 
19 miles, take 24 hours to reach?

The Deputy Minister of Communica
tions (Shri  Eaj  Bahadur): (a) The
reason is that it will involve the cons
truction of a new line for twenty miles 
and the traffic between the two places 
which does not come to  even  one 
message per day does not justify such 
a heavy outlay.

(b) Not generally.

Postal Communications in Autonomous 
Districts of Assam

*883. Shri Rishang Keishing: Will
the Minister  of Communications be
pleased to state:

(a) the number of Post and Tele
graph offices district-wise functioning 
at present in the autonomous districts 
of Assam;

(b) the schemes and targets as en
visaged in the Five Year Plan to im
prove  and increase the number  of 
postal and telegraphic communication 
in the said areas;

(c)  the  facilities  and  concessions 
given to the Tribal people for recruit
ment in the department; and
(d) how many tribal  people from 

the autonomous  districts of Assam 
have so far been employed?

The Deputy Minister of Communica
tions  (Shri  Raj  Bahadur): (aj  A 
statement giving the  information is 
placed on the Table of the House. [See 
Appendix IV, annexure No. 42.]

(b)  For extension Of Postal  facili
ties,  the  autonomous  districts  of 
Assam  are  scheduled  as  back- 
wa(rd  ones.  The  usual  annual 
limit  of  loss  of  Rs.  750/-  has 
been  raised  to  Rs.  1,000/-  for 
each new post office to be opened in 
these areas. (Post offices will be open
ed at places where the Assam Govern- 
m̂ t will recommend them. The normal 
tiondition of 2,000 population and pro- 
I ximity  to any other post office  will 
not apply.  It is proi>osed to open 60 
post offices by the 31st March, 1956, in 
the autonomous districts of Assam.

No such target has been fixed for 
opening new Telegraph  offices.  All 
Sub-divisions and Tehsil stations wiU, 
however, have telegraph offices provid
ed the loss does not exceed Rs. 1,000 
per annum.

(c) Five per cent, of the posts which 
are fiUed in by direct recruitment are 
reserved for the candidates belonging 
to the Scheduled Tribes.

(d) The information is being collect
ed and will be placed on the Table of 
the House in due course.

GLmER Clubs

*888. Shri Viswanatha Reddy: Will 
the Minister  of Communications be 
pleased to state:

(a) the  number  of  glider  clubs 
functioning in the country and where 
they are situated;

(b) the amount subsidized by Gov
ernment to each per year; and

(c) whether university students are 
encouraged to take interest in these 
clubs?

The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) Two: 
the  Indian  Gliding  Association  at 
Poona and the Delhi Gliding Club at 
New Delhi

(b) I lay a statement on the Table 
giving the requisite information. [See 
Appendix IV, annexure No. 43.]

(c) The clubs have all  along  en
deavoured to enlist as many members 
as possible including university  stu
dents.  The question of special facili
ties to be offered to the  university 
students to attract them in large num
ber is under examination.

Drugs Act

•890. Shri H. N. Mukerjee: Will the 
Minister of Health be pleased to state 
the reasons for the delay in introduc
ing legislation to  amend the Drugs 
Act, 1940 in spite of repeated assur
ances to organisations of medical men?
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The Minister of Health (Kajkumari 
Amrit Kaur): The main items ol~'the 
proposed amendments to  the  Drugs 
Act, 1940 are of an important nature. 
They could only be finalised in consul
tation with the State Governments and 
this has taken time.  The drafting of 
the necessary Bill Is* b̂ing undertaken 
and it is hoped that it will be possible 
to introduce  the Bill  in the next 
session of Parliament.

Locust Control

*891. Sardar Lai  Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the total cost incurred during 
the last four years in connection with 
the locust control by the Central Gov
ernment on (i)  insecticides and (ii) 
equipment;

(b) what proportions of the above 
insecticides and equipment were manu
factured in India and what was inv 
ported from abroad; and

(c) what steps, if any, Government 
have taken to manufacture the same 
in India?

The Minister of Food and Agriculture 
(Shri  Kidwdi): (a)  A  statement  is 
laid on the Table of the House.  [See 
Appendix IV, annexure No. 44.]

(b)  Benzene Hexachoride which  is 
largely used for locust control, is im
ported as the basic poison from abroad 
and formulated to various percentages 
in India.

Five per cent, of the equipment pur
chased has been manufactured in India 
and the rest is imported.

(c)  Government of India have set 
up a factory for the production of
D.D.T.  The formulation  of  various 
foreign insecticides within the country 
is being encouraged by permitting the 
importation of only the technical grade 
of insecticides.  A number of Indian 
firms have taken up the  formulation 
of a number of insecticides.

Strike in Lodna Colliery

f Shri Vittal Eao:
♦892.  Shri P. C. Bose;

Shri K. Subrahmanyam:

(a) Will the Minister of  Labovi 
be pleased to state whether it is  a 
fact that the miners of Lodna  Col
liery are on strike since 16th Novem
ber, 1953 demanding six-day week?

(b) If so, what is the number of 
workers involved?

(c) When was the  five day week 
introduced and what are the reasons 
for such reduction?

(d) What action has been taken by 
the Regional Labour Commissioner to 
resolve the dispute?

(e) Was any compensation paid to 
the workers for such reduction?

The Minister of Labour (Shri V. V. 
Giri): (a)  Yes.  Some workmen of 
the Bagdigi Colliery of Lodna Colliery 
Co. Ltd., are on strike,  demanding 
inter alia restoration of six-day work 
ing week.

(b) 314 workers out of 1178 in the 
Bagdigi Colliery struck work from the 
16th November 1953 and the number 
rose to 410 on the 19th November.

(c) The five-day week was introduc
ed some time towards the  end  of 
May 1953.  As  a result  of the Coal 
Board’s order fixing a ceiling on the 
output of coal, the management found 
that they could not run the colliery 
economically  without  retrenchiru?  a 
large number oi5 workers.  This re
trenchment was avoided, in consulta
tion with the Lodna Workers’ Union, 
which is the  recognised  union,  by 
resorting to 5-day working week.

(d) The Regional Labour Commis
sioner.  Dhanbad, tried to bring about 
a settlement between the parties. No 
agreement could be reached  so  far. 
He is however still making efforts to 

settle the dispute.

(e) The colliery management make 
payment  to  workers  for  enforced 
idleness for one day every week and 
attendance  for  that  day  is  being
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booked in order to enable them, as 
usual, to be entitled to bonus, annual 
leave,  maternity  benefits, and train 
fares while proceeding on leave.  The 
workOTs also get their full rations as 
if they worked for all the six days. 
This arrangement was agreed to by 
the recognised Unicm.

Staff Cars

387. Th. Lakshman Singh Charak:
(a) Will the Minister of Transport be 
pleased  to  state how  many  motor 
cars have been purchased  by Gov
ernment for the use of the Cabinet 
Ministers and Deputy Ministers?

(b)  How many  motor cars have 
been purchased for use as Staff Cars 
in the years 1951-52 and 1952-53?

The Deputy Minister of Railways and 
Transport (Shri Alagesan): (a) None.

(b) During 1951-52 

During 1952-53

None

Four.

Health Minister’s Tour of Russia

388. Shri V. P.  Nayar: Will  the
Minister  of Health be  pleased  to 
state:

(a) whether in view of the “Study 
on the Spot” made by the Minister 
of Health  on the working of  the 
Soviet Medicine, the Government  of 
India have any plans to send doctors, 
nurses and midwives to U.S.S.R. for 
training; and

(b) whether  in view of what the 
Minister has observed about the suc
cess of the Soviet Medicine (as ex
pressed in the press  interview  of 
the Minister in June, 1953) any changes 
will be made  in the plan  for  the 
nation’s health already  chalked out 
in the Five Year Plan?

The> Minister of Health (Rajkumari 
Amrit Kaur): (a) There is no proposal 
to send doctors, nurses and midwives 
to U.S.S.R. for training;

Nutrition

389.  Shri V. P. Nayar: Will the
Minister of Health be  pleased  to 
state:

(a) what work, if any, is carried 
on under the Ministry  in nutrition; 
and

(b) whether the Ministry is collect
ing any  data  about  the  diseases 
caused by deficient nutrition?

The Minister of Health (Rajkumari 
Amrit Kaur): (a) Nutrition  is pri
marily the concern of the State Gov
ernments. The Ministry  of  Health, 
however,  performs  the  following 
functions:—

(i) To be in touch  with  the 
Health Directorates of the States 
in respect of such work.

(ii) To offer technical help and 
advice to  the  States,  whenever 
asked for.

(iii) To arrange for proper dis
tribution of milk and other foods 
received as  gifts  from  abroad 
through the agency of State Gov
ernments  and  recognised  social 
service organisations.

(iv) To  help  to' disseminate 
knowledge on  nutrition  through 
publication of leaflets, pamphlets, 
broadcast talks on the radio, par
ticipation in nutrition exhibition 
et(*..

(v) To provide for  courses  of 
training in dietetics and nutrition 
at the All India Institute  of Hy
giene and Public Health, Calcutta, 
and at  the  Nutrition  Research 
Laboratories, Coonoor.

(vi)  To promote research work 
on nutrition through Indian Coun
cil of Medical Research.

(b)  It is not considered necessary 
to make any changes in the Five Year 
Plan.  We are working more or less 
on the same lines as the U.S.S.R.

(b)  No; but such  information  as 
may be collected by State Government 
is received in the Ministry from time 
to time.
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Poona-Belgaum Train

390.  Shri Joachim Alva: (a) Will 
the Minister of Railways be pleased 
to state whether  Gk)vemment  are 
aware of the fact that the train which 
runs from Poona to Belgaum on the 
metre gauge is defective (i) in speed,
(ii)  in carriage accommodation, (iii) 
in water facilities and (iv) in light
ing?

(b) Are there  cateriî  arrange
ments for third class passengers  on 
this line?

(c) Do Government propose to do 
anything in regard to these matters?

The Deputy  Minister ot Railways 
and Transport  (Shri  Alagesan): (a)
There is no train on the Poona-Hubli- 
section  starting from or terminating 
at Belgaum.  Belgaum  is,  however, 
served by the following train services:—

One mail and one  express  train 
each way between Poona and Banga
lore.  One passenger train each way 
between Poona and Londa;

One  tri-weekly  express  and  one 
passenger train  each  way  between 
Poona and Hubli.

(i) The above trains are booked 
to run at the maximum possible 
speeds, having regard to the load, 
class of engine, time required en 
route for traffic and loco purposes, 
engineering  resitrictions  in force 
etc.  There is therefore no scope 
for  appreciably  reducing  their 
overall running time.

(ii) It is not clear what is meant 
by defective carriage accommoda
tion.  Generally, the composition 
Of trains is based on the require
ments of traffic offering  in  the 
various  classes  and  therefore 
varies with trains.

(iii)  Adequate  arrangements 
exist for the watering of carriages. 
The following  statement  shows 
the stations at which the overhead 
tanks of trains are replenished.

Stations Inter Dis
tances

Train Nas.

Poona  84 niiles
Koregaon  76 miles
Miraj  86 miles

Belgaum.

901,903, 904*
905, 906, 910.
901 to 906, 909, 
910, 935 and 936. 
902, 904, 909, 910, 
935 and 936.

(iv)  It is not apparant from the 
question what specific defects in 
train  lighting  are  referred  to. 
Electric lighting  is provided  on 
trains on this section.

(b)  Adequate and satisfactory cater
ing arrangements are in existence on 
the Poona-Belgaum Section,  for  all 
classes of passengers.  The following 
are the details thereof:—

(1) A Refreshment Car  runs  by 
train  Nos.  905/906  (Poona-Londa 
Passenger) for serving light refresh
ments. coffee and tea, between Poona 
and Belgaum.

(2) Similarly,  a  refreshment  Car 
runs by Nos. 903/904 (Poona-Bangalore 
Express) between Poona and Miraj.

(3) Vegetarian  Refreshment Rooms 
are functioning at Wathar, Miraj and 
Belgaum where meals  and  refresh
ments including coffee and  tea  are 
available.

(4) Platform 
are provided at

Refreshment  Stalls

Sasvad Road Karad

Alandi Kirloskarvadi

Rajewadi Bhilavadi

Jejuri Madhavnagar

Walhe Miraj

Nira Shedbal

Wathar Chikodi Road

Satara Road Ghatprabha

Koregaon Pachhapur

Rahimatpur Suldhal

Belgaum
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where light  refreshments  and  be
verages are available.

(c)  Do0s not arise in view of the 
replies to parts (a) and (b).

(ii) Imprc'ements m berthîng 
facilities at Ahmedabad; and

(iii) Increase in the number of 
roiling stock.

 ̂̂"TT  :

(̂ ) ^  

(̂ )   ̂  ̂

3̂it̂ if  ferft  n̂ft;

(̂)  r̂r̂f ̂   ^

fw  ?

The Deputy Minister  of Railways 
and Transport (Sbri  Alagesan): (a)
The railway has not so far received 
any report of a theft having been 
committed on Gorakhpur Mail trains 
No, 301 Up and 302 Dn. during the , 
last three months.

(b)  and (c).  Do not arise.

Over-Crowding in Trains

392.  Shri S. G. Parikh: (a) Will
the Minister of Railways be pleased 
to state  whether  Government are 
aware that trains to and from Ahmed
abad are over-crowded on mill holi
days?

(b)  What steps  do  Government 
propose to take in the matter to re
lieve the congestion?

The Deputy  Minister of Railways 
and TnimqH>rt (Shri Alagesan):  (a)
The trains between Ahmedabad and 
Mehsana do get over-crowded on some 
Of the mill holidays.

(b)  Proposals in hand  to  relieve 
overcrowding include

(i)  Doubling <of the track bet- 
. ween Ahmedabad and Mehsana to 
enable more trains to be run;

Employment Exchanges in Delhi

393.  Sbri Nanadas: Will the Minis
ter of Labour be pleased to state:

(a) the number of Scheduled Caste 
Candidates on the live register? of the 
Employment Exchanges m Delhi  on 
the 1st November, 1953; and

(b) how many of them were  for 
gazetted and other posts?

The Minister of Labour (Shri V. V. 
Giri): (a) The latest figure, that  is, 
as on 30th November, 1953, was 1,758.

(b)  The break up of the applicants 
on the Live Register as on 30th Nv)v- 
ember, 1953 was as under:—

Category No. of applicants 
registered  for 
posts in different 
categories (as on 
30-11-53).

1. Administrative, executive 
supervisory and highly technical ... 4

2. Clerical ...  160

3. Technicians ...  112

4. Teachers 4

5. Unskilled office workers,
peons, duftries etc.  ...  117

6. Unsk̂ed labourers  ... 1,361

Total 1,758

Cold Storage Vans

394.  Shri V. P. Nayar: Will  the
Minister of Food and Agriculture be
pleased to refer to the priorities  of 
the fisheries Plan (Para 27 of Chap
ter XXIII of the First Five Year Plan) 
and state:

(a)  whether and if so, how  many 
cold storage vans have been put into 
use on Indian Railways  under  the 
fisheries plan; and
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(b)  the additional quantity of fish 
handled in such newly operated cold 
storage vans of Indian Railways?

The Minister of Food and Agrical- 
ture (Shri Kidwai): (a)  None  at
present.

(b)  Does not arise.

Picture on Postal Stamps

♦395. Shri D. C. Sharma: Will the
Minister of Communications be pleas

ed to state:

(a) the names of the eminent per
sonalities whose pictures  have been 
printed on postal stamps issued after 
the 15th August, 1947; and

(b) the basis  of selection of per
sonalities for this purpose?

The Deputy Minister of Communi
cations  (Shri  Raj  Bahadur): (a)
(i)  Mahatma Gandhi.

(ii) Kabirdasa

(iii) Tulsidasa

(iv) Mirabal

(v) Suradasa

(Vi) Ghalib

(vii) Rabindra Nath Tagore.

(b)  Mahatma Gandhi stamps were 
issued to commemorate the memory 
of the father of the  Indian  Nation 
after his death.  The other six were 
issued as the first instalment Of Pos
tage stamps in th© memory of Great 
Indian Saints and Poets that attained 
eminence from time to time.

Gudur Mica Mines

396. Shri Nanadas: (a)  Will the
Minister of Labour be  pleased  to 
state  the number  of  mica  mine 
workers who have been provided with 
headmasks in the Gudur mica mine 
area?

(b)  What sort of headmask is pro
vided to protect the workers from the 
jack hammer dust and din?

The Minister of Labour (Shri V. V. 
Giril: (a)  ajid  (b).  Head  masks 
have not been provided in any mica 
mine in the Gudur area.  Drilleffs in 
two of the mines, however, use cotton 
pads of local make over  nose  and 
mouth despite the fact that the drilling 
machines are arranged for Wet drilling.

“Electric” Telegraph Stamps

397. Shri Bhaffwat Jha; |(a) WiU 
the Minister of Communications be 
pleased to state whether it is a fact 
that the Post and Telegraph Depart
ment have issued a souvenir  sheet 
of the first Indian ‘Electric’ telegraph 
stamps?

(b)  If so, what are the denomina
tions of such stamps?

The Deputy Minister ot Commuitica- 
tions (Shri Raj Bahadur): (a) Yes.

(b)  The sheet bears imprint of an 
old four  anna  ‘Electric  Telegraph’ 
stamp and the old eight annas, ten 
rupees, two rupees eight annas 'and 
fifty rupees Telegraph stamps.  The 
sheet has been priced at rupee one 
each.

AcaoENT ON Ahmedabad-Kalol Section

398. Shri Gidwani: (a)  Will  the
Minister of Railways be pleased  to 
state whether an accident occurred on 
the Ahmedabad-Kalol Section of  the 
Western Railway on the 14th October, 
1953 at Bechraji?

(b) What was the number of casu
alties?

(c) What were the causes of the ac
cident?

The Deputy Minister of  Railways 
and Traâ rt (Shri  Alagesan): (a)
Yes. At about  20-30  hrs.  on  14th 
October, 1953, No. 485 Up Mixed train 
derailed while running between Rantej 
and Bechrajee stations on the Kalol- 
Chanasma Metre  Gauge Section of 
the Western Railway.

(b) Two persons were killed  and 
four were injured.



1147 Written Answers  11 DECEMBER 1953 Written Answers 1148

(c) Prima fade the  accident  was 
caused by the tender of the engine 
mounting its brake adjusting pull rod 
which, having got detached, fell in the 
channel *between Ithe main' and the 
guard rails of the level crossing, lead
ing to the derailment of the tender 
and the following vehicles.

Hyderabad Gold Mines

399.  Shri T. B. Vittal Rao: (a) Will 
the Minister of Labour be pleased to 
state whether it is a fact that in a 
quarter,  measuring 13' by 9' more 
than 5 workers  of  the  Hyderabad 
Gold Mines Company are living?

(b) How many quarters are there?

(c) What arrangements are contem- 
Dlated by the Company to house these 
workers who have not been provided 
with quarters?

The Minister of Labour (Shri V. Y.
Giri): (a) No. Each quarter of this 
type has been allotted to  a single 
worker.

(b) 425.

(c) The total number  of labourers 
on 31st Octtoberi. 1953 was 1195 of 
whom) 560 are local employees who 
live in their own houses in the sur
rounding villages.  The  number  of 
labourers requiring quarters is thus, 
only 635. The Company proposes- to 
construct additional 200  houses  for 
which they have applied to the Gov
ernment of India for a subsidy and 
loan under the  subsidised  Housing 
Scheme for Industrial Workers.  The 
Government of India have agreed to 
extend  the  benefits  of  the  above 
scheme to the Hyderabad Gold Mines 
Company.

New Post Oitices

400. Shri Bucliblk«talab: Will the
Minister of Commniiicatioiis be pleas
ed to state;

(a) the number of new post offices 
proposed to  be  established  during
1953, Statewise;

(b) the number established so far; 
and

(c)  the number of headquarters of 
taluqs which have no telegraph facili
ties up till now?

The Demity BUnister  Commonica- 
tions (Shri Raj  Bahadur): (a) and
(b).  A  statement is laind  on  the 
Table of the House. [See Appendix 
IV, annexure No. 45.]

(c) 424.

{w) w   I   ̂ ^

? %, iTRIW ̂  ’R t;

(w)

(q) W  ̂f̂  ^

 ̂3TT TsV I ?

The  Deputy Minister of  Railways 
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) These  cartridges were pilfered 
by  miscreants  by  cutting  a  hole 
through the floor  of  the  wagon  in 
which the consignment was carried.

(c) Yes, Sir.

The case is under  investigation by 
the Government Railway Police.

Fisheries

402.  Shri Dasaratha Deb: WiU the
Minister of Food and Agriculture be
pleased to state:

(a) the amount of capital invested 
in fisheries of Rudrasagar of Tripura 
in 1951, 1952 and 1953;

(b) the number of persons employ
ed in that work; and

(c) the annual profits  made  from 
1951 to 1953?
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The Minister of Food and Agrical> 
tnre (Shri Kidwai): (a) 1951  ...Rs.
44,063/15/-.

1952 Rs. 11,027/8/-.

1953 ...  Rs. 12.000

(b) 1951 400

1952 600

1953 600

(c) 1951 ...  Rs. 25,128/3/6

1952 Rs. 3,694/10/3

1953 ...  Not yet assessed.

Roads

403. Shri Bheefcha Bhai: WiU  the
Minister of Transport be pleased  to 
state the mileage of road  construc
tion undertaken in  each  Part  ‘C* 
State since 1st April, 1950?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): A 
statement containing the iniJormation 
required is attached.

STATEMENT 
Mileage of road construction undertaken in 
each Part *C* State since 1st April, 1950

S. No. Name of  Mileage of road cons- 
State  true tion (new lengths)

under taken.

traces.

I. Ajmer 21

2. Bhopal 73

3.
4-

Bilaspur
Delhi

190*
41

5. Himachal

Pradesh 844*
6. Kutch 203

7- Manipur 26

8. Tripura 285

9- Vindhya

Pradesh 139

Total 1822

Carriage of Mail in Rajasthan

404. Shri Bheekha Bhai: Will the
Minister of Commimie-aiions be pleas
ed to state the places where carriage 
of mail has been made through con
tractors in Rajasthan?

. The Deputy Minister of Communi
cations (Shri Eaj Bahadur): A list of 
31 cities and  towns  in  Rajasthan 
Circle  where  mails  are  conveyed 
locally through contractors, is placed 
on the Table of the House.  [See 
Appendix IV, annexure No. 46.1

Babatpur Aerodrome

405. Shri Ganpati Bam: (a) Will the 
Minister of Communications be pleas
ed to state whether it is a fact that 
the fencing wire near village Karmi 
in Babatpur Aerodrome at Banaras is 
being shifted?

(b) If so, how many yards from the 
previous .boundary is it to be shifted?

(c) Is it a fact that tenders  were 
invited for the purpose?

(d) Have contracts been  given io 
any contractor and if so,  for  how 
much?

. .The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a)  No,
Sir.

(b) to (d).  Do not arise.

The Deputy Minister of Communi
cations (Shri Raj Bahadur).: The
price of a ‘Convair*-CV.-340,  aircraft 
including radio and auto-pilot is about 
Rs. 31,00,000.
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REPEALING AND AMENDING BILL

Mr. Speaker: The House will now 
proceed to the further consideration 
of the following motion, namely:

“That the Bill to repeal certain 
enactments and to amend certain 

other enactments, as passed by the 
Council of States, be taken into 
consideration.**

I f)nd from the amendments, at least 
Nos. 2 and 3, tabled by Shri V. P. 
Nayar that, there seems to be a mis
apprehension about the nature  and 
scope of this Bill and, therefore, the 
scope of the amendments that can be 
moved.  As has been stated in the 
statement of objects and reasons, these 
are merely formal matters, not sub
stantial matters for legislation.  And 
the BiU comes in only, as is stated, to 
deal with enactments  which  have 
ceased to be in force or have become 
obsolete or the retention whereof as 
separate Acts is unnecessary. That is 
the scope and object.  The amend
ments that he has tabled to the Code 
of Criminal Procedure and the Code 
of Civil Procedure deal with certain 

586 P.S.D.

1944

matters in which the Princes are con
cerned, and will not come within the 
scope of this Bill.

Shrl V. P. Nayar (Chirayinkil): If 
you will permit me----

Mr. Speaker: I am very clear on 
that point.  He wants to drop certain 
provisions which were recently enact
ed. But I need not go into the merits 
of it. Anyway, it is a substantial thing 
which he wants.  This is a Repealing 
and Amending Bill.

I do not know about the Dramatic 
Performances Act, 1876.  It seems to 
be pretty old and I do not know whe
ther it is still in force.  I should like 
to know the position from the hon. 
the Law Minister.

The Minister of Law and Minority 
Affairs (Shri Biswas): Sir, the Drama
tic Performances  Act  deals  with 
dramatic performances  which  are 
scandalous, defamatory, seditious  or 
obscene, and action is to be  taken 

against those who are guilty of taking 
part in dramatic performances of this 
nature.  That Act, although it  was 
passed as far back as 1876, still holds 
good and it is as necessary today as it 
was in those days.  So, Sir, the age 
of the Act is no indication of its appli
cability to present conditions.  And 
I submit, as you have been pleased to 
point out in connection with the other 
two amendments, in connection with 
this too that it is outside the scope of 
the Bill.  As the long title says this 
Bill deals with ''certain  enactments 
and certain other enactments*'. These 
two expressions used in the long title 
refer to the specific enactments which
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[Shri Biswas]

you find listed in the three Schedules. 
You cannot go outside these. If these 

amendments are admitted, there  is 
nothing to prevent somebody bringing 
forward an amendment that the whole 
of the Civil Prpcedure Code or Cri
minal Procedure Code be repealed or 
the Preventive Detention Act be re
pealed!  That will not do. Every one 
of these cases is examined in great de
tail, with great care, after full con
sultation with the different States con
cerned, and it is thereafter, as a result 
of prolonged discussion between the 
Central Government and the  State 
Governments that a certain Act is in
cluded in the list or is excluded from 
the list.  So, Sir, these things cannot 
be sprung upon the House as a sur
prise by including any and every Act 
that you can think of.  That is out
side the scope of the Bill.  And if I 
may with respect just  quote  one 
authority in support of what you were 
pleased to say only a moment ago, it 
is this:

“The object of these Acts is to
excise  dead  matter,  prune  off
superfluities and reject inconsis
tent enactments”.

The present amendments do not satis
fy any of these conditions.  It is not 
dead matter.  It might be  ancient 
matter.  But it is as much alive to
day as it was then.

Shrl V. P. Nayar: May I just point 
out that what the hon.  the  Law 
Minister has stated has no bearing on 
this because it is very clearly stated 
in the statement of objects and reasons: 
“the retention whereof as separate Acts 
is unnecessary are repealed*’.  So it is 
open to the Members to find out whe
ther the retention of any such Act is 
xmnecessary.  It is not only for the 
Government to find out.  When  the 
Bill is before the House it is open for 
any hon. Member to give an amend

ment.

Mr. Speaker: While the question of 
the amendments will technically come 
only when we go to the clauses,  I 
want to define the scope of discussion. 
And I am very clear on that  point

that no discussion on the merits  of 

other measures, which according t<y 
hon. Members should have been in
cluded or not included, is permissible 
on the discussion of this Bill.  This 
is a purely formal measure, and I do 
not think there is any scope for any 

discussion at all, except to point out̂ 
if there be, any mistake or lacuna in. 
the Schedules or the measures men
tioned in the Schedules.

Shri V. P. Nayar: Is it your ruling,, 
therefore, that we should not speak oi> 
anything which is found  to  revolt 
against the present order of  things 
even if it is a statute which is con

sidered to be alive?

Mr. Speaker: I think the hon. Mem
ber is, perhaps unintentionally, widen
ing or giving an extensive meaning to 
what I have said. The object of the 
Bill is very clear, and that is not ta 
leave, as the hon. the Law Minister 
said, “dead matter” on the  statute 
book and to remove that matter. If it 
is left, perhaps there may be  some 
doubt created.  That  is  the object 
of the Repealing and Amending Bill. 
It is a long-standing practice in every 
Legislature, and people who are ac
customed to or conversant with  the 
ways in which such Bills are passed 
are very clear about the matter.  I do 
not think there is any scope for dis
cussion over this matter.

Shri K. K. Basu (Diamond Har

bour): One of the objects says “which 
have become obsolete”.  Therefore, I 
think that in the consideration stage 
any of the hon. Members might sug
gest certain legislation which should 
have  been taken as obsolete and 
should, therefore, have been incorpora
ted in the amending Bill.

Mr. Speaker: I do not thinknhat is 
the scope.  If that is so, the  proper 
course is to take up the matter with 
the Law Minister, have the  matter 
thrashed out, instead of spending the 
time of the House as to what is obso
lete and what is not.

Shri V. P. Nayar rose—
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Mr. Speaker: Order, order.  I had 
a doubt as regards the Dramatic Per
formances Act because it was passed 
in 1876. That is why I asked the hon. 
the Law Minister to explain the posi
tion.  The matter ends there.

Shrl V. P. Nayar: Sir, it has been 
re-enacted by the Adaptation of Laws 
Act in 1950, and I would draw your 
attention specifically to this statement 
in the statement of objects and rea
sons that “this Bill is one of those 
periodical measures by which enact
ments which have ceased to be in force 
or have become obsolete or the reten
tion whereof as separate Acts is un
necessary are repealed or by which 
formal defects detected in enactments 
are coirected.” The second and third 
amendments are intended to rectify a 
technical defect which revolts against 
the Constitution.

Mr. Speaker: I do not think there is 
any scope for that.

Shri V. P. Nayar:  I will submit
that the two provisioos, one in the 
Civil Procedure Code and one in the 
Criminal Procedure Code___

Mr. Speaker: The hon. Meinber need 
not argue.  I saw that provision when 
I saw his amendments.  And it  is 
after closely studying the whole posi
tion that I am saying this.  On a Bill 
of this type, just as on an Appropria
tion Bill, there is practically no scope 
for debate—though technically there 
is; always a Member can say anything 
because you cannot say that a  Bill 
cannot be discussed—but for all prac
tical purposes there is absolutely  no 
scope for any discussion on these Bills. 
I do not think I can permit any dis
cussion as regards the merits of other 
Acts, unless the hon. Member has to 
say something over the items includ
ed in the Schedule, unless he has to 
say anything seriously about it. There 
is no other scope.

Shri V. P. Nayar: I have tabled an 
amendment.  I thought that a formal 
defect because it does not give equal 
protection and equality before law.

Mr. Speaker:  The, hon.  Member
need not repeat his argument. I have

seen his point and my ruling is that 
what he thought was wrong.  The 
position is as I am stating.  There

fore, if he has anything to say about 
any of these enactments stated in the 

Schedule, it is competent for him to 
say, and that too, shortly.  There is 
no other scope. If we are not to have 
these limits on the scope in that man
ner, practically the whole field of legis- 
latibn and all the laws passed hitherto 
from times immemorial to  yester
day will be open for discussion under 
this Bill, which is an untenable posi
tion.

Shri V. P. Nayar: That is exactly 
the point in bringing forward a Re
pealing and Amending Bill.

Mr. Speaker: If the hon. Member 
wants to speak on this Bill, he can 
speak.

Shri V. P. Nayar: I hâe not got 
to speak very much on this Bill as it 
is, because I consider and I hold that 
certain laws which must necessarily 
be taken away from the Statute book 
have not been included.

Mr. Speaker: Order, order.

Shrl V. P. Nayar; Although it is 
seen from the Schedule that the Law 
Minister has had to go through the 
Statute book from the year 1876, he 
has conveniently left out a particular 
statute which is very oppressive.

Mr. Speaker: That matter is closed 
by my ruling.  If the hon. Member 
wants to say anything, he may address 
himself now to  the  consideration 
motion. As I have said, there is noth
ing practically to say.  Has he any
thing to say on these laws mentioned 
here?

Shri Biswas: My hon. friend  has 
said that the Law Minister has con
veniently excluded certain items.  I 
should___

Shri V. P. Nayar: Yes.

Mr. Speaker: I do not think any 
discussion is necessary.  The matter 
is closed.
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Shri Biswas: I was going to  say 
that I should like to invite the hon. 

Member to give me a list of  Acts 
which he thinks should be repealed. I 
shall consider that

Mr. Speaker: That is a different

proposition.

Shri V. P. Nayar: I will be able to 

prove that he has conveniently  and 
studiedly left out.

Mr. Speaker: I am not going into 

it.  Yes; Shri Kelappan.

Shri Kelappan (Ponnani):  Sir,  I
wish to refer to one Act that is sought 
to be repealed.  If there is any Bill 
that can be called innocuous, it is a 
Bill of this kind.  From the repeal of 
this Act, no new legal consequences 

follow.  At the same time, the rights, 
title, obligation and liabilities acquir
ed under that Act are kept  intact. 
That is as it ought to be.  But that is 
my diflflculty.  I find from this Sche
dule that one of the Acts sought to be 
repealed is Act XXXV of 1920, the 
Basel Mission Trading Company Act.

Mr. Speaker: Which Schedule?

Shri Kelappan: The First Schedule; 
page 2.  The whole of it is sought to 
be repealed.  That Act was  passed 
really to validate certain transactions 
as the Act itself says.  It says:

“Whereas doubts have  arisen 
and may arise as to the validity 
of certain matters in connection 
with the above-mentioned trans
fers; and

Whereas it is expedient to ter
minate such doubts and to con

stitute the said Trustees a body 
corporate in order that the inten
tion of the said transfers may be 
fully carried out;*’

These were the circumstances  in 
which this Act was passed.  After the 
First World War, the properties own
ed by the Basel Mission Trading Com
pany on the Malabar Coast were con
fiscated by the Government of India 
as enemy property and they  were 
vested in the Custodian of Enemy

Property.  These  properties  were 
transferred by the Custodian for pro

per administration to a Trust consist
ing of Mr. John Anderson  Thorne, 
Secretary to the Board of  Revenue, 
Shri Paul Appaswami, Judge of the 

Court of Small Causes, Madras, one 
Shri Muthiah David Devadoss, Bar

rister-at-Law, Madras, and two mis
sionaries.  For all practical purposes, 
this may be taken as a Government 
body, beqause a Judge of the Small 
Causes Court was there and there was 
the Secretary of the Revenue Board 
as the President.  We find that these 

properties have been transferred, as 

stated in the Second Schedule, to the 
Commonwealth Trust Limited, a com
pany registered in England.  I do not 
know whether a transaction which is 

void or illegal ab initio could be vali
dated by a measure of this kind. If it 
cannot be validated or if it could be 
questioned in a court of law, then, by 
the repeal of this Act, one loses the 
opportunity of questioning its validity 
in a court of law.  At the same time, 
all the legal consequences flowing from 
that Act are validated by the present 
measure that has been brought before 
this House.

The reason given for the repeal of 
this particular Act is that these Acts 
which validated certain  indentures 
transferring certain enemy properties 
after the First World War and pro
vided for the incorporation of certain 
Trustees are ô longer  necessary. 
These properties consisted of 3 textile 
factories, 7 tile factories  and  one 
Engineering firm in Mangalore. These 
were constituted into a Trust as  the 
Missionaries were spending all  the 
profits from these concerns for educa
tional institutions and other philan
thropic works that the  missionaries 
were doing.  The  Commonwealth 
Trust is really a company registered in 
England.

Mr. Speaker: I may just mvite the 
hon. Member’s attention to one aspect.
I do not want to enter into the merits 
of his arguments.  We are not con
cerned at present with the  question 
whether the Basel Mission  Trading
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Company Act was proper or intra 
vires and what is purported to do was 
intra vires or ultra vires. His conten
tion has been that, it has been void 
(kb initio and his fear seems  to  be 
that if this Act is now repealed, the 
man who proceeded on the assumption 

that it is ultra vires ah initio, will be 
prevented from raising that argument. 
If the legislation was ultra vires, its 
repeal is not going to affect the origin
al transaction at all. We are not con
cerned with the merits of the transac
tion.  I am merely saying this for the 
purpose of just inviting attention to 

the fact that all that argument on the 
merits of the question will be off the 
mark, so far as this Bill is concerned.

Shrl Kelappan: My doubt is whe
ther the validity of this Act can be 
questioned afterwards in a court of 
law if it is repealed....

Mr. Speaker; Which Act?

Shri Kelappan: The Basel Mission 
Trading Company Act which validated 
certain transactions entered into  by 
the Trustees.

Mr. Speaker: The hon. Member will 

see that what the present Act seeks to 
validate is a transaction purporting 
to be done under that Act.  If it was 
not justified under that  Act,  then 
whatever is said here in the saving 
clause cannot validate what was not 

valid ab initio,

Shri Kelappan:  There are certain
legal rights or obligations that  have 
followed from that Act. All these are 
kept intact by the saving clause.

Mr. Speaker:  But then the hon.
Member’s contention seems to be that 
whatever was created was not validly 
created.  If his contention  is  well 
founded that what was created  was 
not validly created, it is difficult to see 
how the saving clause can  revive 
those things.

Shrl KeUppan: It is not really re
viving but taking away the right to 
question.

Mr. Speaker: But then I am entering 
into a legal argument.  Let him con
clude what he has to say.

Shri Kelappan: This Act was really 
passed to validate certain  doubtful 
transactions.  Now, if the present Bill 
does not affect those transactions and 
later on their legality comes to be 
questioned in a court of law,  then 

will the contention stand when  the 
original Act is repealed.  Now,  the 
property vests in the Commonwealth 

Trust.

Mr. Speaker: The facts are known. 
The Chair should not  express  any 
opinion on that and I do not express 
any opinion.  He has already stated 
his arguments.

Shri Kelappan: My point is that 
we may eliminate this Act from the 
schedule, so that it may be consider
ed by competent authority later  on. 
There is no hurry in repealing  this 
particular Act.  If the Law Minister 
would be pleased to delete this parti
cular Act from the schedule, I shall be 
satisfied.

Mr. Speaker: Does the hon. Minis
ter wish to say anything?

Shri Biswas: I cannot say exactly 
why it was done—I mean the Banki 
Laws Act, 1881. But I may assure my 
hon. friend that no Act has been in
cluded which it was necessary to allow 
to continue.  Take the Basel Mission 
Act, to which my hon. friend refer
red. There, the properties which were 
being administered by the  Mission 
have all been transferred to others. 
The Mission is not functioning.  The 
trusts are not functioning. After con
sultation with the various State Gov
ernments in whose area these proper
ties were situated, action was taken 
by way of repeal.  Then, as regards 
the Banki ̂JLaws Act, I was trying to 
look up the file but so far as I can see, 
no objection has been raised by any of 
the States concerned to the proposed 
repeal.  I cannot lay my hands on 
the papers dealing with this particular 
item.



1953 Repealing 11 DECEMBER 1953 and Amending Bill 1954

Mr. Speaker: May I suggest to the 
Law Minister to consider one argu
ment as to whether all possible titles 

or defects in titles are not cured by 
the law of limitation? This particular 
thing happened in 1920, and we are 

now confined to the Basel  Mission 
Act, to which the hon. Member  is 

referring.  The titles were validated 
by that Act.  Now, is it  contended 

that the validation was ultra vires or 
void ah initio and the Act should be 

kept alive just for the purpose of 
enabling people  to  challenge  the 

transactions done under the Act which 
is sought to be repealed?

Shri Biswas: Whatever rights  or
disabilities were incurred,  they  are 
there.  They are subject to the pro
visions of the General Clauses Act and 
also the express provisions contained 
in the savings clause.

Mr. Speaker: The hon. Member's
difficulty is something which I am un
able to follow. He says that the very 
fact of repealing this Act will create 
a situation by which a person who 
wants to challenge a particular trans
action under that Act and say that it 

was void ab initio will be barred from 
raising that point.

Shri Biswas: For that purpose, I 
submit that there is no necessity  to 
keep the Act alive.  Suppose some
body acquired a title under an Act and 
somebody fifty years or a  hundred 
years later seeks to challenge  that 
title,—whether that challenge can be 
successfully made or not will Hot de
pend upon whether that Act is still in 
force.

Shri N. C. Chatterjee (Hooghly): 
This has been actually settled by a 
decision of the Patna High Court. The 
point was urged that a statute ought 
not to have been passed.  The Bihar 
Estate Management Act was declared 
ultra vires and then it was repealed. 
The point was then whether you could 
challenge the legality of the repeal. 
The High Court, ruled that repeal or 
no repeal cannot affect the ab initio 
legality or otherwise of the Act.  If 
that was illegal, then everything done 
under it was illegal.  Therefore, the

fact that it has been repealed does 
not affect the position.  On the other 
hand, the High Court said that if the 

court had declared it illegal, there was 
the greater reason that it should be 
repealed; it was paying really defer
ence to the rule of law.

Mr. Speaker: That clears the point.

Shri Damodara Menon (Kozhikode): 
I want to seek a clarification.  I find 
two items in the notes on  clauses: 
The Delhi • Road Transport Authority 
and the Forward Contracts Regulation 
Act......(Interruption.)

Shri Biswas: I am sorry, these two 
items should have been cut out. When 
the Bill was introduced in the Coun
cil of States, attention was drawn to 
the fact that these raised controver
sial issues and there ought to be se
parate laws.  These items were with
drawn. In the case of one, a separate 
Act has been passed and the other 
one has not yet been passed.  These 
items do not appear in the schedule; 
they appear only in the notes on claus
es.  The notes on clauses have  not 
been amended obviously, but  these 
two items ought to have been struck 
off.

Mr. Speaker: So, the position 
clear.

is

Shri V. P. Nayar: May I speak op
posing the Bill?

Mr. Speaker: I do not think so. 
That will be unnecessary  waste  of 
time.

Shri V. P. Nayar: I do not propose 
to waste the time of the House. I am 
equally conscious of the preciousness 
of the time of the House.  But I do 
wish to oppose this Bill, because in 
Rule 16 of the Rules of Procedure the 
scope of discussion is detailed thus: 
“The discussion on a motion that the 
Bill be passed shall be confined to the 
submission of arguments either  in 
support of the Bill or for the rejec
tion of the Bill.”  I want to address 
arguments by which the House should 
reject this Bill; it should not take the 
Bill into consideration.  Bead along 
with Rule 75, this gives me  amîe 
scope.
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Mr. Speaker: He may go on, but
when he goes beyond the  limits,  I 
shall have to pull him up.

Shrl V. P. Nayar: I will submit to 
the ruling of the Chair.  You have 
the right to pull me up when I go 
astray.

Mr. Speaker: Let me see after  he 

proceefds.

Shri V. P. Nayar:  Yesterday, the
hon. Minister reiterated that this is 
only a formal Bill.  In such matters, 
we expect that the Law Minister will 

go through the statute book and find 
out which Bill should no longer be 
in the statute book because it is  an 
oppressive Bill or an unwanted  Bill. 
Looking at the present law, we find 
there are certain provisions both in 
civil and criminal law which  revolt 
against fundamental rights and against 
the provisions of the  Constitutions, 
because you find that in the law of 
civil and criminal procedure it  was 
specifically mentioned and we were all 
along under the impression that cer
tain rights enjoyed' by the ex-rulers 
were rights which they got by virtue 
of ......(Interruption )

3 P.M.

Mr. Speaker: Order, order.

I won’t allow him to proceed  any 
further.  I am putting the motion to 

the House.

Shri V. P. Nayar: Sir....

Mr. Speaker:  I am not allowing

him to argue on that line.

Shrl V. P. Nayar: I am only refer
ring to an answer given by Dr. Katju 
which makes it necessary----

Mr. Speaker: I have seen the point. 
He has dealt with the point. The point 
has been very much discussed.  It is 
no use taking up time on that.

The question is:

‘That the Bill to repeal certain 
enactments and to amend certain 
other enactments, as passed by the 
Council of States, be taken into 
consideration.”

The motion was adopted.

Mr. Speaker: As I have held all the 
amendment? to be out of order—the 
amendments of Mr. V. P. Nayar and 
Mr. K. K. Basu, jointly tabled—I shall 
put all the Clauses and Schedules to
gether.

The question is:

“That Clauses 2 to 5 and Sche
dules First, Second  and  Third  [ 
stand part of the Bill.''

The motion was adopted.

Clauses 2 to 5 and Schedules  First, 
Second and Third were added to the 

Bill

Mr. Speaker: The question is:

‘That Clause 1, the Title and 
the Enacting Formula stand part 
of the Bill."

The motion was adopted.

Clause 1, the Title and the Enacting 
Formula were added to the Bill

Shri Biswas: I beg to move:

‘That the Bill be passed*’.

Mr. Speaker: Motion moved:

“That the Bill be passed'*.

Shri K. K. Basu: Mr. Speaker, Sir, 
this Bill has been moved since it is 
one of the normal routine duties of 
the Law Minister to repeal such enact
ments which the Government consider 
to be unnecessary or obsolete.  We 

also feel that in the dynamic society 
now run by the Government there are 

occasions when certain legislations or 
parts of them might not be necessary 
to be enforced for the conduct of the 
Government or for the running  of 
society.

In this connection,  we  normally 
could have accepted the proposition 
as enunciated by the Law  Minister 
and would have given our support, but, 

unfortunately, in view  of  certain 
events, I do not think we should give 
this support. Because, in 2| years of 
this first elected Parliament, this is 
the second Bill that we are....
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Dr. Lanka  Sondaram  (Visakha- 

patnam)': One and a half years.

Shri Gadffll (Poona Central): He is 
very much progressive.

Shri K. K. Basu: This is the second 
time that we are having a Repealing 
and Amending Bill. When the Consti
tution was accepted by the people of 
our country, it was absolutely neces
sary in the spirit and letter of the 
Constitution that certain  legislations 
should have  been  reviewed  and 
amended consequently.  We expected 
that immediately after the formation 
of the new Government, a Law Com
mission would be appointed----

Mr. Speaker: Order, order.  I do
not think it is necessary to go into 
that.  I do not think I can allow that 
kind of argument to go on. The hon. 
Member will refuse to see that, what 
is sought to be done is to remove the 
dead parts of it.  He is seeking to 
have a review of the entire legislation 
of the country.  I do not know why 
only the Princes should have  been 
brought in.  He could as well have 
included, by way of amendment, the 
Preventive Detention Act and  any 
other Act, or sought to have included 
any other Act in this.  This is not a 
legislation for a general review of the 
entire Statute book.  This is, in fact, 
a measure to remove the  absolutely 
dead parts in respect of which there 
can reasonably be no scope for differ
ence of opinion. I really do not under
stand how this kind of thing can be 
permitted by way of argument in the 
guise of opposing the Bill.  I do not 
think I can allow that kind of speech 
to be made in this House.  He wants 
a review; as he said, a Law Commis
sion to be appointed, the whole field 
of legislation to be reviewed and  all 
that.  That may be done on  some 
other occasion, but not on the occasion 
of this Bill.  So, I am putting  the 
motion to the House.
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of Public Corporations

Shri K. K. Basn: If you do not....

Shri K.
was....

K. Basu: Our submission

Mr. Speaker: I am very clear on 

that point.

Shri V. P. Nayar rose—

Mr. Speaker: Nothing now.  I gave 
opportunities more than twice.

The question is:

‘That the Bill be passed.’’

The rAotion was adopted.

PARLIAMENTARY CONTROL 
PUBLIC CORPORATIONS

OF

Mr. Speaker: I have heard the sub
mission.  It is no use repeating it.

Mr. Speaker: The House will now 

proceed with the further discussion 
on  Parliamentary Control of  Public 
Corporations.

May I know what time the  hon. 
Minister is likely to take?  The dis
cussion concludes at 4 o’clock.

The Minister of Finance (Shri C. D» 
Deshmukh): About ten minutes.

Mr. Speaker: So, we will go up to 

3.50 P.M. At 4 o’clock  we have  to 
begin the other business. Dr. Kirshna- 
swami.

[Pandit Thakur Das Bhargava in the 
Chair]

Dr. Krlshnaswamy (Kancheepuram): 
No one can gainsay, Mr. Chairman̂ 
the importance of the subject which 
we are discussing.  Parliamentary 
control over nationalised industries is 
of great significance, and the approach 
to this question was put in apposite 
language in the House of Commons by 
the then Leader of the Opposition, Mr. 
Winston Churchill, when a similar dis

cussion took place.  He said:

“This is a new field for us to 
explore, and we want to do so not 
on the basis of party, of Grovem- 
ment and Opposition, but on the 
basis of how best the House of 
Commons can deal with this pro
blem.  On this issue, it makes no 
difference on which side of the 
House we sit. We want to try to
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discover how best we can set up
the  proper  relation  between
Parliament and the  nationalised

industries.*'

My hon. friend the Finance Minister 
yesterday skated on thin ice and par
ried the proposal for a Parliamentary 

committee by suggesting that Parlia
ment already exercises sufficient con
trol; he also expressed doubts  and 
fears regarding the constitution of a 
Parliamentary committee, and the pur

pose it was likely to fulfil.

But I must point out that we enter
tain deep misgivings regarding recent 
developments, particularly the develop
ments that we have been witnessing in 

the field of a nationalised industries. It 
is not the issue of nationalisation that 
has been called into question. It is a 
question of what type of organisa
tion should be constituted for the pur
pose of running these  nationalised 

industries efficiently and in the public 
interest.  We know that nationalised 
enterprises like the post office  and 
telegraphs are subject to detailed scru
tiny by Parliament, but other concerns 
run by  corporations  and  private 
limited  companies  tend  to  fall 
outside the scope of  Parliamentary 
control. In his speech, my hon. friend 
the Finance  Minister  referred  to 
checks that are exercised by the Pub
lic Accounts Committee.  We know, 
Mr.  Chairman,  what  checks  are 
exercised by the  Public  Accounts 
Committee.  Without  meaning  any 
disrespect  either  to  the  Public 
Accounts Committee or to the Esti
mates Committee. I must point  out 
that  it is not fitted  by its  very 
constitution to go into these questions 
at considerable length and in great 
detail. In the first place, the Estimates 
Committee can find time to consider 
at the most the working of a single 
Ministry for a year, and as for the 
Public Accounts  Committee, it  has 
the oî rtimity of examining these 
nationalised industries only from the 
angle of treasury or administrative con
trol. We require an entirely different 
mechanism to supplement ê investi
gations of the Public Accounts Com
mittee, and that. I think, is the main

argument in favour of the proposal for 

a Parliamentary committee being con
stituted to enquire into the working 
of corporations.

We are in Parliament voting con
siderable sums of money out of our 
Consolidated Fund, to these various 
enterprises, and so long as we con
tinue to do sol, Parliament has an in
herent right to review and to determine 
how this money should be spent. A re
ference was made to the Comptroller 

and Auditor-General yesterday,  and 
a grievance was made of the fact that 
the Comptroller and Auditor-General 
had been rather severe in his criti
cism in suggesting that detailed Parlia
mentary scrutiny of this expenditure 
should be maintained.  What else is 
expected  of  a  Comptroller  and 
Auditor-General, except to insist that 

If funds are diverted from the Consoli
dated Fund, there ought to be  the 
strictest control exercised, and  the 
various rules that have been evolved 
by a succession of auditors through 
long years should be observed both in 
letter and spirit?

My hon. friend the Finance Minis
ter said that some of these private 
limited companies had been formed 
as a sort of emergency measure.  I 
can realise the importance of having 
private limited companies.  But the 
question which I should like to ask 
Government is this: Was it necessary 
to have formed these private limited 
companies at a very early stage?  I 
look upon the funds that are diverted 
from the Consolidated Fund, as a sort 
of payment for the constitution of 
these companies. It is a sort of equity 
investment in these private limited 
companies, and so long as these funds 
are met out of the Consolidated Fund, 
the Comptroller and Auditor-General 
has the right to examine and deter
mine according to the rules and pro
cedure that he has evolved as to whe
ther these funds are properly spent.

The Minister of Prodaction (Shrf 
K. C. Reddy): He is doing it even now.

Dr. KrishiiASwami:  I know, but I
am referring to the faĉ of  Sindrl
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being a private limited company.  We 

ought not to have made it a private 
limited company at all.

Shri K. C. Reddy: What I meant to 
say is that even in the case of pri
vate limited companies,  in  actual 
practice, the Comptroller and Auditor- 
General is auditing the accoimts. For 
instance, in the Sindri Fertiliser Com

pany, and the Hindustan  Shipyard, 
there are resident  parties  of  the 

Auditor-General, and audit is going on 
in exercise of the inherent right of 
the Comptroller and Auditor-CJeneral.

Shri A. M. Thomas (Ernakulam): 
May I know whether there is  any 

provision in their Articles of Associa
tion to that effect?

Shri K. C. Reddy: Yes, there is a 
specific provision in the Articles  of 
Association of all the limited com
panies providing for such an audit.

Dr. Krishnaswami: But these  are 
not submitted to Parliament, and that 
is the point which I wish to emphasise.

Shri K. C. Reddy: It is for the
Auditor-General to decide as to what 
course of action he wants to take.

Dr. Krishnaswami: We would  be
putting the Comptroller and Auditor- 
General in a very embarrassing posi
tion, if we leave it to him to determine 

the course he should take. I suggest 
that while it may be proper for us to 

have funds diverted for the purpose of 
initial construction, once we decide to 
have a private limited company, ob
viously other types of rules will have 
to be devised, a different system  of 
checks and balances will have to  be 
devised. We might have, for instance, 
A chartered accountant to go into the 
accounts, because a commercial firm 
necessarily operates on different lines 
from a Government department.  I 
am mentioning this point only to sug
gest that we ought to have gone into 
this matter more clearly.  We must 
have a clear idea of the consequences 
that ensue from the constitution of a 
private limited company. Once a pri
vate limited company has been formed

by the Government, after the  con

struction of the factory, the private 
limited company should go into the 

open market and borrow funds for 

WGfrking capital,  and  submit  Its 

balance-sheets and accounts to a char
tered accountant. Thereafter we should 

have a different type of check from a 
Parliamentary committee.

My hon. friend, the Finance Minis
ter, adopted—he will forgive me for 
suggesting it—two inconsistent posi
tions. In one breath he suggested that 
corporations and private limited com

panies were a mechanism for operat
ing efficiently large scale commercial 
or industrial concerns, and that there
fore they ought to be autonomous. In 
another breath he affirmed that exe
cutive directions were given particu
larly to corporations which had offi
cials on its directorate.  He stated 
further that these executive directions 
were invariably carried out by these 
officials on the corporation.  I would 

like to point out that the executive 
directions are of sufficient importance

Shri C. D. Deshmukh: Directives of 
the executive, not executive directions. 
There is a lot of difference between 

the two.

Dr. Krishnaswami: I stand correct
ed.  I shall say directions given by 
the executive, shall we say, the Fin
ance Ministry, to  the  corporation 

which has officials on the Board  of 
Directors.  But there  is  a  grave 
danger, if these executive directions 
are given continuously, of the Minister 
himself becoming an integral part of 
of the management of the industry, 
which is formed by funds, from the 
exchequer, and which cannot be subr 
ject to parliamentary control, on the 
ground that it is an autonomovis body, 
but which turns out on examination to 
be not so autonomous after all!  It is 
a danger which we have to safeguard 
against.  What we are striving for is 
parliamentary control.  We  know 
that directions from the executive may 
be not in the public interest on sereral
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occasions.  In so saying, I am not im

puting motives to the Executive, but 
I affirm that it is wrong in principle 

and more wrong in practice to de
pend merely on executive directions 
ior enforcing proper financial control. 

As has been pointed out by Mr. Robson 
in his analysis of statutory undertak
ings and their relations to Parliament, 

directions given by a Minister to cor
porations or autonomous bodies lead 
to a great deal of confusion, lead to 
Parliament being kept in the dark and 
this in its turn leads to an absence of 
financial control.  Executive  direc
tions, in my judgment, Sir, have to 
be confined to a very narrow compass. 
And, particularly in the case of India 
where there are officers on the Boards 

of Directors of Corporations, it follows 
that these executive directions have to 
be kept within a narrow ambit.

The other matter that was referred 
to by the Finance Minister is  that 
there are annual reports submitted by 
these Corporations to Parliament and 
that discussions take place on them. 
I do not deny the  importance  of 
annual reports that are submitted by 
bodies like the Industrial  Finance 
Corporation, by the Sindri Fertiliser 
Company or by the Damodar Valley 
Corporation.  But, I should like  to 

ask Members on the other side: what 
is the significance of these annual re
ports from the viewpoint of parlia

mentary control? I have grave doubts 
regarding the value of these reports 
because invariably Parliament is not 
clear when it is criticising these re
ports as to whether it is criticising 
the Board or the Minister.  It be
comes a purely party affair and it be
comes difficult for Parliament to rivet 
its attention on how a nationalised 
industry works and what its relation 
to the national economy as a whole is. 
Very often, we find the spectacle of 
Ministers getting up to defend Boards 
under the impression that it is they 
that are being criticised, whereas, as 
a matter of fact, what Parliament has 
in view is the efficiency of autonomous 
bodies for promoting the objective of 
public utility. A roving discussion on 

an annual report is certainly not  the

best method of discussing the  effi

ciency and progress of a major indus
try. .

My friend  from  Visakhapatnam 
pointed out that most of these con
cerns were giant monopolies. I should 
like to underline this fact.  It is be
cause they are giant monopolies that 
we have to subject them to public 
control. They are monopolies nationa

lised to subserve public interest. Who 
is to be the judge of public interest 
Parliament or the Cabinet?  I venture 

to think that while the Cabinet can 
- be responsible for the administration 
of the affairs of this country, Parlia
ment is in the ultimate analysis the 
real judge of public interest. Compli
cated questions relating to the pricing 
of services, shall we say the pricing of 
fertilisers, cannot be arranged behind 
the scenes by directions  from  the 
Executive to the Board of Directors 
either of the Sindri Fertilisers or the 

Damodar Valley Project. (Interrup
tion.) I am not trŝing to score a point 
but I am trying to point out how we 
have an interest in the pricing of 
services to consumers.  The point is 
that in all important matters dealing 
with the assessment of conditions  in 
which efficient management can flour
ish, problems relating to  employers 
and employees, problems relating to 
social  interest  and  public  utility, 
Parliament is certainly the final judge 
and it is to Parliament that people look 
for taking a direct interest in  such 
matters.  It is too often suggested by 
some that Parliament might interfere 
in the day to day administration of 
these Corporations.  A Parliamentary 
Committee with clear terms of refer
ence cannot and will not convert it
self into a  perpetual  shareholders' 
meeting or a consumers*  complaint 
bureau. What it will do is to take up 
those matters pertaining to  policy, 
matters pertaining to relations  bet
ween employers and the  employees. 
In the case of these Corporations one 
of the reasons for the Government not 
having them run as departments is 
that in these Corporations complicat
ed relations between the  employees 
and the employers are meant to be 

solved by the Board of Management
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and the Government steps in if at all 
as an umpire.

I venture to suggest, Mr. Chairman, 
that it is most important  that  a 
Parliamentary Committee should be 
constituted forthwith to go into these 

matters.  Such a Committee  cannot 
content itself with a post  mortem 
examination of what has occurred in 
these enterprises.  My hon.  friend 
from Baroda said that what he wanted 
was business-like efficiency. We want 
business-like  efficiency  in  these 
nationalised enterprises, though  we 
do not want national enterprises to be 
run on the criteria on which private 
enterprises are run.  Here it is a case 

of trying to find out whether we get 
the maximum amount of work and 
service for the money that we have 
expended. My hon. friend the Finance 
Minister said that we are groping in 
the dark, as it were, that we were at 
an early stage in the  evolution  of 
nationalised concerns in our country. 
May I not ask him whether this is not 
the proper time to have a parliament
ary mechanism of control? After all, 
let us  start with a  parliamentary 
committee  which  goes  into  this 
question of how far these enterprises 
are working efficiently and then later 
on by gradual experience, by a process 

of trial and error, let us have some 
of these restrictions relaxed.  The 
doctrine of self-abnegation propound

ed by the Finance Minister can come 
into operation only when a Parlia
mentary Committee has been constitu
ted, only when accountability of these 
enterprises to Parliament is assured.
I think that in all these  important 
matters it is possible to have a sense 
of perspective. In the case of corpora
tions  i.e.  nationalised  corpora
tions  naturally  we  want  the 
proposed  Parliamentary  Commit
tee  to  concern  itself  with 
the question of budgets of revenue and 
expenditure prepared by these cor
porations. In the case of some nation
alised concerns like Sindri we  may 
have for a long period to reconcile 
ourselves to deficits.  The fertilisers 
may have to be sold at  subsidised 
prices  to the  consumer.  But  then

Parliament which defrays such losses 
would be in a position to determine 

the criteria which should be taken in
to account in selling goods at a loss. 
The Parliamentary Committee  may 
furnish us with material for  putting 

meaningful questions.  Discussions in 
Parliament would be conducted  on 
more business-like lines; advice given 

to the Ministry would bear on it the 
stamp of technical expertness instead 

of being too’vague and general.

Some of the criticisms that  have 
been advanced, namely that it would 
be practically interfering with  the 
autonomy  and  initiative  of  these 
bodies do not have validity as is sug
gested by some of my hon.  friends 
opposite.

Sir, today we are handicapped  in 
putting questions in relation to how 
these Corporations work because  of 
lack of knowledge.  Once you make 
these Corporations  accountable  to 
Parliament and once knowledge  is 
available, it would be possible for us, 
the Members of Parliament,  Mem
bers of the House of the People who 
provide these Corporations with funds, 
to put meaningful questions and  to 
make people to whom we are account
able realise that something important 
is being done in this great House of 
the People.

Shri Gadgil (Poona Central):  Mr.
Chairman, I think I am entitled to 
contribute something to this debate 
because I was the principal man con

cerned with the inauguration of some 
of  these  public  enterprises,  the 
Damodar Valley Corporation and the 
Sindri Fertiliser Company.  The point 
really is, as I understand of having 
parliamentary control, in what form 
and with what scope.  It is not the 
Government's case, as far as I can 
xmderstand, that there should be no 
parliamentary control over  invest
ment of public money whether in the 
form of a Corporation or of a Private 
Limited Company as one finds in the 
Sindri Fertilisers, or a joint concern 
as we find it at Visakhapatnam,  or 
a direct activity conducted  by  the 
Government departmentally.  It is
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nobody’s case that there should be no 
parliamentary control.  The question 
is what should be the scope of parlia
mentary control.  Is it the case that 
even a little project, before  it  is 
worked out, and initiated, must be 
presented to the Parliament?  Is it 
the case that everything, every nut and 
bolt of the machinery, and  every 
clause and schedule of every agree
ment entered into by the Government 
with some other party should be the 
subject matter of discussion in this 
House?

Mr. Chairman: I may  draw  the 
attention of the hon. Member to the 
fact that I propose to conclude the 

discussion at 4 p.m., and at 3.50  I 
propose  to  call  the  hon.  Finance 
Minister.  There are  many  other 
Members also wishing to speak.  I 
request him to kindly take as little 
time as possible, and not take, at the 
most, more than ten minutes.

Shri Bansal (Jhajjar-Rewari): I may 
suggest that in view of the great im
portance of this subject, the discus
sion may be conthiued by sitting even 
after 6.30 p.m.

Several Hon. Members: No, no.

Shri S. V. Ramaswamy  (Salem): 
May I suggest that it be taken  on 
Monday also?

Mr. Chairman: It would be closed 
today.

Shri Gadffil: If it is agreed, if it is 
common ground that the minor mat
ters are not to be the subject matter 
of discussion in this House, then let 
us understand what  can  be  the 
mechanism of parliamentary control 
over investments so far  as  these 
corporations and public companies or 
enterprises are concerned. In the first 
place, my hon. friend, Dr. Krishna- 
swami, was very wrong in saying that 
the Minister defended those schemes 
in a party spirit.  In a parliamentary 
democracy, the initiative must  rest 
with the government of  the  day. 
Therefore, whatever  activities  are 
carried on by the Government or on 
behalf of the Government, the  res
ponsibility is that of the Government

of the day.  Here, you have an op
portunity to throw out the Govern
ment if you are not satisfied with the 
conduct of the Government in  this 
particular sphere or in that particular 
sphere.  That is an overall responsi
bility.  Next, you have in the presen
tation of the budget that part which 
deals with capital investment, and in 
the discussion on the budget or where 
some taxes are sought to be levied— 
the Finance Bill—there is another op
portunity for exercising parliamentary 
control.  I agree that in these matters 

the criticism cannot be pointed  or 
specific.  But, as has already  been 
said by the Finance Minister and re
ferred to by my friend here, the an
nual reports of all the public enter
prises are placed before this House. 
I have had to deal for three long years 
with  the  annual  reports  of  the 
Damodar Valley Corporation and  I 
did not notice any lack of interest on 
the part of the House in them. Several 
questions  were  raised,  discussions 
were continued, and to the extent pos
sible, the House was convinced that 
what was going on was more or less 
correct.  We have yet to reach  the 
goal.

Now, the point really is, will the 
appointment of a committee, as sug
gested by Dr. Lanka Sundaram, help 
the position? That is really the point. 
My own feeling is that it may be like 
any other Parliamentary committee. 
What is the conwnittee going to do? 
Is it going to interfere with what  is 
being done actually at that moment, 
or, is it going to suggest long term 
plans?  Is it going to measure  the 
efficiency and standard by mere eco
nomy?

Kumarl Annie Mascarene (Trivan
drum): Scrutinize.

Shri Gadgil:  It will be a wrong
measure.  For example, an Embassy 
outside may be judged—they may be 
judged as efficient if they have spent 
very little, but it is not the test of 
efficiency.  The test there is how far 
the Embassy has succeeded in keep
ing good relations between the  two 
countries.  Therefore, in any parti
cular public enterprise, what is it that
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we think to be the standard or mea
sure of eflficiency?  Is it that the cost 
of production has gone down?  Is it 
that the prices have become less lor 
the consumer or is it because the re

lations between labour and manage
ment are good?  These are some of 

the  tests  for judging  whether the 
particular nationalized industry is or 
is not successful.  I honestly feel that 
the concern of Parliament is to see 
that a proper policy is followed—̂not 
whether a few rupees have been spent 
wrongly or have been spent much 
more than is desirable.  If the ex
penditure is so gross, it really becomes 
a matter of policy.  It is not that you 
are paying less attention to the ex

penditure.  But the main criterion is: 
what was the object of that particular 
enterprise?  If that object is achieved, 
by and large, Parliament should not 
concern itself with the details.

Now, we are entering—in fact we 
have entered on a mixed  economy. 
More and more production will  be 
had on behalf of the  Government. 
Today, there are half a dozen public 

enterprises.  It mav increase to 60, 70 
or 80.  Is it the desire of the Mem
bers of this House that they should 
have detailed information about the 
60 or 70 or 80 concerns.  I think then 
the time of the House will be spent 
in discussing all these things,  and 
other matters far more important will 
be neglected.  Therefore, the point is 
what should be the mechanism  of 
parliamentary control that will  be 
really appropriate and is enough to 
meet the situation.  I suggest  two 
alternatives.  One alternative is that 
the Finance Minister should have a 
separate budget for all these indus
trial projects that are conducted on 
behalf of Government in a separate 
statement, so that the criticism may 
be pointed, the criticism may be speci
fic.

Dr.  Lanka  Sondaram (Visakha- 
patnam):  Would  that  include  the 
ordnance factories and the Chittaranjan 
Locomotive Workshop?

Shri Gadgil: As I said, there are 
activities which are directly carried

on by the Government and accordinĵ 
to my friend here they can be special 

matters of questions and detailed dis
cussion, this, that and the other; ob

viously it is not necessary to include 
them.  Where the Government has a 
predominant interests or exclusive in
terest like the Sindri Fertiliser Fac

tory, a consolidated report of  the 
activities of the factory, not merely 
the statement or annual reports of the 
50, 60 or 70 firms—that will not help— 
but a consolidated report should be 
furnished.  Therefore, I am  making 
two suggestions: one is that the budget 
for all these capital projects which 
are undertaken by the Government or 
in which Government ĥve predomi
nant interest should be embodied in 
one statement and should be put be
fore the House and a day allotted for 
discussion of the same.  Secondly, 
there should be,—̂not the small re
ports, they must be on the  Table of 
the House, because under the provi
sions of the Damodar Valley Corpora
tion some of them have got to  be 
' kept here and similarly, under the 
Act we passed about the aviation con
trol, those statements will have to be 
laid here,—but a  correct  picture 
about the investment position of this 
Government, and it must be made 
readily available in a very simplified 
form to the Members of the House 
and that can be done by having a 
consolidated report before the House. 
These are the two suggestions I am 
making.  The parliamentary  com
mittee is bound to interfere with what 
is being done every now and then* 
It will be a rival to the Executive and 
a venue for lobbying.  There are 
matters which cannot be  discussed, 
because, if they are discussed  pre
maturely, the object may not  be 
achieved at all.  You must leave fair 
discretion to the officers concerned or 
to the Ministers concerned and when 
the project is completely ready to be 
put into action, you have ample op
portunity.  Otherwise, it is common 
experience that premature discussion 
or publicity is responsible for  more 
ills than anything else.  So, knowing 
the fact that we are going more and 
more towards nationalization, it must
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be the concern of Parliament  that 
there should be control over the in
vestment of the public funds by the 
Government. That is an accepted pro
position.  The only question is what 

should be the mechanism?  The one 
suggested in the shape of Parliament
ary Committee, I think, is not likely 
to answer the purpose for which it 

is conceived.  I have suggested some 
alternatives.  There may  be  many 

others, and I am sure the Government 
wiU consider all those suggestions that 
may be made hereafter,

Shri N. C. Chatterjee  (Hooghly); 
Mr. Chairman, Sir, there is a proverb 
in my part of the country which says: 
‘̂An auntie loves the baby more than 
the mummie.”  The hon. Ex-Minister 
loves the Government more than the 
hon. Finance Minister.  Has Parlia
ment ever made such a fantastic sug
gestion that it wants to scrutinise the 
nuts and bolts of the several corpora
tions?

Shrl Gadgil: Have you ever  seen 
the questions asked in the course of 
last five years?  One was how many 
Bengalees were engaged in ̂ the D. V. 
Corporation?

Shri N. C. Chatterjee: Has the hon. 
Ex-Minister cared to read the Public 
Accounts Committee Report?  Has he 
read what  the  Comptroller  and 
Auditor-General  has  said.  The 
Auditor-General has said that recent 
developments show a whittling down 
of parliamentary control on  public 
moneys. Parliament has every right, 
Sir, to go into this question and we 
are deeply concerned over this situa
tion.  This Parliament should congra
tulate itself that one of the most im
portant functionaries ĥs been assign
ed a place equal to the Supreme Court 
Judge in this  country, namely, the 
Comptroller and Auditor-General and 
that position is filled by a man of ex
perience, ability who has the courage 
to call a spade a spade.  What has 
that man of experience and  courage 

said? He says:

“The formation of private com
panies imder the  Indian  Com
panies Act for the management of

governmental  tmdertakings is a
fraud on the Companies Act and
also on the Constitution of India.’*

Sir, I do not think that this func
tionary meant to suggest that there 
has been dishonesty on.  But  for 
aught we know it means—as has been 
stated by Maxwell and Craies* books 
on Statutes—it is a fraud on the Act, 
a fraud on the Statute.  That means 
you are paying lip-service to the con
stitutional famework, but you  are 
violating the spirit of it. That is what 
this important official has pointed out. 
He says that money is being taken 
away from the Consolidated  Fund 
for establishment and transformation 
of certain concerns into private com
panies in the name of the President 
and Secretary to Government,  and 
that is not the proper thing to do.

Sir, taking the subject  seriouslŷ 
every country, every nation which has 

socialised or nationalised its  public 
undertakings has got to face the pro
blem which this Parliament is facing 
today.  England faced it.  You know, 
Sir, they had nationalised some  of 
their industries.  Post-war urge for 
nationalisation was prompted by the 
hope that the industries would  be 
profitable and that they would be pro
perly managed, solely in the public 
interest.  After some time they dis
covered that unless Parliament  is 
more vigilant, and more active,  the 
industries would not be properly run. 
Therefore, as my hon.  friend  Dr. 
Krishnaswami has pointed out, they 
went into the matter very carefully. 
Now, what did the British Parliament 
do?  The British Parliament realised 
that there must be some machinery to- 
supervise and that supervision should 
be  more effective  than  what  was 
done previously.  Therefore, they ap
pointed a committee. That Committee* 
went into the matter at great length 
and they found out that Members of 
Parliament will not be doing their 
duty to the country and to the tax
payers unless they have a voice in the 
proper administration of these  con
cerns. What is the good of saying that 
the House of the People is sovereign,, 
that we are the watch'-dogs, we are
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the  custodians  of  the  national 
revenues, unless we do something in 

this direction?  That is exactly what 
the House of Commons did,

A Committee was set up for  the 
purpose of finding out and devising a 
suitable mechanism to bring about a 

synthesis between the  two  aspects, 
synthesis between control and free

dom, synthesis  between  parliamen
tary scrutiny and autonomous work
ing of these different  corporations. 

Nobody wants that all initiative should 
be taken away; nobody wants  that 
they should be kept completely under 
the control of a Committee in  their 
day to day administration.  Nobody 

"wants that.  What that Parliamentary 
'Committee recommended was this.

First, they said that a new Com
mittee of the House  of  Commons 

should be set up;  secondly,  they 
should take over from the Public Ac
counts Committee the work of looking 
into  the  nationalised  industries; 
thirdly, unlike the Public  Accounts 
Committee, the new Committee should 
have the power and should have the 
duty to have regard not merely to 

past financial transactions, but  also 
present financial probity and stability 
and also future plans and programmes. 

And lastly, the staff should include an 
officer of the status of the Auditor- 
General and at least one professional 
accountant.

Sir, what is the harm in adopting 
this course?  That has not paralysed 
the nationalised industries; that has not 
impeded their efficiency, or their work
ing,  This Parliament, Sir, in my hum
ble opinion, should appoint a com
mittee on those lines.  If they have 
succeeded in England why should we 
not succeed in India?  That would 
bring about the minimum amount of 
interference in the day to day admini

stration.  Nobody wants that a House 
composed of 499 Members should look 
into these things from day to  day. 
IVhat we are suggesting is the appoint
ment of a committee to look at it from 

the point of view of parliamentary

scrutiny.  Are we doing  our  duty? 
Can we dolour duty?  Has the Public 
’Accounts Committee done its  duty? 

Has  the  Estimates  Committee 
done its duty.  Let us be frank. 

Neither the Public Accounts  Com
mittee, nor the Estimates Committee 
has the time or the opportunity to go 

into the working of these corporations.

Dr. M, M. Das (Burdwan—̂ Reserv* 

ed—Sch. Castes): Is the hon. Member 
quoting somebody, or is it his own 
opinion?

Shri N. €. Chatterjee:  This is a
fact which I am stating.  Let  the 
Chairman of the  Public  Accounts 
Committee contradict nie.

Dr. M. M. Das: Perhaps, it is your 
opinion.

Shri N. C. Chatterjee: It is a fact, 
Sir, not a question of opinion.  It is 
a fact which I am asserting.  Let the 
Minister contradict me, if I am wrong; 
I shall be happy to be corrected. The 
Public Accounts Committee  really 
makes a post mortem  examination 
after thiifgs have been finished, pos
sibly two years later.  What I am 
suggesting, Sir, is the constitution of 
a Committee as they have  done  in 
England,  a  permanent  committee 
which  will  be  going  into  these 
matters  from time  to  time.  That 
will be a healthy check on these public 
corporations; they will realise their 
responsibilities.  There will be  no 
question of their making a splash for 
the purpose of hitting the headlines, 
or for the purpose of party politics: 
nothing of the kind.

Dr. Lanka Sundaram:  Their pro
cedure will be ̂ecret.

Sliri N. C. Chatterjee: In fact there 
will be no publicity; there will be no 
propaganda.  That will be a  great 
check on making impractical sugges
tions or making propaganda.  What I 
am suggesting. Sir, is that we should 
accept that suggestion; we should not 
throw it out.  It will do good both to 
the Government as well as  to  the 
undertakings concerned.
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The most important thing is that 

you have a kind of monopoly.  When 
you put up a big corporation,  what 
about the price structure, what about 
the wage structure. They can indulge 
in all the painful activities of a mono
polist, They can put up any price and 
hit the consumer.  In the interest of 
the tax-payer, in the interest of the 
consumê, in the interest of parlia
mentary democracy, in the interest of 
discharging our elementary duty, as 

custodians of. public revenues, I ap
peal to the hon. Minister to pay atten
tion to this suggestion, which is not 
brought forward in the spirit of  a 
carping critic, but of a friendly critic, 
to help the Government and to help 
the industries concerned.

,  Shri K. K. Basu (Diamond Harbour): 
Sir, public corporations are organised 

with a specific purpose, namely that 
there  must be a certain amount  of 
flexibility in their working.  But they 
have a social value also. We fully con
cede that these corporations must have 
a certain amount of autonomy. But it 
is absolutely necessary/ in view of the 
fact  that large amounts of  public 
moneys are diverted to these corpora
tions  that Parliament should  have 
some  sort of  control over  them. 

Though we have our Estimates Com
mittee and the Public Accounts Com
mittee, we know from our experience 
that it is very difficult for them to 
check the activities of these public cor
porations.

The House is aware that quite recent
ly a Committee was appointed to In
vestigate  into the  working of the 
Damodar Valley Corporation, and it re
ported that on a particular dam alone 
about Rs. 1 cTore couid have been sav
ed. In the case of Hirakud the Public 
Accounts  Committee gave a verdict 
that a good lot of money could have 
been saved if it had  been properly 
worked.  In view of the fact that as 
much as about R9. 540 crores consist
ing of  the Centre’s as well as  the 
States* share, is going to be invested in 
the multipurpose projects, it is ab
solutely  necessary  that  Parliament 
should have some control over these 

586 P.S.D.

undertakings.  I need not go into de

tails. But so far as companies are con-> 
cerned which are entirely owned by 
the nation, where tiie shares are held 
in  the  President’s  name—and  we 
naturally go in for such concerns in 

respect of such industries as heavy or 
basic industries which we or the Plan
ning Commission consider  necessary 

for our development and for increasing 
the national wealth of the country— 
in these concerns, if we take the nor
mal standpoint of a shareholder of a 
limited  company,  the  shareholders 

have a certain say and they must know 
something about the working of the 
institution.  But here  when we ask 
questions or when we get reports, the 
Minister says  sometimes that “it is 
difficult to give details because it is an 
independent organisation, apart from 
the general information we cannot give 

details”.  Only a few months after a 
scandal comes out in the press there 
is a big row here or outside and then 
we  have a discussion.  We feel as 
ordinary  .shareholders,  because  the 
shares are in the name of the Presi
dent as representative of the nation— 
the nation is the share-holder—so we 

feel that the  representatives of the 
nation, this Parliament must havp a 
right to know how the money is utilis
ed, how the corporations work, how the 
private limited companies work.

We have heard  allegations—we do 
not know how far they are true—that 
the  Hindustan Cable Factory is not 
working to schedule.  Reports came in 
the papers  that the experts are not 
acting properly as a result of which 
Government will have to order for Rs.
4 crores worth of cable to be brought 
in, in view of the fact that the factory 
is not producing in time.

In Sindri the investment has risen 
from Rs. 10 crores to Rs. 27 crores. We 
could not properly utilise all the by
products.  This investment of Rs. 27 
crores is hardJy giving 1 per cent, of 
dividend. The nation, as a shareholder, 
is losing the dividend which it should 
have got in Sindri.  In this connection 
there is one point, as the mover of the 
discussion has said. We know that Mr.
B. C. Mukerjee who was in Sindri—I
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(Shri K. K. Basu] 

do not know his efficiency, whatever it 
may be—was sent abroad in connec
tion with fertilizer business.  But im
mediately on his return his  services 
were not utilised for Sindri.  In res
pect of this and other problems, as for 

instance  Shipbuilding where there is 
the question of treatment of labour, 
Ihe interest of the consumer, the price 

ijtructure or the manner in which it is 
working, whether it is working in the 

larfiier interests of the nation—in res
pect of all these matters we feel that 
it is absolutely necessary that there 
should be some control of Parliament. 
Also, where large sums of money are 
taken either as a loan directly or by 
the Stale guaranteeing it, we feel there 
should be some sort of parliamentary 
control.  I fully  agree that such a 
parliamentary  committee cannot  go 
into all the details, but at this forma* 
tive stage where money is spent by 
these public  corporations like D.V.C. 
directly or by raising a loan outside 
for which the nation is the guarantor, 
we must know how the money is spent. 
When these corporations become self
sufficient then there may be a possibi
lity of making them autonomous. The 
hon. Minister should work out how a 
pernianent  parliamentary  committee 
may look into such investments. Be
cause under our Plan nearabout Rs. 140 
crores is set apart for the industrial 
sector  and Rs. 540 crores on multi* 
purpose projects.  There should there
fore be some sort of control by which 
we, the Members of Parliament, as re
presentatives of the nation could keep 
a  watch over the  working of these 
national undertakings.

Shri C. D. Deshmukh: Mr. Chairman, 
Sir. I think this debate has suffered 
from two defects, one, that we are 
concentrating  our attention only, on 
one aspect of a very important general 
issue and, two, that there have been 
advanced a great many false analogies.

So far as the general issue is con
cerned it is that of the efficient conduct 
of  State enterprises.  And I myself 
think it would have been desirable had 
we had a full dress debate on the gene
ral issue of how to manage State enter* 
prises.

The question of parliamentary con* 

trol or ministerial control is only one, 
although very important, aspect of thi* 
genejral question. Therefore it is some
what difficult for Government spokes
men to  answer some of the points 

which perhaps go to the root of effi
ciency of management rather than the 
discharge of Parliament’s or the Minis
ter’s responsibility for financial con
trol. ,

The second  general point I would 
like to make is  that, as far as I can 
make out. the recommendations made 
in regard to the nationalised industries 
by the Select Committee in U.K. have 
not yet been approved of by Parlia

ment—to my knowledge.  Therefore I 
am surprised at statements made that 

they have worked very  successfully 
and so on.

Shri Gadgil: Wishful thinking.

Shri A. M. Thomas:  They are also
groping in the dark.

Shri C. D. Deshmukh; I think so. Sir. 

So, that is the second point I like to 
make.

The third point I would like to make 
is that so far as the Comptroller and 

Auditor-General’s observations are con
cerned, the issue that he has raised 
has only a temporary and limited im
port. One may quarrel with the use of 
words, but certainly the point he has 
raised is very important, and, as the 

House might have gathered from the 
observations that fell from my hon. 
colleague, we are well on the way to 
settling these issues.

So far as regularising the matter is 
concerned, I have already hinted that 
we shall have recourse either to some 
amendment of the Company Law or we 
might bring a Bill forward in regard 
to the control of State  Corporations. 
But whichever way we do it. we shall 
solve the difficulties which the Comi>- 
troller and Auditor-General has raised.

I  shall not take the time of the 
House by quoting the various provi
sions that already exist in regard to 
audit,  that is  to say,  giving the
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Comptroller And  Auditor-General the 

right to audit.  The latest instance is 
the amendmeat of the Induatrial Pin- 
ance Corporation Act.  There we have 
fipeciflcally provided, ae we had pro
vided earlier in regard to the State 
Finance Coiporatian€, that :fhe Compt
roller and Auditor-Heneral shall ihave 
the right to audit.

The next point I would like lo make 
is that this  differentiation  between 

State enterprises and the general :busi- 
ness of governance by the executive is 
apt to be exaggerated.  In effect they 
are the same.  They are the discharge 
of executive responsibility.  Now, if or 
•certain reasons, partly historical, some 
very big activities, utility services like 
Bail ways, Posts and Telegraplhs have 
never been crcated into corporations. 
Therefore  they continue to be under 
the (rontinuouB observation and vigil
ance of the House.  For ceittain ottier 
purposes, as for instance for the fanci

ed  advantages of so-called business 
management, we  are trying out this 
organisation of  corporations or com
panies.  Now, in rogard to these two 
forms we have not yet made up our 
tnind as to which of them is superior 
or whether 'One ihould <!be chosen to 
the exclusion of the other.  That is a 
matter of convenience. So far as Gov
ernment is concerned I believe there 
will be advantages in both.  Therefore 
 ̂ may be th«t we might both have to 
put in that amendment that I spoke df 
to the Company Law and also to pro
vide separately for State corporations.

Shri B. Das  (Jajpur-Keonjhar): We 
liave to examine the thing in detail and 
not jump to any conclusion.

Shri C. D. Dê mukh: That is whart 1 
«ay, that we might favour the form of 
a company where there is participation, 
with other private interests. And that 
participation  may be of varying de
grees. The point I wish to make here 
is that it is all a part of the executive 
business of Government.  And 1 t;an- 
not really understand <the difference of 
the importance of expenditure, say, in 
Sindri and the importance orf the ex
penditure in the army.  What is it? 
In the armjy we are sjpiending Us. .200

crores—not capital—but Rs. 200 crorei 

every year.  And yet Parliament gets 
only certain prescribed  opportunities 
•for supervising this work, and there is 
no limit on the power of Parliament 
to ask questions.  In regard to State 
corporations  and companies also, as 
the hon. Member there has suggested̂ 
Parliament  may indicate that they 
would like to have certain statements 
and forms which they would specify or 
indicate,  and we would be only too 
happy to supply whatever information 
Parliament wants, at the proper time. 
My point is it will be only at certain 
times and in a  certain manner that 
Parliament will exercise that function. 
That would be usually at the discus
sion on the annual Budget statement, 
or there may be special discussions or 
there may be questions and answers 
and so on.

4 P.M.

Slirl U. C. Patnaik (Ghumsur): The 
annual budgets of these corporations 
•do not come before Parliament.

Shri C. D. Deshmukh; That was the 
point that I was making.  If Parlia
ment wishes that the budgets of these 
corporations «hoxild come before it»
I myself do not see any reason why the 
necessary information should not be 
given.  It is a matter of issuing direc

tives to the corporations. That we shall 
ensure, it it is a matter of  private 
companies, in the Bill that we have in 
mind.  In the  amendment we might 
provide that, in addition to other things 
and exemptions from certain clauses 

of the Company law, and besides the 
duties laid on these companies, ther 
must  have another prescribed state
ment giving the necessary details be
cause public money is involved, and 
audit by the Comptroller and Auditor- 
General shall be compulsory and in 
the usual way. these reports will be 
submitted to Parliament and will be 
scrutinised by the Public  Accounts 
Committee, i cannot see any obstacie 
tt) any of these processes. This matter 
has been dealt with in two reports: the 
general issue either of  Government 
administration or of administrative effl- 
vciency and conduct of state enterpriseŝ



Hfr: Chairman: The question is*

“That leave be granted to intro*- 
diice a. bill to. extend the jurisdic
tion of a University of any State 
in. India, to other. State or States* 
linguistically connected or for an}r 

other purpose and to* provide foir 
matters connectJed therewith]**

The motion' was adopted.

Shri Sivamurthi Swami: I introduce
the Bill.

1981 Universities (Extensioni 11 DECEMBER: IB6$ Training and Employ-iiafiiR 
of Jurisdiction to other ment Bill
State or States) Bill

[Shri C. D. Deshmukh]

1 shall  not again read out all that 
On pages 16 and 17 of Shri Gorwala:s 
report, there is reference to this matter 
and also on pages 55 and 56 of Mr. Apr 

pileby’s  report, there is reference to 
this matter.  The point is whether, at 
the present stage, we need such a.Comr 
mittee. As I argued yesterday, we may 
wait a little and see what patterns we 
evolve and what experience we gather.
No limit, we find,  exists in pi:actice 
over the absolute right of Parliament 
to ask questions and to elicit informal 
tion.  In the fullness of time, there is- 
nothing to stop us from setting up any 
foody, which, as far as I can see, wiU 
be a sort of a combination of the Pub̂- 
lie Accounts Committee and the Esti- 
siates Committee fiar the special pur?- 
pose of going into the accounts and af
fairs of these corporations.  Actually, 
the  Public Accounts Committee  has 
been setting up Sub-committtees to go 
into certain matters.  That is another 
device which could be* adcqpted. Tiherse- 
lore, at the moment, I think it is in
advisable—it is not â question of be*- 
ing improper, it is a question of being 
inadvisable—in the opinion of the Gov
ernment. If wp hurry tbo much in this 
matter, there is always  the danger of 
our tnrowing out the' baby with the 
bath water,

Mr. Chairman: Now,  we take up
Private Members’ Business.  In regard 
to the first item, that is the motion in 
the name of Shri M. A. Ayyangar, we 
will take it up at 6 o’clock.  That is, 
the  consideration of the Report has 
been fixed to be taken up at 6 o’clock.
Now, Private Members’ Bills to be in*- 
troduced.

GOVERNMENT OF PART C STATES 
(AMENDMENT) BILL.

Shri Dksaratha Deb (Tripurai East>r 
I beg. tou move for leave tô introduce » 
Bill further to»amend the Government 
of Pkrt C States Act, 1951.

Mr. Chaiiman: Tile question is::

“That Ifeave be granted! to intrô
duce a Bill ftirther to> amend the
Govemmentt ofi Part C States Act.
1951.”

The' motion wnsr adopted.

Shri Dasaratha. Debt I introduce the 
Bill.

Ml-. ChaiHtiam The Blllŝ standing in> 
the names of Shri Biren ElUtt and Shrii 
V. P: Nfciyar are barredl

UNIVERSITIES  (EXTENSION  OF 
JURISDICTION TO OTHER STATE* 

OR STATES) BILL 

Shri Sivamurthi Swami (Kushtagi)n 

1 beg to move for leave to introduce a 
Bill to extend the jurisdiction of a* 
University  of any State in liidla to 
other State or States linguistically con̂ 
nected or for any other purpose and 
to provide for matters connected there
with.

TRAINING AND EMPLOYMENT BILL.

Shri D[ C: dharma  (HoaHiazpur): U 

beg to move for leave to introduce ar 
Jfflir to maice provision for employment 
and training for employment and to* 
establishi â comprehensive youth emt- 
ployment service.

Mt. Chairinan: The question is:

“That leave be granted to intro
duce a Bill to make provision foe 
employment and training for em
ployment and to establish a comv 
prehensive youth employment seri- 
vice.”

The motion was adbptedl.

&hri D; C: Sharma: r ihtlroduce tb» 
Bill.
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UNEMPLOYMENT RELIEF MlULs

Shri V. P. Nayar (Chirayinkil): 1 beg 

tto move for leave to introduce a 3ill 
to  provide  jrelief  to  unemployed 
workers.

Mr. Cbainnan: The question is:

“That leav£ he granted to intro
duce a Bill to provide rjelief to un> 
•employed worker̂:”

The rnqtion was adopted.

Shti y. P. Nayar: I introduce the 
BiU.

CHARTERED  ACCOUNTANTS 
.(AMENDMENT) BILL

®hri €. R. .Narasimfaan (Krishnagiri): 
1 beg to mave for leave to introduce a 
Bill further to amend the Chartered 
Accountants Act. 1949.

Jdr. Chairman: The question i6:

“That leave be granted to intro- 
4fluce a Bill further to amend the 

Chartered Accountants Act, 1949.”

The motion was adopted.

Shri C. Jt. JfaxMimhaB: ;l introduce 
the BilL

INDIAN CATTLE PRESERVATION 
J3ILL—Con td.

Mr. X?hainnan: The House wtU now 
proceed with the further conaideration 
«of the following .motion moved l?y Seth 
<Govind Das:

“That the 3ill to  pzcsesve the 
milch and ̂ draught cattle jof the 
country, be taken into .considera- 
•tion.”

 ̂ (#y?rF-3ririf5T—

; mrPT% kw

fjr̂rrr iinrff %

otT.fV ̂   DX vmrî ̂  nr sb.

«Rfnr  I I «r«r̂ f  «̂nr % thtpt

5^ %  ?̂<Trr  i I TT̂-

f'T?rr »Tgic<Tr ni«fr ̂ ir?

r̂5T?JT

j»;frrT ?fj- «PJT  I spf   ̂rft f 

?̂r JTPT'3'r ̂ i 

»rr<i ̂   Tf TTnr  sT?nr 

?rsr ?r<fr F?rr?jr srrirnr i ̂

»r> ?r''ar5r ^

?T<if3r̂ ?rf«r̂f ft ?” i  f̂t wrr

fTT^STffRT sft, ̂ 3̂ #

sp̂ «TT: # nnft % fsrq

7̂?̂ I  3ft  ®i5t

 ̂STTtfr t t

sRsr  fwr 3TW i îTfrr f 

5̂  ̂ »-fnfr t r̂CTPf)’  I

JTf̂ p  vrtr rft w<r#

ftPTTO ̂   3r<mr̂?T \

f?r fr»Tir >Tfr?>Tr »rt«ft % ^

?RT  ■»TT# 5  jjra" ̂

#  ?TfJRT H 3ft f 81  t

rr% f i

w  ̂

f?WT <17 :   ̂ ̂ »ft  !T̂

=̂?r  I »rrJT t?r f»rrt ?r<rnjr # 

f̂hlT  JT? t Pp

»rmft ̂  vr t i

JTft TTSTT t ̂  ntw ffir %

5T̂t <mrr i  *rrTvt sttt 

Ttnrr  i ’ft ?wr   ̂iw

#  ¥«rw<T ̂ <ft I »fti5?iTr 

5T̂?rr vr  5ft4> wr?rr, i|  nftr jhth 

 ̂   ^ ^  *«T«pfTr  I

.|ft?«sT tfv  % ̂5?  <r«T«r
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[Irs jftfsRT

w  »fr Tsn i

»PR nt Ttsn 5T?lf ̂ >rfr 5ft ̂  pH. Pp 
?«T ̂ «rT5ft ̂rrar̂t 

*rart Ifr n stk  Fsr̂r ̂

%irh'?rc«rrr̂ >T̂ 9r'i?rs72TiTf̂ f̂ i 

 ̂ *rtr f  ̂    ̂̂ĵrvr

^ apT r̂lT i ft: ^  ̂  

 ̂   ̂    ̂   ̂  5TR!  t  ’TTTTT 

f̂̂ sT 5> 14'  g ftr 

ftê ' »ft T«TTft?fV=arrf̂'’ i

p̂imRr jfr, 4 ?rnT ̂ f5T  ̂̂5TT 

=̂Tirffr j f% ŵTFRT »rjtft 

tR'iSSTW? 3ff T̂t, fffrf fsfTRT 

3ft   ̂  >ff ¥fe î, VT 

?T̂f v% h'v̂r I v̂' r̂c5F̂ #' 3W ?5 
f̂ Rmff ?l' f?wf<̂rf f̂ I ̂ TRIT t 

Htnf % w«r, «ftT ̂  9fr«ft ̂ m  ̂  

5T̂, wfq̂ Tr55<T̂  TT  ̂sraK.

^ % 9T<T,  f4«fHI 5ff % ̂ «T VtX

?®r#i  *rî % flT«T ift ?fwinr 

F  ̂̂ T i I

»To ĵno ifto  (larrfwin:) :

iT̂ ̂ RTW  ̂  ̂   w?rr

iTTTfl i I

#5 nVw  : «rar SRST n? t

»ft?r̂ ?(4*ir SRT  ?t ?

Satara): On a point of order.  It haŝ 

been  ruled that the name of  the 
Rashtrapathi should not be brought in 
In any of the discussions.

Mr. Chairman: Is it the objection of 
the hon. Member that if the Rashtrâ 

pathi has made any speech or state
ment. it cannot be quoted?

Shri Khardekar: That was my point.

Mr. Chairman: 1 do not feci that I 
should disallow a quotation.  There i» 

no point of order.

#5. iflftro  : ?T3T.,

fqi *iw«r   ̂ *P3:!Tr  ^

m   f SI ̂ 3

r̂ft i ii m  k fT> wrr %■ 
<rnj?T '5TT# »if̂«n5T ̂  VTtr Vt; g«T- 

êrr f i  srtr qfir
n«flr t,  ̂  4

3rrff I, ?r?r »

5r«riTT’T2Tg,̂?r»t'̂rt:
“The State shall  ehdeavour to 

organise  agriculture and  animal 
husbandry on modern and scienti
fic lines and shall, in particular, 
take steps for preservinif and im

proving the breeds, and prohibiting 
the slaughter, of cows and calves 

and  other  milch,  and  draught 

cattla”

«nTT f.T  5Tr<*  w m m  

aTRTT t  *l«n>?. H  5T4 5T̂ t I 

H irnPT m3Rf?T  qR srrsfr TT̂irnir 

rrs’nTTTv  n̂frr f, tt

?T 4 ?[?T ?PTT  ̂ ^

'T  ̂ H ̂  ̂ ?T?TT »TT I *T̂

snft' ?̂1r 5T̂  ̂   i sfMIr
13i75T̂r f vtfT v; f#r<r?jr  ŝrr̂cfr

g f% W «fm % 3ft  f?rwr f

^  ?tH vrajf % ?mT sr̂ ?mi:4r

3TT  I wf 5Tf̂ ̂THFfT ̂  ̂TWrTT ̂

A «fW ̂ ̂-PTT =̂X̂T f. I rfr tjp* 
TT®w 51®? ̂t  I w? Tî»r ̂ ̂
f*T?̂  ^̂tr q- fris fr  t 

51®? %  ?nvr 5
“«PT̂  tTT 1̂53T tt®

fro  I. ?f?r ?nn vt? F̂p

r*T?iT p> fTO  F̂?Mr ¥ 

fli«T  H*r  dit Ft.t S)'? 

% ̂i*r m   ? ? «r»R  fiF?ww 

^ wrfwtr %̂f?T Fh?̂ %(tK »RT 5fq2 

i z K ?(Y fin# ?T 5ft ̂5T IT
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TT$3T ^  ^ VTW*

f̂rerr arniTr “ take steps for pre

serving and improving the 

breeds and prohibiting the 

slaughter of milch  and 

draught cattle."

fro  ̂nrqf ^

*rr 3n?ff, 4Nr ̂  <rr srr̂, ̂  vflr m ̂rpflf

<fhr   ̂ «TT ̂  I %f«P5T  H ̂ H3;5r

^ ̂r<?T %  f,  ̂ ̂  ^

sftr ̂  ̂ ̂  srnr 

ft; ^  ^ wr ̂  w WT ?>fT

11 Jrt fsrft̂cT JTrT  ̂f*P ’tT? «ptf f«r̂*wr 

fsfccRsT f5T>Tl»  fft ?W «T ̂ JT? 

fq̂iTir  fjp nRf sftr  ^ ̂  ̂rsr 

«P̂ 5̂'*̂ ̂rf̂ 4 ?t\t 3ft

f ?rt srPT̂ t',  f; wk   ̂aft f«T?̂

tr? jm ̂  f

ftfin 3rrHT  i 5ft itmt ^ % jtt

 ̂*BT% 5 ̂   3JT 7'̂ t̂ 

T̂ ?sr ̂  fwr 5rTnr  i ’TRf «ftr

•i«l'st W  »T̂ 9Fnv 3IT  I

f ̂T  TT «nr ?nTT?rr, «!flNrrfRt

?*TT̂  % »ni 5fT  %.77TT ? I

PsT jff ̂fsTHT̂r  q-rrr 2ff i'

Tff  ifv JT fBi ̂ »rr I ?>TTft m

*rTT <fV5c ̂f̂riT ̂   vmx

^ T!*r % 5 I f^wf ̂

 ̂   ̂ ff I

3 ^ JTHT t “4m fSR̂ P̂T IT? 

t W ’ I H fraT̂ fffT Ĥ's *Pt *T?

?fk  vJnft pT̂ r̂T

?*nt t'f'f ’T'TT̂ra % »7T  %

î JT??rK  4'm'T% ?n>T#

g I 5TF̂  ̂ ? •

It has been brought to the notice of 
. the  Government of India that large 

numbers  of  cattle  are  annually 
slaughtered in this country for meat, 

that this slaughter is often indiscrimi

nate. that it  includes animals of all 
ages  and qualities  and that  the 

slaughter results in short supplies of 
milk and work bullocks and in the 
depletion of the country's cattle wealth. 
There has been considerable agitation 
in the press, on the platform and on 

the floor of the Legislature in regard 
to this matter, and Government has 
been urged to take immediate steps to 
prohibit slaughter by legislation.  As 
this is a complicated  socio-religious 
subject the Gk)veriVient of India have, 
after careful consideration, decided to 
appoint an Expert Committee of offi

cials and noh-offlcials to consider the 
question in all its aspects and to re
commend a  comprehensive plan of 

action  which can  be put  into im
mediate effect for preserving the cat

tle wealth of the country and for pro

moting its development.

*̂r SHFTT̂ TT I

r̂irzt ̂ ̂irr ftmFtsr ^

 ̂  T̂̂’TT ̂ I

ITPW.1T

 ̂  «rm :  % r̂nr

? ;

9XVTX Rt?,

fTo rirfo 5T?̂r, «ff  iffo ?rr?>, »r®

mro ̂tsT̂r, «ft  «era„
TPT  0̂ T̂T?fT

fff?, >!?: SrtfT  «ff 

tmwnr ni\ ■ ■  «

»T̂ <̂nfrT< <Tt̂, >rt 5TTHr ̂-TrrRr 

wrrft, «ft7 i

?R Rrgnfrsr

 ̂spt ’T? ffPT̂r ?TfiT# T̂rarr i:

“This Committee is. of opiniom 

that  slaughter of  cattle is not.
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[̂S  ?T̂r]

desirable in India under any cir
cumstances whatsoever, and that 

its prohibition shall be enforced by 

law. The prosperity of India to a 
very large extent depends on her 

cattle and the soul of the country 
can feel satisfied  only il cattle 

slaughter is banned completely/*

#

:

“1. The first step which has to 
be given effect to  immediately 

should cover the total prohibition 

of slaughter of all  useful cattle 

other than as indicated below:—

(a) Animals over 14 years of age 
and unfit for work and breed
ing;

(b) Animals for any  age perma

nently unable to work or breed 
owing to age injury or defor
mity.

2. Unlicensed and unauthorised 
slaughter of cattle should be pro

hibited immediately and it should 
be  made  a  cognizable  offence 
under law.

3. The law for prohibiting slau

ghter of cattle totally should be 
enforced as early as possible.”

?ft t ft?

s(?r <07 % «rnr

in?»TnT i  vciflf «rm

% MTlft ^ ViWt

^ ̂   vmft I ̂

 ̂ «f«TT ftm M  «ft,  T̂TT ̂

i?r*n’TT   ̂  ^ TTT % *r̂ n:

vqifif tmr snrnft  i

fR  figmrhmf %  vt, ̂

^ ?ft ?r̂, in?FR ̂ fw

*ftr Pi| ^

fftr »Nt # ?>i?n:nr <

JT?f <R f wr  TT

sr? 4 WPT% ?rnTiT T r̂ i i ̂   ? :

‘The  Hon’ble  Shri  Jairamdas 

Daulatram (Minister of Food and 

Agriculture):  '’During debate of

demands for Food and Agriculture 
on  the  19th  March,  1949.  the 

Hon’ble  Member.  Seth  Govind 

Das referred to the question of 

improvement and welfare of cattle 

and  the  need  of governmental 

action in regard to the question of 

slaughter of cattle. In the course 
of my reply I dealt  with this 

matter and announced the interim 

decision of Government on the re
port of Cattle Protection and Pre

servation Committee.  But as the 
discussion had to close at 5 p.m . 
my statement had to be very brief 

and I understand from the Hon’ble 
Member that it would be helpful 
if the decision of the Government 

was more clearly indicated.” ’

<flf

«TCT «TT # 'Tff  an’̂  IT?

‘‘As most of  opinions received 
from the provinces are generally 

in favour of action  suggested in 
the first two recommendations of 
the committee, Government have 

decided to accept  those recom
mendations and will take early 
suitable action to have them im

plemented.”

IT? T̂T̂srr̂  ̂?*T ^  *rr4

H'̂5. Vt fW'JTr I <t̂ -̂ffiT

ift3r;Tr ̂  ̂ft  iTr̂tr i,

^ f̂iT Tc JT̂TT̂r TT̂rr »r̂r ifk ?t| 

wr i, T? -H WR Tt ̂er̂rrcrr ̂ ;

**As the normal slaughter ot 
cattle does not make any significant 

impression on the problem and the 
wholesale  slaughter  of  useless
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animals is not a practical proposi

tion, some other remedy has to be 

thought out to meet the situation. 
One such remedy is the opening 

•of large  camps in areas where 
the fodder supply today is un- 

aitilised. The old and useless cattle 

are transferred  to these camps 
through  the Pinjrapoles and thus 

pressure on existing fodder supply 
is reduced. Suitable arrangements 

can be made at these camps for 

the utilisation of the manure of 

these cattle and, their hides, etc., 

lifter their natural death.

The  problem of dry cows in 

cities is also important from the 
point of view of preservation of 
good cattle. It is  observed that 

good milch cows  are brought to 
the  bigger  cities  like  Bombay, 

Calcutta and when they get dry 

they are sent to slaughter houses.”

IT?  t

i[»r sfTf 3rr<f,  ffnr 

 ̂ '̂r  <!?)•

 ̂ Tt <ra:irf # sft

^ ;

Mr. Rafi Ahmed Kidwai, India’s Food 
Minister, said here today that when 
there was such an overwhelming senti

ment in favour of prohibition of cow- 
slaughter, it must be respected because 
that was the way in which democracy 
functioned.

iTo  ŵo irt:

t, ir? ?ft t

 ̂ 3ft irfv

3ft ̂  ̂  »rr i, ^  «rr7Tt

?̂TflT«rr I fsT »ft<w<Tf %

«ift jftar-rr T<rr«ft i

 ̂5T ̂  VT«Tr ̂ rft,

?ft   ̂‘ftsr-rr !T wr VT

«ift jftariTf f<ir«ft  I fiT wtn

!T Vfi fV<ft  »TT JTT

jnun: wt i

5*nft  sft̂f̂TT vit€t #

m«TR ^ ^

ÎTT T*ft  WflTR ̂  W<T?T  I

%ftK ?<Titt  jftsr̂rr #  vt 

iTcT f̂t ^   ̂ ?r?«rr 

srnr ̂   5q-<r̂

^  ̂srsrr̂rT ?ft»r1f

% *ra' vf 5(TPT  ?t»ir

n̂r  I I’frjTt ?

vt

ir̂ ?rar  ^ ̂ 5T|t ̂t 

<̂T   ̂5 ?rk »ftff«JTf

 ̂jft̂r̂r ̂<TT̂ f, gft ?<T ipt  »ft?r̂fff 

 ̂iftsr-rr ̂-rr ̂   irtfir vt

5t<Tf, HT f<frT ̂tr 'fr̂q- ^ irr̂r 

*ftT  srfT?, ^

fsTcT-ft »rr#  Tr i ̂-îrt

 ̂ f̂JT I ?ft  ^

ŝT«rr  % ?r«Tr«rr stfrr PFfft 

'TC ?>T  JTfIr  I

R̂T ̂  WIT srn:  ar̂r |

ft: «rrf«r̂r ffe % f̂r »rrjff fit T«r;TT

ftît 5T«K «ft ̂reriT   ̂I Jif 

»r?Tcr«s?»ft 11 «rrf«T<r   ̂ir̂ afr

#frnr  r̂r ̂ |r 5, ^

f irr *T̂, w 7T «̂rf 1

^   ffw <R 4' ffrr̂r ?rnT̂  n: 

t t  :

Tour of  European Countries  by 

Dharma Lai Singh,  Secretary, Bihar 
State Goshala. Pinjrapola Federation. 
Patna.

5[?rd »ft«f̂ tf!T  t  % «T̂w?ft

Tt̂ vr iftr  »Tf «r̂<rt¥j» 

t ̂ ŝTT  j 1 fsTW# WfWTC 

ff v?r w t 

^ «R qf# fT<i, at wrtf rfr ̂  ̂
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[%3 mfap? 9TO]

 ̂  % T*# # 5r«T  I ^

 ̂  ̂  wsmrr

5  ̂ f?!# »t4’ f  ^

v̂ îiWirv'Tiî ^mnr’Tîl i

jw sTTT ?rar mHiN+

wt % miT >iT  <T̂ tt:  5iT̂

§ I

“̂ RTrO" !̂>tftr?r %

% VV9TT  ^ *ft*

H T?T̂ ^ irRpRTT ^  

ô  af?r̂   ?<>  ô

f̂ ntTpft 5?«nf5 ’TT  wrar | i 

jrf? T̂f̂ T ̂Ir

?rf?Rr K ^  ̂frffcT  ?fr ̂ T*:

u  ^  '

'T5J  %  *n  ̂*TT  51̂

 ̂irf? r̂»r  ̂  ̂  !<. »̂

wni  ̂rf> ?o ô Jlfir T?J 5lf̂ 

 ̂  |?n I

r̂wT'f î  witrPTv 

TfkTT Ĵ5TTt T̂T̂  ̂ $,f̂rw

u  *"? % wr-

f̂RT OT H sraW >TJ1  ̂ ft> 

nPT ̂   T̂PT %

K ^  Tft   ̂ ipT

^T p5RT4:T iĴ T̂

wf̂  r̂ ?rf«R: ̂  sf?T  jfr

fijKra % ?ot:  T̂ffl̂ »TMr

t I  ff?rr̂ n  ̂ aft

'T5J  ̂Iff *r?JT f̂ f

H »im »jf*T *ff  T̂̂rr t ^

^ffnrr» mi ^5r»rr 

nflT t •  ̂*rf̂

ôq  ̂  7T Om  <T9J

aftfiRTT̂  11”

f¥  ?mT %  %rw  ̂

i?̂ irT w  t' TP^  ?̂x:

( f̂w wnr   ̂I  ^ 

WR̂ r̂rTiit «(<i<iis><iT I  %tVt

 ̂ r̂ ? o«; w# srifV+v 

spr  T55TT ̂  I  ̂  r̂ra’

?:«»»S|T51R ̂I?TT  n<̂' 

 ̂  TTfW  T’C  TWr 

?=: 7̂# errfŴrrv;

I JTfe  wVc 3Rm:

*fm «flT »ft >j;’r  ̂̂ ■ 

jhF^wrrw 5rr# ?fk 

% '̂♦î n̂"

• ^H'pff'ft sp̂ rr T̂̂T <1?̂ ^ 

r̂fwiTv !î   ̂i”

*T| eft sinr %■ ffrr, vrw:
»rnr % % mr  ̂ i

‘<T̂!rffir JTtsr̂T % ?c;t5rsJTnr 

% ‘rf̂   ̂5̂ giTFTR’ %■

TOTTPF #  flrarr i  fr 

"nn?  «RI»r®PTT %f̂ .̂-

t;oo firf̂ nHjjrJTT«pj*TH?r:

%r̂ Ko *pftf >R *fhn:

 ̂  5 1^#' It *rmTJrr 

*iTR? ins’ipT 9K % vnr *ftr 

?rr̂ %  5T5nR %  «irnr

n̂̂rr  ̂i  %  î ̂ î*i %*

îfrfwT ?T?̂ ^ >rr̂

f <̂;o ITT.

?ôo3rf?r»T5r51 jfl̂ r̂r ̂ ?: 

qtft̂nW «i?'ft<l It 

t̂ir t <R ̂  ̂f  >p*r It

 ̂ Jff̂WRT t It:
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*PT 'Tf̂TT S 

<T=5raiffir   ̂%9|T̂   ̂̂

*TR »flaR ?TT?  % ̂

r̂rnrt <in̂  ^

I  % TTW

»ft;r̂  ^ ifRT ?TK

»ftirr %  Tr «p*t

 ̂ %iiTnfT, I wf

 ̂   I ?w nWf,

1̂̂ iAt  M  *11̂,  HVTT %

»fWT Tj ^

?T»n7r?r  ?rf wrr̂ 'T̂ f̂ir 

ir>3pTT % fwnr  ̂i

"wV 7̂  Iw  t  ’ft

’WPTT  I

^ artr

w   % «r̂ r

 ̂«R̂ »R- >ft 

ftrSRTT ̂ t  ^ ̂ ^

’jT^^ r̂nrwh: 

sjTtTlTTrTTt I »ftJT?TW5TT̂

 ̂IlftrV RTcTT ̂  ^
•PW ̂  < !TTf  5^

 ̂I »ft?T«rtr»fT   ̂  ̂   ô

?TT?  «TnT  51  ̂#

f?T *̂TT) 'T5J tpT

5̂ %rnr̂  srfir

apn % ̂  ̂ K   ̂rftr’T>rT

«ftr>ft»i5%fiFRTTt I 

 ̂f̂t *1̂  *̂-

n̂iT ̂  <<+31 ̂ "TT ®W 3fT̂ 5 I 

% ?«rR *tt: ̂rfrrftt? srR.an̂ 

»fnrT TT jjtt >ft  ?prnrr.

»”

T̂ Wrr % WT*TT JT?  4i<̂ Vf

snTvT ̂  T?T *IT  3ft  ^T  3rT?Tr 

 ̂ftf ̂  T5T  f JT  «nf«nr

 ̂ŵ T % f, IT? firff̂r »R?r

?rT?T t  I  ̂«TTq- % JT?

%  T̂[Vt W  Ŵ W

 ̂ I PbT 'J'1̂ 3MT 3Tf  jft̂TT ̂

iftr   ̂ irnr $trft 5 ̂ 3yvr f̂ r̂ni. 

 ̂  «nfV 5Tf5?r fwr 1  it?

 ̂̂T?TT 5  T*T TT ?ft 9T̂ ̂ 1̂ ? ̂ . 

T̂ 3TT 5TTJT   ̂>i+l+l  *F̂ ̂ I.

<rk w  w    ̂ % 3w

srnjfilRf TT ̂  ?TRT ̂  fW T, «Ni 

T5[<ff %   ̂’?1TT Jiff ̂ T5Rn ilft ̂

?rr<n >Bfk ̂ rt ̂  % »rr  ̂?' 

n <im % SPT̂ ̂ TTfcTT ̂ ftr

% 5irnrT  <hh îf •nĵ

tt̂ nY I Tî  ?fr ̂  vrnr

1 ? * T  ?T»TT ̂  ̂  I ?(? q̂ %?W-

= T̂  ̂ = r̂ ̂  ̂  =!nTr <

*t?7 ̂  art fir ̂  % q?r*ff «rt fiprr' 

!TT̂ t I 4st  «r% ?TT PT«r̂ ftnrr f 

«<̂ %T wrsr wnr % ̂ T  ̂iTijm f ftr

VTq"  If IT V figr̂ ̂ 5̂T

3tt̂ I  ?rFr *pt sfwf ̂rcq: ^̂tt 

T̂TT fit̂ T »ff f̂ v̂ ̂ >PT H ̂  ̂ nTTT 1̂' 

 ̂  n ?ft̂ % 3R 3rr?rr f, »TT>ft # »TT»ft" 

% 5T5T armr 5 %T>T  ^<rpft̂ ?rr 

3fT̂ ? n  JTft ’fl̂ '̂i f̂tPTfr fwîr 

ift w   r̂ FT T̂TfPt ft  |- 

 ̂ % ?rwTTflr?r: *ir<r arr̂TT ? i cttM" 

^IT?^ JHT TXT ̂  3rr̂ t f¥ iSW 

VT̂ftnflr  ̂ ?Tprr fnft firwrn rfr 

%   ̂sriWT,  *r«g[ wsfli ̂

vt *11̂. f*rwr 5Tt  T5j<ft %

•P?! ̂  VTTTITTTnT, 3ritVT?r  ̂I’ 

^ fSTTT 'Rjwt %  «TT Prr?prT wi':
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t 7T?r

f I ^ 5T>3nn ŵ TT 5T

ipnt 5* «fk  ir? wr »rflrr t ^
 ̂?t ift f<irR  ^

5EPf% t I  ̂ f?T  5FT 3ft ?rnT

-f̂ T»T, JTPfr 3ft  5T ’TST# F̂TT.

 ̂  t ̂  Ho fJTTT  ?t̂  t, %flT 3fT 

^̂T5TTT <1̂1<IT ̂    ̂ 0̂,000

0̂ I gft ?R̂ R «rr?ft  ift̂ pmff w

H>Oyi  ̂ 1̂ f̂RT̂

WTt # nr»ft ̂ d?lr  ?r»TR, 

f̂ ?rt w  ^ ̂4 %<rr,  r̂̂ir

»WT  5TPR %  *T̂ ̂ T fWffV

fr f̂T WW ̂ R5TT qi»TT

f̂nrfrT % it# snft ?itt  f̂ r?̂  ftnrr, 

3T̂ "TT   ̂  % ?T«r # 'T̂

 ̂̂ Tjft»ft %5  ̂ I wRfT 

-JT? ̂ T Pf ftw SPT 5T̂ t 1 1

.5 I Jrfe  ?> 5ft ̂  rft ?*T ̂  'TJTf̂ 

>rm ’T fim ̂riT 5 I

wTf«w  % JT?  ^ ?rf?r-

V1XS> >T̂ ̂  %ftv!T jfJR

 ̂ ^ ̂  ?ft w

*T̂  ? fsRT

5?r  r̂  wq5tJT  ’̂'t̂r  '̂ nft «ft, 

WT 5**̂ Tt ̂  It ̂ ni4>i 

(̂T, ̂   VT  Tjar̂rr 5>t st wt 

«nftf?f̂ *T}iI5qT<tTrsq' 

•vwixf ̂  5TOW If ft>?irft irfw «rnT- 

<5ft  ŝRTwî wîfv<rr ? 

<rT ̂  WRT 15ft ̂ITVrC IJVc ̂  

VR VT ̂ ŵeft I ftRT̂t w  T<rnrr 

wr «si>?rr t irtr !jft %  ffe Ir itv 

•5i|lr f I <rw

fPTT, prt *inw ¥t f»iit fiRiT, pi#

VT ̂t  I  VT ̂n* ̂5T̂r 

^n%T 5f)̂f ̂  3ft >Tmr# «ft ̂ 3̂ % 

5ft f«TT I ?T»R p-  JTSTRTir 

^ =sr9fRT ̂ TT̂ 15ft «WT ?>T Tt 5ft»f1r 

^ smmvf ^ 51TR «TH 5Tft  ̂ 

=arif̂l  4“# 5I-RsrRW?T5TTtTfTt 

% ?rnT 5̂   ̂ #  r<i)V8H

WT ^   ̂3R5TT n *T5IWTT

?ftM ̂   ft) 5ft»ff «FT W 

#WT*Rr|, «lk^VR ^

î̂cTT f fv »nf«JT ?fe % irw 

»ftw f̂nr̂ fiWr73r ̂   frmft?

 ̂ *1̂ VPT5TT; 5Tt T̂T̂*

sn«rf jfr «r̂ R !Ti*r 1R5TT ̂  ̂  " i

W   ̂*rn% ?rr*nT  >rfTc>n

>rt̂ # 3ftfta!̂ T̂ x:̂ r̂ il5rr̂  i 

^ ST ir? ̂ T : ‘‘̂ T  ̂#

*ri#  5r»rR »rw  5J)kt ̂  sqmrr 

t̂’RT ̂  Trs?r  I 5T*TT»T ff, 5J»T 

?f>Tf »flT ft»fr «ft̂ «lft ̂9TT TFJq- Vt 

I

»To qHo Wfo WT; 5T̂  WF «P|̂ 

t *If   ̂ 3T#  I

TO •rtf*f̂ flH ; W7  5T ?T5<T 

^ ̂  ITPTVt ̂ ?̂TT3**rr I 

n ̂ n’Tr >n<T«r f i

Shri C. R. Narasimhan (Krishnagiri): 
Mr. Chairman, on a point of order. Sir. 
Under what list do we find this subject, 
the Union List or the Concurrent List?

Mr. Chairman: What is the point of 
order?

Shri C. R. Naraslmhan:  Whether it
is in the Union List or in the Concur
rent Liat.

TO  fw: 'snr

«Tf ftWJT  ftWT <W
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<n«W ^  ^ ̂ STiTT «TT

?̂Vt T̂«TT :

“Sir, in regard to the question 
of whether the Bill is ultra vires, 

reference has been made to the 
Statement of Objects and Reasons. 
My humble submission is that the 
Statement of Objects and Reasons 
alone does, not furnish the only 
basis for considering whether the 
Bill is ultra vires or intra vires. 

In fact, if we look to the body of 
the Bill, it seeks to create an of
fence of the nature which is to be 
found in the Indian Penal Code. 
Under the Penal Code, maiming 
or killing of certain animals of the 
value of Rs. 50 or more is a cri
minal offence and therefore, it is 
not free from doubt whether these 
entries which have been referred 
to by Dr. Ambedkar will apply to 

the case or not. These entries have 
special reference to provincial sub
jects I know, but at the same time 
if this Bill is considered to be one 
which creates an offence then my 
humble  submission is that  the 
Provincial as well as the Central 
Legislature have both got jurisdic
tion in regard to criminal matters. 
For instance, entry 1 of List II rê 
lates to such criminal offences and 

if those criminal offences are such 
as are included in the Indian Penal 
Code, then my humble submission 

is that it cannot be said absolutely 
that this is barred.’*

The Deputy-Speaker then said:

‘The hon. Member  wants the 
hon.  Agriculture Minister to rein

force his argument. So far as this 

particular point is concerned, it has 

been ruled on more than one oc
casion. It is not open to the Chair 
to enter into this vexed question. 
As a matter of fact. I may refer to 

a decision reported on page 32 of 
the 'Decisions from the Chair: 

During  the discussion  on the 
Multi-Unit Co-operative  Societies 
Blill, Mr. K. C. Neogy raised a point 
of order as to the Jurisdiction of 
the Legislative Assembly on sub

jects mentioned in the Federal and 
Provincial Legislative lists in the 
Government  of India Act. 1935, 
whereupon the President observed:

‘......A point of order, generally
speaking, related to matters which 
concern the proper conduct of the 
proceedings  of the House.  The 
question whether the Assembly is 
competent to entertain a certain 
proposal for legislation is of great 
importance, and in my opinion, it 

is for the House to come to a con
clusion on that point, as well as 
other  points  submitted to  the 
House on the question whether the 

Bill should be passed or not.’

Certainly it is for the House to 
take into consideration the objec
tions that have been raised that it 
is not competent for the House to 
consider a legislation of this kind.

An Hon. Member: Why is this ruling: 
read in extenso?

Shri S. V.  Ramaswamy  (Salem): 
When a  point of order is raised the- 
ruling has to be given by the Chair and 
not by the hon. Member.

Mr. Chairman: I have allowed the 

hon. Member in charge of the Bill to- 
S3y what he has to say on this point 
of order. It is not that the Chair doeŝ 
ot give any ruling.  But, at the ŝ me 
time it is open to the Chair to hear 
any other member and especially the 
Member in charge of the Bill to say 
what he has to say in regard to this 
point of order.

Shrl S. V. Ramaswamy: Sir, may 1 
know......

Mr. Chairman: Does the hon. Mem

ber want to supplement the point of 
order?

Shri S. V. Ramaswamy: What is the 
specific point of order?

Mr. Chairman: A  specific point of 
order has been raised and it is beinf 
-eplied to.  If be wants to raise ant 
other point of order I shall certainly 
allow him.  I do  not want that the- 
point of order should be supplemented* 
by him.
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“Therefore* if the House is will
ing. it may accept the present Bill; 
otherwise it may throw it out. It 

is for the courts to decide whether 
this legislature is competent or not 
competent. I am not in a position 

to say at this stage that he is out 
»of order.  It is for the hon. Mem

ber to take whatever decision he 
thinks fit, having regard to the 
point of order raised, and if it ulti
mately turns out that it is a futile 
piece of legislation that has been 

passed by this House, he will take 
the consequences.  It is for him 
to decide.**

iR # PfiT  ̂  :

“I am not willing to withdraw 

the Bill and I shall now make my 
speech/’

“I am not asking the hon. Mem
ber to withdraw the Bill. There is 
absolutely no such suggestion from 
the Chair.  It is for him to do 
what he likci.”

^   ̂H arr?TT

I

Shri S. V. Ramaswamy rose—

Mr. Chairman: I do not want to hear 
the hon. Member unless he is going to 
raise a new point of order.

Shri S. V. Ramaswamy: Yes, Sir, a 
fiew point of order.

Mr. Chairman: Yes, he can. But be
fore he raises a second point of order 
let me  dispose of the first point of 
•order because according to the rules, 
two points of order cannot be raised 
at one and the same time.  The first 
point of order has to be disposed of. 
I have heard the hon.  Member who 
vnoved the Bill.  Was this the Bill or 
was it some other Bill?

Mr. Chairman: This was the very

Bill on which a point of order was
raised.  At that  time the  Deputy 

Speaker who was then presiding gave 
a decision on the point of order and 
that decision has been read out to the 
House.  That decision was that the 
Chair did not want to take the res
ponsibility  of deciding it finally so 

much so he left it to the decision ot 
the House.  I do not feel justified in 
upsetting the; previous decision. I there
fore submit that so far as this question 

•oncerned, the previous decision of 
the Deputy Speaker stands and the 
Hou.se would proceed to the discussion 
of the Bill.

% I  W #

anft arrr %  ̂ srralf

 ̂31WTT >TT ̂ ......

Shri s. V. Ramaswamy: Sir, item 15 
of List II...

Mr, Chairman: I may just  request 
the hon. Member to raise his point of 
order and not to read anything.  The 
rule regarding points of order is that 
the  point of order must be shortly 
stated.  What is the point?

Shri S. V. Ramaswamy: Sir, this sub

ject of cow protection or preservation 
falls specifically under item 15 of List 
II, the State list.  I am asking. Sir, in 
view of this list, whether this Bill will 

fall under this list or in the Union 
list.

Mr. Chairman: This is exactly the 
ooint of order that was raised by the 
hon. Member previously and this was 
the point of order raised by Dr. Ambed- 
kar at that time.  The hon. Member 
should first of all hear what the other 
hon. Member said before raising his 
point of order.  This point of order 
Is exactly the same. Therefore, it does 
not arise.

5TT 4' ̂ arrr % w

 ̂ ̂   ̂  =̂ 1% I

aw ̂   t arrr % HT*PT 

^ 3'TfN'gr «R*TT   ̂f  ^
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arrr % ^

^  I  ̂   ̂    ̂ ^

I  5T5̂  t  ^

T̂̂aft 5f>r «̂r w  f3TT 5 I Jnr ?TRsrr 

arnr  ?r q̂ aff

 ̂ ̂   <̂iTT 5   ̂ ̂  2T?

:f  3m ar̂iT̂ % 3rmr

T̂ 3T5  wr??rr f 1 srrr iF5rf

^ WTT  3TTT vwn %

R̂rrf ̂?TPT 2fft 3rr ̂   am ̂rsnRT 

%   ̂   ^ aft?:

%%2f f% sr̂f q-7;  w T̂TT v3rr%

4‘  ̂arjjq-lft̂ *T?(T   ̂  5 I ^

^ 5T«r qft̂

ffrzT ̂ q̂:  T̂ifT̂ I

^  5frr  ̂  SHTĉT fsfrqr I ^̂T̂rWt 

HT̂3?f %  ^  5HR arrsT ^

 ̂  ̂  f  I KT̂ R  ^ % qr#  5nr̂

o 5f4c»i*f ̂ Tf

 ̂  I 55T̂ %

J3JT  «TT ?  ? ̂̂5?Tf

wKm ̂  w mr

 ̂   ff  I ?fn:«FR

^ ar̂ îft  #, ir̂ amrm 

'Wr̂ Pĥi ̂ f%  <?H ^

?T ̂TT̂ ̂rn? I  arr?rrT̂ ̂

5mr «rr ;

“I am -directed to say that the 

present cattle shortage has  been
causing considerable  anxiety  to 
the Government of India for some 
time past. This shortage is probab
ly due to the increased demand for 
K'attle for cultivation,  transport, 
milk and meat. It is considered 
that one of the ways of dealing 
'With the problem is to prevent as 
'far as practicable the slaughter of 
xiseful cattle, particularly such ani
mals as are used as or likely to be

used as working cattle, and those 
which are suitable for bearing off
spring.

2. It has accordingly been decid* 

ed in respect of the slaughter of 

cattle by the army authorities that:

(a) the  slaughter or  sale for 
slaughter of the following classes 
of cattle will be prohibited:

(i) cattle below 3 years of age,

(ii) male cattle between 3 and 
10 years of age which are used or 

likely to be used as working cattle.

(iii) all cows between 3 and 10 
years of age which are capable of 
producing milk, other than cows 
which are unsuitable for bearing 
offspring and

(iv) all cows which are pregnant 
or in milk.”

^   ̂ 3rrm «Pt

3TTft  «rr I

I  ¥«Tr jrdŶrr farr, ^ 

iRTTT spTT f art >Tf *f arrr

^ «RTHr WfpF «(<HI

>TTOT?<T  ̂ Ipp f^T «TT I

“With the aim of restricting the 
slaughter of useful cattle as much 

as possible Government promulgat
ed last year an order under the 
Defence of Burma Rules confining 

slaughter to special categories. It 
is, however regretted that no per
ceptible improvement in the cattle 
population has been observed due 
to these restrictions.  It is known 

to Government that useful cattle 
and even calves are surreptitiously 

slaughtered for meat and hide pur
poses.’*

T̂WT yxvix % 3rf?rlTw 

*T?t  JTRflf  w *pr ̂

f5r*F5̂ I  % ’tt? fT9?’T 3Tra» 

saww ir? strt

^ ?r?*r (ft  I ̂  fSTm

^ jnf̂ % am? 'tt w

IT 3ft 4ẑ  ftnrf̂ R  »rt# *rtV,
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[#5

^  ’T'  «P̂T  4 arrr %

anft <Tf ̂  g’’ I  ̂ «TT 'sft

3ft 5T aft  15?T ̂  Tift 

«rrr ^ f i 3r  ^

WFT JT? 5 ftr 5PTU»T?W 5Tt «fft  ̂ 

wtw % «rre,  >̂r»iT % 3T  ̂

Pp ?V qtf «(?t W  % ;ft% % W TT 

w WHT  «fr, qr ^

p(T ? Haifl, TRiPFtr 'ftt̂'ft̂. 'dft*(TI, 

3̂TTT JT̂ 3iftt f??5rft # f ® >ft

’f̂ft farr i ajronr n stpijt  tt 

■   ̂ fw  *raT I  »v̂ o  srrarf,

*r»rn9 ark if  jtt, tt

^ mw jff  ̂ f?:, n̂t;

I ajtr  ?5Pj; JIT ?TJ« iftwr 

faff ̂  Îw I  ̂ jtp?t jf ̂

WHj;  Pjnr W |  aft;̂

ĵĵnrftnw ift̂  if sftT
f *  ̂   JT, ?]5 ft j; j jj 15»r(

% wr̂T, if«rf it  ?y »jj;r?r  ?y 

>rW % srr̂, #(im ̂   ?y »̂;PTfiwM 

 ̂  % WTfT aftr̂ T?WK n ?? njft-- 

ftrr?y ^  5 I

«r»TT5j *f f«BT  *rm ^ \o,\̂ ^ 

v w ff % arr̂ WT <R

f̂ T ? v̂ vft  ̂ w»rm >nTr i 

Ort % irr?T »ft5rsr 5>

?r<P?Tr TT  jpTŝ̂sT  »wir

f< I  ?JTT̂ STRT # ̂  ̂

«fT̂*r iPTF ftw % CTKT »ft̂  fT*[I 

*nTT I anr  »ft?w <t̂ jp̂ «rr  aft 

jTff ̂  srr? *r JT5 »T>w  M r 

njjT arff <TT ITT »T̂  >T5̂ >nft

’m?r WT̂iR  ̂ ajk % I  »R?ft 

w wr f?mT w  ?

 ̂ W®t) :

ati»r HTT V »r  JjTSff Ir >mwir ̂ ?

5̂ »rM  ̂JfW : *TWT JT̂ ̂   ̂  

#■ »F5 TfT «rr I TppTTT  womt̂r
i ̂  ̂ Pf 3Tirt  % JiK

»ft̂   ft>*TT ’PTT I ̂  STRTf ̂  *T5

715̂ ̂   *n' I ar̂  sTF̂ff

# >T? 75̂ ̂r 5T̂ «TT 3î ̂ 5t #"T sr̂  

a ®T5  ̂  ^  PfHT *nTT ^t 3T̂

5T5?ft f̂ it 7}  ̂I  ô  f?r?n̂ 

t̂*\o  ̂ JTf »nRft ̂ ,it >TTOr 

 ̂ artr r̂ >nft:

“I am directed to say that it has 
come to the notice of the Govern
ment of India that some States, 

have imposed a complete ban on 
slaughter of cattle; some other arê 
contemplating imposing a similar 

ban. In this connection it is neres- 
sdry to consider both the legal as
pect of the matter.  So far as the* 
legal aspect of the matter is con- 
cernedt it appears that some States* 
are under the impression that ths- 
spirit of the Constitution is to stop* 

the slaughter of cattle completely. 

It will not be out of place to men
tion that Article 48 in part IV of 
the  Constitution relating to  the 

directive principles of State policy, 
reads as under:—”

 ̂ H it W

j Pf  ^ ̂  ̂TTTT ̂   ar̂ nr 

^ i \  ark

aftr wwfi %   ̂  ̂ «rnr

fT ^   ̂ ^

TO  ̂ iRprT fkm I w arr̂r 5 :

“It is clear from the above Arti
cle that what is really intended is. 
not a total prohibition of all cat
tle”.

JTft H ?r?>Tcr "arrw ^

arra; i

?w 3ft »R?ft f̂ st"
»Rft JT? ’ift f̂ t̂ 5

“It is clear from the above Arti

cle that what is really intended is.
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not a total prohibition of all cattle 
slaughter  but  prohibition  of
slaughter  cow,  and calves  and 

other  milch and  draught cattle
only.”

i  “we arriB

rry  try 3T??:  try

I  f, 3ft

arr̂fr t  ̂ | f̂r t

^ «TRr  5TcT?yr<Tr ftr 3r?r

sfrr̂ir aft?: ̂ rsir i ?r?f

<̂TT ’TrF?# aftr 

3Tff ?r̂r  3TRf?ff  r̂fr?? i 

:f»T5̂  ̂  ̂  ĵ?y tt  ̂  ̂ <̂TT 

■rrr?̂ I 

3Tf arrir  ft? w 

^  f?ŷ i :

“Regarding the economic aspects 
of the matter, a complete ban on 

the slaughter of cattle would ap
pear to be wasteful.”

5̂ ^ 1?' arrT   ̂ f

afh: JTf arrT % ?rnT̂ ^

•ffT  5T?T arrPT̂r frPT  Jr?̂ i i 

f'R 3fr 3Tfl̂ wfff I, f3T{i  ̂

fJT̂r̂y arr̂ft f  jf arrr ̂  

’arr̂ffr  ̂;

“From the export point of view 
also, the problem has considerable 
significance. Hides from slaughter
ed cattle  are much superior  to
hides from fallen cattle and fetch
a higher price.  In the absence of 
slaughter, the best type of hide 
which fetches good price in the 
export markets should no longer 
ê available.

In view of what is stated above, 
the Government of India hope that 
the adverse effects of a total ban 
on the slaughter of cattle will be 
realised by the States and in the 
larger economic and other interests 
of the country no legal restriction 
on the slaughter of useless and un
productive cattle will be imposed”. 

586 P.S.D.

5 P.M.

% arm ftsT  :

The States which have already pas* 
sed legislation totally banning slaughter 
are accordingly requested to take early 

steps to reconsider it.

% 3TR %  ^  sTRT

5? 5® *T̂ ftiJTT »nTr.......

Mr. Chairman: Has the circular not 
been withdrawn?

ts  fm :  arpRrr
Hî'51 (V>̂i *141 5 ̂

arnu ^  Îr jf' tnp

Sfli’T  ̂  ’PTT <TT aftr  T̂JPT 

ffpT  3ft 5? pR ^

VT fTT?yr f?«rr «rr fsw «ft ar«f 

t ft» ar’ft 5T̂ ftriTT *nTT

i I ô ^ <T?r ark

?r*T  ^ ̂   *r5tsrjr

# 3ft ir  ^ ̂  »f if ’Tit i 

 ̂  ̂ arnp t̂c ^

’T̂TT ^ >fV sf ?5rnrr

n̂r*T ̂ wiFT % JîT arr ’r

i,  ̂  isftiTOIT  ftBT

 ̂ t •

Mr. Kidwr.:. India’s Food Minister 

■Hid here today that when there was 
such a  overwhelming  sentiment in 
favour of prohibition of cow-slaughter, 

it must be respected, because that was 
the way in which democracy function

ed.

Mr. Chairman: It was said in this 
House some time back that this circular 
has been withdrawn by the Food and 
Agriculture Ministry,
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The Minister of Food and Agricul
ture (Shri Kidwai): I was not aware
of the existence of this circular: I am 

very glad to hear that it has been with
drawn,

Mr. Chairman: It was stated by the 
predecessor of the hon. Minister that 
it had been withdrawn.

Shri Kidwai: I  do not remember 

whatever has been said.  If my prede
cessor had said that it had been with
drawn, it should be considered as hav
ing been withdrawn.

Jfm : ^   ^

?rgr t I r̂ar-' snft  arnu  ^

^ ^   ̂’rar,

%5TT  afk  ^

w % epws  ̂ f I

Mr. Chairman: In the Council of

States all that was done was a reply 
to an Unstarred Question which was 
placed on the Table.

#5 : 3nft  srra;

 ̂ if ^ >nn

«n   ̂  ̂ ^

 ̂ ?r?r <R tt nr r̂flf

«TT ?

Shri Kidwai: X was not there when 
this question was put and answered. 
Everything  done in the Ministry is 
done under the orders of the Minister.

nH«W ?TO :   ̂JT? 3rH5TT 

«n n̂mf̂r

wr jt?

 ̂ ^ ^ ?

Shri V. G. Deshpande (Guna);  But 

what is the policy of the Central Gov- 
emment now?

 ̂ •ftftpf ITH :  ^

^  «TT, ̂  3nft ̂   f ITT

Mr. Chairman: The hon. Member

may ask a direct question and the hon. 
Minister will give a reply.

5̂5 : 5T> *f

3ft ̂  =5rT̂?rT g-'
•Ft 3ft  <T̂' niTT, ar̂  q̂r «̂t •htt 

t?  ̂f0

5T?T i fsp̂srf ?TT?ir ̂

3lMci IIt ̂   5®̂
JTT 5?̂ I

*If WWRf?*T

*nar) : ‘rar >̂rra‘Vr i

5̂ iftfir?  ; ?r> ̂*r # IT?

 ̂ »t(  SfTrfj Tr  S*T?*f
I friTT| ̂  ̂'ijfint̂ 3nH?rT h *n̂ srî, 
«n: [̂[?r?[siiR5r  fir afiT arîr ift 
•̂'iJiWt{an!T«Rlr'̂ w  w
%?’*n*T?rT !̂t, afh ann srf

*nrr  ar̂   ̂̂  'ffjt

ft?TT,  tnft >ft ̂«r ̂  55*iT t I
w %   ̂?nnT ̂r*nr •re ̂nrmr-
’Trt ̂ 5 afVt
 ̂fv̂nr ̂   ̂iftx  Vt
tRrn̂ ̂1?ft f I »f' arrr *pt ̂  wnfT 
 ̂JTHT wr ̂  'TT̂ f, 3T?f  jppni 

 ̂TTC?nf  f 3ft ar̂RRt »f' 0<fr 
t, 3t̂  «ir%  aftr 3t̂
?n?TTT  f aftr 3Tff sTTsr >ft
f I ’’f? 3nr| f f̂vftr, ̂nftsTT,

f̂riTTi
arnm,  r̂̂irr-

5T, *j?nr*r aftr 3ff< 1 arrr arrsTT ̂ 9ft

 ̂ TO ̂  ̂   I.

Mr. Ctaalnnan: The hon. Member has 

Indicated in what places it is taking 
place.  The  proceedings of the case» 

need not be read out here.
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ts aftr

 ̂ w   ̂Tfrt.

n? #■ arPT i ̂  ^

®*TRrr  r̂f? ̂  ̂  t?t f,  ^ 

jfsm arrft # ̂   11

 ̂3pft 11̂ ̂  «ft  3ft

 ̂ir«F fw   f*T55r «TT  ark

 ̂ %6TTf̂ #■ am- ^ >T?

^Wt ft> ?fî  Tift »w »T I TO f̂nsi- 

^ *TtfT ¥r  «)̂ WI  ̂:

“A deputation of representatives 

of Bombay Humanitarian League, 
Cattle  Butchers* Association  of 
Bandra,  Kurla and  butchers of 
Baroda, led by Shri J. M. Manekar, 
waited  upon the Chief Minister. 
Shri Morarji Desai and Shri Hiray, 

Minister for Revenue Agriculture 
and  Forests on the 7th and 8th 
October 1952 respectively in con

nection with the question of un
lawful  slaughter going on on a 
large scale in Bombay and other 
towns of the State.  The deputa- 
tionists submitted that under the 
existing  municipal  law  any 

slaughter of cattle done outside the 
licensed slaughter house is an of
fence.  Similarly under the Bom
bay State Animal Preservation Act 

of 1948, slaughter of cattle with
out certificate of a veterinary of
ficer, especially appointed for the 
purpose is considered to be un
authorised slaughter.  In spite of 
this at many places in the City of 
Bombay, especially in Sankli Street, 
Madanpura, Mlrza St., Umarkhadi, 
Kambedkar Street and elsewhere, 
slaughter of  useful milch  cattle 
and agricultural cattle and young 

calves is  being done in  private 
houses during night. Several com
plaints were made to the munici
pal authorities as well as to the 
police to stop these unlicensed and 
unauthorised slaughter. Yet, either 
for want of  sufficient powers or 
due to indifference the crimes are 
ever on the increase.”

^»ftf^^555^nr 

5? *P?T :

“The problem of illicit slaughter
ing is yet to be  solved.  What Is 
happening is that round about Cal

cutta cows are slaughtered and the 
meat is surreptitiously supplied to 

the market; otherwise how to ac
count for the fact that although 
cow slaughter is on the decrease at 
the Corporation slaughter house at 
Tangra, there is no decline at all 
in beef supply?  When this aspect 

of the matter was brought to the 
notice  of the Commissioner and 
the  Deputy  Mayor  they  took 
prompt action with the result that 
a  lorry-load of beef which came 

from an unauthorized source and 
which was  the  product of illicit 

slaughtering  somewhere  outside 
Calcutta, was seized at the entrance 
to the Hogg Market as it was about 

to be smuggled in and our Healtti 
Officer, Dr. J. P. Chaudhury, help
ed in this seizure. But this incident 

is a pointer to what is happening 
behind the scenes and I shall not 
be surprised to learn that this sort 
of traffic in the flesh of cattle illi
citly slaughtered outside Calcutta 
is widespread in this city.”

 ̂# arrr ̂    ̂sniw
 ̂  fifr  witift  fT

 ̂ arnrr ^

 ̂ 31̂   ’f' ̂

am  ^ gsfrar, to 
8(k   ̂ fVrPft   ̂TfT

 ̂am ?r snft i

TTifWt  % «r«r TT  f̂rr«r 

«w:r 11115 55’ arrr ̂   ̂ ^
r̂?!rr # i w

 ̂JHfl̂ VTTW ̂  ^  aftr
Tr fsr̂ik i »rf?T % f̂r̂rfer % ?ft!T

% arrpf  TFfr ? I
11  W ̂  ̂  ?? 

 ̂(V?RT HPfT f ̂
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% 3Tf̂  «rra ^

f»rw !T̂ sTr̂rlf %

5m %

arlr wsTO I rr %  t =

 ̂ ’ft

? \%\R % n\  ̂ ^

%5T % fT̂T JPTT I

?r ô ^ nt

-qw ’Tirr I

^ »ft  *Tin

»r«rT i

f?y fiT?yr  ̂ ^

»fl ’TW 5TÎ »PTr I

Shri V. P. Nayar (Chirayinkil): Will 

the hon. Member kindly give at least
the figures in English? We are  not
able to follow the figures.

Shri Govind Das;

Bombay

Calcutta

Madras

Total

Rs. 31,69,966

Rs. 21,69,347

Rs. 2,99>i39 

Rs. 56,38,452

TTyc  "H %3r̂ ^

^   ̂  »mr t I  5RiR=FX  ^

if ̂  JT̂ armri 1̂   I  ^ ̂  arnrff

Tt   ̂3n̂' I arr 3i1t  ^
%  ̂  ft? % ̂  ̂  'T̂ 55'frr  ft?

HrfiSR WT ?FT t I P̂d’I  ^

JRftWT ̂  <1T ’(ft aw rfsj? ̂  ̂
?ynTi «Tf 5fr ̂ # *rl̂ % Pn»% 

% ̂{WF̂ # arft?? arrr %
^ *mr ̂  ^

# % ?fl«TsRTf?rfarri ̂arrr̂r

PtSRsT «PT̂ 5̂Tr i ft?  8T̂ 

'Rjsff  3T̂  *TTO 5Tflf fw ̂+dT, 

3fk arsBT *TW ̂   ^ T̂r 5, w

M  JraFRT̂JT 3T5# <T̂ ir?t qr 

5TT  t I

^yr ^ x̂̂  5rr T?T ? I 

1P9T %   ̂  ̂afTT ft?

? o % q  ̂ft)̂  ̂"̂TTfT «n  ̂̂rrar

<iT ark arr̂r ftĵirr  n̂r??: r̂nf

5   ̂ ̂   ?T5  r̂r̂ r̂r ft?

gft  r̂r Tfr |

T f̂ w  I ' an"? ̂r ̂

 ̂ f ■ ft? ftw 5r?pn: ??i?nT T̂raft «f?r 

*rî arŝ ̂tarr  ̂  jhpk

r̂  ■»ft ar  ̂ r̂Tr i

afk sTflt 3ft IT ;t 3TrT %

5PffJT ?Tt?̂ aitr ?f5=r(t  7ft,

»ft arrr spt ft? î ̂r

^ ^ arf̂  ?nT   ̂  ^

arPsRTcTT 3T30 r̂rim *rr̂ |‘ i Hx, 

arrr  ̂ r̂pr̂lf ^  ̂   arr<T 

«Pt ̂ Jtftr̂ I  ̂iTf

T̂T ̂ +di ft? % ̂*t>m  ̂aftr 

3tt? I   ̂%«r?y srf ?sT?r
W  ̂  ̂ S|ft  ’Tf,

?̂ŷ-y\9  ̂̂   garr  ^

X  ô tjaiK i ir̂

3ft arnp? ̂ arrr ̂  ̂ TfT f JT? “̂ - 

in̂<<A  ^  aftr “'ST̂

 ̂ iran: JTTJft 5?̂<l?t ̂

T?r i I 3T5 am  ft?

# «if mm, ii I  vm

fsnr aftr if ô ?yr̂ ?<:

53IK   ̂̂n% ̂ ̂5T % ’T̂ I
*fj[ aitv# ̂  arnft ^

j, 3trr %̂tnrr*r?5?5f%t'3flT»T'’f>^
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^ ?fr 5?3*ift ̂   aftr iRTvTT̂

’T?   ̂?rr 5T̂ ^

»lf 55RT  ̂  ^

? ?!M   ̂  ̂  afiT

 ̂ 6̂ fjIH  ^ I

^ nrirt ̂  =̂fT JT̂ ̂r ?ni;

'siTJT I ̂  lift- fnr ̂  5 I f̂y ̂rnfr w 

■̂ WfT W  5  557̂,  f3TK 3fk

?'8̂ aflfT?̂ ^̂ JT?rff 

ô IJT?  JiT̂r srr =̂ sr f, ̂ ff  %

 ̂3T?pr I I

W«f #■ 3ft fWT̂ JT̂ 3̂'Tifr»fr 

fT ̂  ̂iTT  ar̂  ^

t  I*r »fr *mr ̂  f̂ mfrr ̂  f, ̂  

w  TT ffrtrf̂ ^  f 3ftr w

q̂  ̂  ̂  ̂  3TT ̂  113fr

#«PR ̂  317% f ̂  ̂  if’sTff an% I

apr; jt̂ , Jrrt  r̂

T?rt 5f̂ HJ fsRT IT? 5R?T ̂  5T̂ ̂  I

frr ̂  artr ̂  ̂rrcft f

% >TR ̂    ̂PwwfV fjff ̂ anr ftr

anr ̂   3T  ̂t 15ft ar«T ̂  »fl-

T̂OW t W   ?rt nr’i sqf?r  i 

«ftr ?»n̂ w  f̂ wTwft f I   ̂ 

nriT % fNv«ft  *(Fr

?ft *>ir qr afq  ̂tPRT vr «tt i 

anî f sf »IK ¥t TO) ®?H !in̂ ft*rri 

*nr̂ 1f *f  ^ 5RH) ®ETPT  f̂iTr 

*ftr ??ft <»>K''i  *njr tc >itit ̂

’î'f ff I  ^  ff̂  jf I

r̂m ̂rnfr % ar  ̂?t ̂  tt it? ̂ ft?

’TPT ^ >̂W? <rt f̂PIT 3TRIT f, 

ww SRift mu wra kV arâ  wt a-W

3TŜ iRT# %  fePTT ̂  «FT

t, ’T? «ft arrr  i ?*r ̂  ̂  jtRt 

«rf JTf̂   ̂  f, aftr  3TTT  ̂

«̂3T ?T 'j<i;i<qr fj'nr ftr 3T?r TT 

faFTJTr 3n̂ «TT I  TT K 

ô  f̂srr ̂TTfrr *tt i   ̂

f̂?rr >nTr «tt  ’ft ̂ arrr ̂  ?̂?5rcrr

t'

“Every popular sovereign State 

acknowledges its obligations as  a 
social organisation.  It gives  its 
best attention to provide  for its 
people foods ‘high in value’,  first 

among which is milk........**

Shri Bhagwat Jha Azad  (Purnea 
cum Santal Parganas): May we know 
how  many  hours  more the  hoa 
Member will take, Sir?

Mr. Chairman: So far as the ques
tion of time on such Bills is concern
ed, the rule is that there is no time
limit.  But at the same time I would 
request the hon.  Member  not to be 
so  long.  On  the first day he  took 
about half an hour, and today he has 
taken about an hour and ten minutes 
already.  I will request him to give 
some time to other Members. He will 
realise that on the order paper today 
there is a motion  by the  Deputy- 
Speaker about the report of the Com

mittee on  Private  Members*  Bills 
which places a limit of four hours on 
all the stages of the Bill.  I  would 

therefore request him to have  some 
proportion of time in his mind.

^ ntfv=9F fm : ̂ nrrrF̂  ^

«TT, STTT ̂   ^

 ̂ I

Shri Kidwal: I think he  may be 
allowed to have the full four  hoiirff 
and explain every aspect of it.
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r TO : I?' ?ft  f
spfTT =99fT̂  «rr wfftr iTf ?ft 
 ̂ ^ SRFT T̂T t *

An Hon. Member: Can the time be 

extended?

Shri Kidwai: The time cannot  be 

extended.

Shri V. P. Nayar: Some of us also 
would like to participate in this de
bate.

3̂ iftfiRr  ^

 ̂ TfT f I

Mr. Chairman:  More  than  one 

Member has raised this point. And it 
is but lair that other Members should 
expect that they may also get  some 
time to speak.

^  TO :

 ̂I

“Since Britishers rule India, Bri
tain is mainly responsible to in
crease the number and  improve 
the quality of her cattle and milk. 
Let us see what they have done 
for their own country.”

Cattle Industry subsidised—1932 to 
1938:

 ̂ if
 ̂ ̂   Pr  «Tf

 ̂ft? Vo

WTT  fTJTT I  3ITT  ftr

 ̂ arrft ar̂ iftsRTaff »n: ̂  ̂reff aftr

 ̂ ̂  ^ TC

WT ̂  5 1 ̂

 ̂ 3T̂  ’IR' »IR «T?{t ^

 ̂  ^ I anr ipr ̂  Tc 5  ̂^

i| I •F̂’TT Pf ’frroWf  <ft

3T  ̂*rr̂ f 3«̂ >rrqf i'

 ̂ t I

ftBT ̂  ^ f«F ’ITIT  ̂ <̂TrPw

<̂5 ^   ̂  i  ̂ ^

arrr f 1 n̂rrTfir

STTT 3rr7 ̂ JTff 'IT  ^

^ JPT5*T ftnTT 

P̂nn  ̂ 'T̂ f3fr 1

3t%5J W5ft̂T 5T

 ̂ywN 'TO f̂’TT I  lift 'Tî jarr I 

 ̂  ̂ f*r % ̂ ’HIT ft> ̂  ̂  3RT*T 

fliT  ̂I IIĥ

sm %   ̂  ?ft ̂*TT

>dH' ̂  5THH  ̂3TC

mRRTT 5T̂  I

: tfr t I

 ̂  CTO : ?ft ^

^ irrfl' WIT  I sf?

 ̂ ?5TFTr  f I ̂  w ?IT? l5t

?rt fvc ̂rnr %  ^ 'S’srRr

«p?r  -FT 'R m   ^

4'5f wrpr

?ft ̂  f® «TT,  3T-5T ̂  ̂

T̂f̂TT  ̂I w ’ftrft T.ISŜ ^

aft ft? if;? ar̂ft arrr  Pritr̂ 

aw anft?T5ŷ '̂if5?r ^

r̂fiPTT farr ipftr irf̂ f ̂  ̂pht ̂ «n<T'>i 

4'# TfT  ijT̂ sr?T 5:̂ 13TT1 r̂m

# ÎKTPvT̂P   ̂JHT̂ % Tr#
tsr?TT>?T5Rn%5iT3rrT̂  “f>nr̂

 ̂ if *Afsnrt ̂  ̂ PTst 5 1

 ̂  ̂  if  53IT nft Pmf   ̂ 

«n̂r ̂’ afrc ̂ wir ̂  ̂  f «fh arRT
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^ t I *r̂rOTf spt 5T WR̂ ̂ 
3r̂TH  3rr̂ »̂<T t •

>T̂r ?r> f«r?  *r̂' i’’ 

arpT 5?  “*rft tiTTFsr̂r f̂flrnr  ̂

vnr ̂  ̂ >T ̂rnrrRT'̂f ̂ fevf *t̂

’T? ̂ ̂WRT ̂TPCr 5j*rt, 
f̂ nff afhc 3rr?r»Tflft % <rt̂or tt 

 ̂ ?̂!T % ?«m qr  ?r«Tf

3rr<T<iT i” arrT =r  ''ntT '̂qrrf ̂  

^ ̂r  wr-T T  irf< 

fjTr̂O’ ̂ t̂»f T̂Ff 5R#
^ >fr ?r»Trf̂  t •"  3r̂rf(:?yr?y 

^ spT  ?Tff'Sr t W  # ift

^ ̂  ̂  arBr̂ % 3tF̂<p wcirnr artr 

S[53RT ̂  5   ̂  ̂nft

f I  JT? ̂TrJT?TT f f%

»̂rnJT ̂  ^

1% >TrTcT 5ft f#?rr f 

afk ?*r  % srr̂  ̂r  =r  ft? f *rrt

#  3ft 5T̂r ?r<f ̂  arr̂  »r̂ t ^

«Tf̂ 3ft nft   ̂afhc % ̂  ̂  ̂  

 ̂5Tni 9*51̂, %

^ f^ jwn % ̂'-̂If ̂ f̂ f

 ̂*[fe aift t 5WR ̂ t| I
*rf |î «fr

anrw t »f ’ =̂fcrr f fr  % <mr

«ft ftRwf : am ̂ ̂ ̂ I

^ »ftPri=T wm : 3ft ?it<T  %5T

jfter̂ if?? C ̂  ̂  ̂ff-

<rrft v̂ f̂T, ^ ̂ t fl’tsRTir̂ t̂ 

1̂  r̂ ̂ fT aT'-TW i I >f■ arf  vf<rr

fv r̂*<ff<t 9ftK ?r«T<rw<t  »ftT̂

*T̂  I ̂  ̂  ̂r vf 55t<r ̂f?-

 ̂  t, C 3ft »fr̂  % srrt

f̂t  WTT ̂ Tl̂ ̂ I  ^ 5it*r

’ft̂ w ̂   =fr?̂ t  ?n>JT?rJT-

sn?t C> ̂  r<t 5 JT| f?̂<rr f»t

ĵt’ff % srf̂ ar̂flr  f i ̂  ̂

»?■ ar̂f? Pt?7ct arr<T ̂ ̂  ̂r̂rar f 

arrsr cT̂ ?*T ̂ ̂ ̂«ff % ̂rwarrfr̂r 

Vf ̂ ftftft  ̂?TfKWfr?t f̂f«TT VI 

, eSTor %• f̂  lift 5T̂ T?T f I 

spî T?Ti JT̂r7T̂*rraff̂r̂  

 ̂ t I   ̂̂  ^

# spRf̂'̂y 3rr!»i ^

«rr I ̂  ̂ 5T 5̂r#  ^
»nf aft̂ 5T  fra’-T m̂ R i

?ft 4' ̂   ̂ f fr

 ̂  ̂ JTf 3ft <̂TOTT t   ̂'Tt ?»T

% srf̂ '*Tr<T   ̂^̂®rr 

5T ̂  «ift ?r? ̂ TOTT 5*TT̂ ̂ff̂srr̂ % 

arfffrc 115T   ̂IT? ̂T'TT ̂?̂<ft 

q̂aff ̂  T«fTr ^ tpt arr ?T4?â

f I ̂ ̂JT ?r ir? r̂?Tr ̂

aik irPr »Nt 3ft 3ft JT§f  f(r f if'

 ̂  ̂  ̂ r̂ vt’tt

g I

«ft fimnrf : i

r«: arrr ĝT % sTfirrfrf̂ 

f I arrr  r̂er % ̂f̂rrr ̂|f 

Pf 3ITT ̂JT % srRrrfTfw %  # iTfr

#§ y? t' I ̂  ̂ arr<T ̂ wr̂tr  ?r jt? 

fjT̂JT «PT̂r ̂f?rr f i »?■ «Tf ̂r<«r»rr 

j f̂  f«r̂<T ̂ qrt̂Tf  ^

r̂̂rar, 5T|t  ̂g’̂frr i Tfrrr

3(V̂»ft%iTnT̂  f̂ ?̂rŝ

»rr<r̂rr i ?ft ̂    ̂̂ fiRf<̂ %

ff?  I ̂   ^  % ?rnr-f

f̂ >!̂n Vr ̂T?T

# itv t ’H ?»TrrT  ?[?r €«f!̂  ̂

itv t I «#€rr >f sf arpT ̂r Or%̂ fSpjTr, 

sr«ff  itn Fw   ̂I ̂
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^   3»k sprjftrw

an’T)  »T f f % n r  f i

»f sf ^ J T ' ^ * r  

VT ̂ 1̂ ̂ 1  ̂̂ 3rnr % ̂i*i*i

n̂??rT f  ftR ̂r 

sm  JTf fTcT w  ̂  #

^ nm JTTft sn- T]̂  I 

?rr̂ ̂

 ̂ ark  5TT?r 5PT <1̂

^wNV waflf *pr srer  T̂T ̂ *TT ffm- 

n l̂i TT ̂  ̂  Tfr 11 ̂  ̂ Tferr 

Sf mrj ̂ mr ̂  ̂ rrf ̂

 ̂ aftr  f?T  ?5ni% f% ̂

w M  f irr

»nSpTf %  f UT5 f^ f gft ̂ am %

r̂nrr gqf  ̂̂ rm f i  '5iT??rr g % 

aniT siWrtî ̂  II?  OT 

?rt  ^ OTTT 'snw aftr ift wit ̂  %

855R7 ̂viT̂ ̂  ̂  5>rrTO ̂  ̂  %

I

Shri K. K. Bastt  (Diamond Har
bour); Let these photos be placed on 
the Table of the House.

Mr. Chairman:  Let  these  photo
graphs be passed on to the hon. Minis
ter.

Shri V. P. Nayar: Let  them  be 
placed in the Library so that we may 
see them at leisure.

fTH : ?ft ̂ f Pf 

’JTT  *PT f̂npr̂y feqr

3fnr «ftr jt?   ̂   aft wtr jt?

t   ̂   ^

'wraff ^ Twr »r̂ ^

 ̂ t JTT 5ft  »T? ̂  f ^ ̂  

wRT ^  5 %■ ̂  11 artr  #

?»̂ 5ftwafr, f*n̂ Ffir »nflr a(t

^ î r̂?frJr€t  aftr ?rr̂  ^ ̂  

aftr Pm ^ I
\

Mr. Chairman: There was a Com*»

mittee and this matter was  referred 
to them.  Does the hon. Member want 
another Committee?

iftf̂  fm : t   ̂ftf

3PR ̂  ̂  TO  ̂5ft

i  ̂I   ̂*4̂ 

t  *r?T iTf  st̂r  ̂I

n 'ffer 3ft aftr 5ft ^

sfHrrr  i % irf? TO ̂  ̂

?*T ̂  ̂   ̂TO TC ̂fcftT  ^

5ft % aflr ^  C I

tpF ̂  VT W T 3ftr «TT I W V̂ĵrr

'TTf^ W ’̂̂ yf̂ ’A'afh!: 

^ ̂  spTT ’WTT t I   ̂anp arrr % 

>̂77TT -<4l̂i'l TT I

Mr. Chairman: Order,  order.  The 
proposal of the hon. Minister that the 
hon. Member be allowed to continue 
for 4 hours may be  considered  and 
the Bill will automatically be buried*

 ̂ ntfir̂ «rm : A  vn t?t 
I aft̂ arrar w  «mr ̂ mr %

iw  % wtT ift w f̂r#q̂ ̂

I

Mr. Chairman: Motion moved:

“That the Bill to preserve  the 
milch and draught cattle  of the 
country, be taken  into consider
ation.*’

Shri V. G. Deshpande: There is an 
amendment.

Mr.  Chairmani Yes,  Shri  Def̂h- 

pande.

Shri V. G. Deshpande:  I  beg ip
inove: |



2023 Indian Cattle 11 DECEMBER 1953 Preservation Bill 2024

some Hon. Members: Hindi.

ifto ifto  isRt#  (^)  :

anHl Tfsir TiTptrT t.  W %

^ ^  aoft

5HT ?PPT % ihrm ̂ n ̂  anrft 

3rh: anr̂ if  ̂ ar̂f %

^  3iM  qfirr 3TK«r fw  i  tt 

>iiNw<  fjT ifr  I; ^

^ T̂iTT sTTir :

rSTT, «ft 3fro «fr ̂  55T5J

?nrf, «ff ̂ft?<TTnT <fto PlSqTHt, >ifl’ Tto 

qq:o TT3nTt5r, «ft ĥuiVc ^̂s'sftsrrf 

«ft 5RiT ÎIWKIK  afiT

I  5T̂ [̂=3Fn*

.  •  .

Mr. Chairman: The »hon. Member 
must realise that  his motion  is not 
complete.  He has not given the date 
by  which  the  Committee  should 
report.

«ft  arVo t5T?fi : artr sniT

Ir ^ w ̂  % ?rnT!T  ftfJTT

STPT I

ijv nisprhr OTW : 3RT ? ?

«ft  «fVo iwrti:  >̂5!!Tr i I

?T>TrTf̂ sft, ^ *f

Jl̂IW ̂  H<{) 4 ̂  ̂ -{RT % WT̂ 

WT t I  ?PT5raT f ft? W ’RrTTT ̂  

’P’T  HMdf W

TR?»r ̂ iTT̂iTaT ̂   ftr JT̂f 'R

^  «nwr ^ »nfr

9*019 if  <(>V aft WHT ̂  inft

vftwNfWftnrr̂  I 

51̂ P̂T̂Tr I 1?' eft ?<ni2r  %

i 13f ̂r ftr imr

aftr TO? ^ 3r5y»T w  f  ̂  Tmx 

iITir ^ WR  ̂WTT ̂ 50%

«TT I  irmm* if' irsp  srr

nt t> SPT 5TPT t ‘̂=f̂<7fk5JT’ I

f?5'̂ în'  STT̂r

 ̂  ̂    ̂I f ̂,  ’pr̂S’TRT,

fgw, qK?fV, arrf? % m   ^

(«'*)( T̂FT 5ft 3T̂®r 5  3r%̂

^ RT*r  3TFT ?fr Sff ̂ TT 5 I ftriEft

ft> 3PR JT5 7̂̂ îT'TT ftr iTPT 

 ̂ T9fTT n̂?ft  5ft 'ff  ̂5ft

f̂  JT? i I  5rnT5

%5 »ftf̂  ?Rr 3ft 3|Tf? 

jrf? 1TPT % ̂TT*I  3nf ?ft  «ft̂^

ift̂, ̂    ̂3fT inf artr ̂  ®Pt "rfW

^ ̂ n'jrfPWTC *T̂  I  "«t>'i<!̂ 

 ̂?ft  vt  ^

f 3ftr H>rrT% sft, # ̂ nrwdr 

f ftf irf̂  *5r5W arr'f f̂f̂r  n̂r 

W   ̂  ̂  ?ft ŝf  ̂  fsR̂ RT i f̂ 
 ̂iT̂   ̂I ?r? an̂ 

5?PT t’ f̂ ?w fft f?T#̂

% f^  ̂ # 3fPfT % '•In II %  <rRr

3TRTi \ f̂Tsjrr ̂  % f?TJr

q' I  i{W ̂  ̂  ̂  r=  ̂?T> 51̂ 

i, %f«p?T f̂ ŝisirT %  r̂(t? f^

 ̂ Pr̂jT  wr  f ̂  3T<T!f

<iT  T5T VK arrr ̂  ̂  

ftr iTf  >̂Ttf n̂rar irnr  ̂ ŝn' %

f ̂  ̂ *rnr  i

ift?Wr ̂  JR5T  IT? ̂ f̂ -

Vt'iT *T̂t <<Sdl if ft* ̂  ̂  4*vf WT ?t
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tm t 1 Tfr̂

^  t I >ft5r*r

 ̂ T W 1  5!rJTIT5rT

f f«p  ̂ ^ ?nsnT «PT ^3*r t ̂  

sr? ^  ̂  1̂5

<PTn? I  ̂   ̂3T«r̂  HfjRW-

«ITC  ̂ t>  ̂  51̂

t, 575  ̂  fJTratNcr  i ( 3ft?: JT?

ftS'̂np'̂Kjc

i I #  5WK ̂

T̂TtIT  5̂!rrT ̂  ?K!r>r 5ff»ŴTr

f I ftvc arnr ^ !T|1f, arr̂r  %

W  % g;̂, arr̂ 5ft 51*5 ^

fiT  ̂ C,

 ̂  ̂   «r<f ^ ̂ r ar-̂

îj?̂   T?rr 11 ft?

JTf̂   ̂ *f 3IT7 TfSJT 

f 5ft   ̂ "iSt 3T<T?rT ̂   »TT̂<rr % 

3TiĴ   *Tff f>JTr -̂ Tf̂,

5*1 ^ >̂T*n’ 5 I  '3<t ?r*MT

tr̂ 5rr?T  ̂ «tRpct «it i

 ̂   ̂  ̂TI®T VCTT

15ft   ̂ ’TPT̂rr spr ?r«iT;r r̂??rr

•̂t’TT aftr *IW TT +<HI  I

ftvc 5TI? 3jr55*r  # >ft arq̂  tfff

<1)51% if  ̂  i, *IT«Ĵ TT?r f%ftRT sit, 

1% W  ̂  ̂ ? aftr  5#

pr  ̂ # ?̂|3ff TT  TTBT  t,

^mTTT aR5TT 'rt'IT, 5ft JTf T̂H  ^  

 ̂   jfPW Wft ^Tf̂  I ^

sfHcrr j fr >TT*T  ̂  ̂ anf«np 

Ir arft 5 I  Jrt f<JT 5Rf

anfiw ̂ mnrr  15ft  t <?rfiw

XRHT ?* aftr *r? JRr 1TFI fiFi  f i 

•f̂r VR«r   ̂  ̂  5W 5TV *ft?̂ wf%

5Tff 5̂IT t 5T? 5T<P  ̂»T? f̂tfSf  ^ 

arr̂r̂JT =̂5rr Tf»rr i  r̂r»r̂f w 
arrPTT  |, ̂r >t?

•A®r ̂ *ft*Ĵ *T  •TT5̂3R’ ̂, 
*itfT if f̂̂T̂TT ;rr??t3r̂ Pr̂’̂yrrr 5 1 

sr<FK ̂ arr̂ ?ft̂ ̂% f?yjf -̂' 
#«Trr 5T̂ f I ̂*r? %  ft:5r̂ft ’rnrf
<PT ̂fT i I »ft>Tî %  sp̂yf
*rr *rî w  t̂ t̂t t?t ̂ i
% ar̂T̂ w ̂frr <f5TT?Trf 
»TJf «T 5fr ?5T ftr̂TTff #  %

 ̂ft)W aft?:  «ft  3ft
 ̂  ̂  ̂̂T5 »ftPT̂ TPsr  ̂̂

sRTnrr t • ^ ̂   ^

% ¥nr̂  ftr  # ftnj 

’ftfWT, ®t̂t ̂  ̂ aftx ̂st  ̂
w ̂  ̂ arnr ̂ f 1  Jtrr
n̂rr̂y ̂  srr ;T|t 5 1  *«? arrfSr̂
MM ?y »f̂ 5  ̂ T̂?ft
?ft »rT<T t ̂   %sf  Tt̂T ̂ft

>TPT t I ’T JT? SRJT t ̂

% JTRif ̂  spTf l̂ ŷcTT ? I ir§ ift f^

 ̂  ̂  ̂  sr?*T 11  5̂̂  ̂t

arrr arrfirT 99it? »rrir
t̂ ̂in'   ̂5ft fwR 
% f̂  ̂  arrr % <rra ̂ftirr Tjf̂r i f̂
f%5*T   ̂̂ afPT KK 3T?T,
Psr 'Bf’T̂ft   ̂ f̂ft5r ̂  
>T̂ ̂*ft I  $trr 5Tt  f̂55Tt«r
t I W   ̂ 'Try5T ̂f̂5yr5»
3ft ?nrt ̂ 5Trer ’tr arr̂ft i ftr  t̂
srnr̂T ̂fsrr, jt? ̂  ’tft m«T 5 1
5ft  5ft  *rrf̂̂r ST5<T t, ̂  

viT®r ̂ ̂   ̂f%  'TrnT

3JHTC 5T̂ i, JTI  t» ’T? 5r(t JTTar

 ̂I îr srwT *Trar ̂  y?

( f r % f  ̂̂   !f
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^  ̂  t, *r? sfffrw 

I

^wrwfk  >fr  ̂JTRT ̂  ̂

 ̂   ̂   T̂fTvy arnr  % 

ITTVT T<9T ̂ afVr *f' ̂ nTffaT f % STHT 

5̂T ^ T̂tOT ^ ¥*T!T 3rr »nrr  ̂I 

 ̂   jmre  ̂tot «infT,  v?r?mr 

*mft 3ft  ̂firr it? ?̂r arrsr *f' 

«rrr % ?rnr̂ n̂îrr j i

3ft  ̂ U U  #’ 3ft  C55T̂ 

ff «ft,  ̂  ̂ 3T«T̂?rr  <T?  ̂

 ̂  ̂  «TT :

“The sub-committee suggests a 

change in the people's food habits 
which shall have to be  preceded 
by a revolution in religious senti
ment towards the use of the sur
plus cattle for food*'.

 ̂ «Ft anrerr  ̂ tnT»T<if >TT«r̂

^ # iTf

irra  «ft I

^5  ̂3nr *T5r % ffftr  ?rf <farnft

5f STRff % 'TRT 

^ *̂w aftr srrT ̂  t •

??' ̂sftr % ̂

ft? 3|T ̂  TT STTR

4' f% ’Pnf'̂ft >ft̂  ̂ 5T̂ «R T| f

if'5ft arrr  «Pfgr g ft? arrT ?ft̂ «p1^

pp »ft??*rT ̂  ̂ n?TT  f ■ JTT 5T̂ I

•'f Prr aft % «mr  wt»T srr̂ 5 ■ ?ft *r? 

*r̂ f f5p  ?ft  TT *TPT5»r i, 
xmi ̂  »rnT5Jr C, ji? ̂   zm

^ f I *T3(rft, 3rrf o ̂ o

 ̂•, W  VT STRrt ^

iNtr <■ 1v vr, lint Wfimv

<pr, 3T«f 1 ^
•T̂  ‘̂, aft ̂  ̂  irr̂ »iT*r f,

I, ̂  ̂  ̂  f«r p" %T?5 

f I

STHT  *PT  t̂5 *ftf̂  ̂?n5T

# «ld'W( T®Tsr̂sr if ̂  ’TT'TĴ

*»ft  an' »T?rr ftp arr̂  ’iRf ̂  

sTflf ̂fT  f ^

»ftf̂ sr??rTf <TRr

i aftr  ?TT9> ?r TST ̂  fPT

T̂Tf   ̂ »T  ^̂rpc ̂

5  ̂jft% r̂ f>T ̂  jrr ar̂>Tf

 ̂»r?rr t  ̂ ^

[?ft̂ ̂rr?r ?rf r?y ̂ Tr  .=rr ̂ afh f̂r 

’jrar %  ?r??7 ?f 1T5 'S[®̂

j f% arrr̂rr̂jrar  %̂3P3r̂»ft- 

 ̂ f ̂  5Tflf IT5T n

aw WfT̂fJTRTaiipTf iff ̂ Pp iftfg 

% itfM'tl 5? 5Rf 5IT| «̂t  ?t ̂rft

 ̂aftr  ftf<rr arrcrr i,
f ft? »ftw ̂ 5ft arrr ̂irTr  f, 
%ftî »iT<T ̂  ̂   ’TraOT, «rr

wft  %55T?fT iT̂ m »TT<r  ^

^̂t|  n  t̂ '5PT VT

w  T̂T*T  arrar f f¥ arrf̂r

T̂RT̂r  WT f ? IT? >ft ̂
t,  wk5» ̂ 5t %  arrerr |, amr 

% 'mr ̂fifvrnt % «i!T arr̂ ̂ ft:
JT? f? Sr?5y 'R̂TT  f̂T ̂

?ft ̂  Tt >T? fir̂r arnrr t ft?

FT ̂  5?  t,  ?iTf3r 7

?̂rr  aft̂  r̂r?f ?f  vt 

*THr ft> <»>0«'l ̂*r  faftr

<ftT«s< anft ?«n5ff Jf ft   ̂I aftr 

■̂ftr aft̂ ij?T<T5ft «8̂#t

8< i f T S K T

^ ICT *ft *rtr f*w ’iw v̂f?rr
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[sft  gfto ?5rrri]

i, ̂   w WT ̂  f •

aftr ̂  HT ̂  JT5 3TRT̂ t

*fRf̂?T  ̂  'SfT̂ 1 

r̂+H 3fVr ̂  ’3'sf’i’T ̂  3TOT ar̂ w

sr̂ t, w ̂   n̂sTT ̂   3̂W?:-

i,  ̂  ̂  ̂  ?*rm

 ̂ !p?TT afft  ^ 3praT ^

arnrpa ^ ar̂ ŵvfi arrr %

sp̂  aflx 5T|lf I* ark
«n€t  ̂  iiTrrlr *fn-  ^

iT̂ 3tf<  iTi arrr %  iNr
51̂ 5 aik r̂ 5ft -ft «rm
8RF  ̂̂   wtft> ’T? Ir

»flw«r 1̂«r %   ̂ t ̂
Mitl̂r̂  Ĥ3Tt ^ P̂T̂TT  ^ 

aiTTRr «»ft am|w  'srrf̂' i
 ̂3n?raT fj f*P 3Pi% 3rf«j%̂  ̂ W 

W <TT *RreFT ̂

$Rft5-̂T3W % 5T % '3ti %  *RT“ 
 ̂  ̂  JT̂ t '3ITfRrT f ^

»p> waw ̂  '?n?;rr f  Jm ̂ jj?
*Rt  TT  VTW  *Tl€f

m ̂sp »Pt$ 3WT 5T̂  ajk #■ 
iRrergrraff % srf̂f̂ % ̂  

 ̂arriTT f afk ̂ 5rR5TT g Jit <ft® 
 ̂ T5ct?  «PT  ^
vU. ̂   f f% >rrer ?rtr !pî
%   ̂ ̂  *Pt >p̂iM 3ft?: yf’idi

tt  irfW«r ̂   IT IT? *rPT 
 ̂ T̂̂ r̂r 5 I

Shrl  Dabhl  (Kaira North):  Mr.

Chairman, Sir, 1 rise to support the 
motion moved  by my hon.  friend 
Seth Govind Das.  It is not necessary 
to impress upon this House the  im
portance of the cow  in this country 
which is predominantly  an agricul
tural country. We know that the cow

gives us milk as also ghee which  is 
considered by the Ayurved as life it

self: The cow also gives us-
manure, and bullocks, without which 

this agricultural country cannot carry 
on.  Even after its death, the  cow 

gives us skin and bones. All this only 
goes to show the economic value  of 
the cow.  Besides, we cannot  forget 

the fact that to a vast majority of the 
people in this country, the cow is  a 
viata (mother), and just as the idea 

of killing a mother is detestable  to 
her child, the killing of a cow is con
sidered detestable by the vast majority 

of people in this country.  From this 
point of view also, it is ' absolutely 
necessary that there should be a com
plete ban on the slaughter of  cows. 
According to  the Rig Veda, the cow 

is a mother and the centre of nectar: 

dHTffFT 5TTf̂: So, from the economic as. 

well as the sentimental points of view,, 
it becomes necessary to out a com

plete ban on the slaughter of cows.

In the first place, we have to  look 
at the economic aspect of the matter. 
There is no difference of opinion that 
there should be a ban on the slaughter 
of useful cows and useful cattle.  Yet 
the fact remains that even after five 
years of independence, as my  hon. 

friend Seth Govind Das has  shown̂ 
we have not done anything to ban the 
slaughter of cows. The difference of 
opinion comes in only with regard ta 
decrepit and old cows, which  cannot 

bear any calves.

Two arguments have been advanced 
in favour of not banning the slaughter 

of odd and decrepit cows.  The first Is 
that, because the Islamic religion or
dains that there should be a sacrifice 
of cows, we should  not wound  the 
feeling  of our Muslim brethren,  by 
banning the slaughter of cows. I  do 
not know—I have not studied the Is
lamic law—̂ whether the religion  of 
Islam  says so, but I do not think it 
would have ordained that cows should 
be offered in sacrifice, because in its 
county of origin, viz.  Arabia, there 
were no cows, and so the  Muslixtift 
could not have been killing cows  Ini'
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sacrifice.  Therefore, I do not  think 

even our Muslim brethren will have 
any objection to this ban on slaughter 

•of cows.  Even taking it for granted 

that such a sentiment is there among 
the Muslims, still we must take  the 
other and larger sentiment of  crores 
of people that the cow should be pro
tected, and it will be clear  to any 
man with a certain amount of com- 
monsense, that he should respect that 
sentiment.

The second argument that has been 
âdvanced is that the preservation of 
decrepit and old cows will not be an 
,economically  sound proposition.  My 
hon. friend Seth Govind Das has  al
ready shown to the House with facts 

and figures, that even old and decrepit 
cattle would not be a burden on the 
country economically, if a proper plan 
is chalked out for looking after them 
in gomdans. There is one other factor 
also to be borne in mind in this con
nection.  If a man has been maintain
ing these cows for the sake of  milk, 
and the  bullocks  for work, for  a 
number of years during which  they 
were useful, it is certainly his boun- 
<ien duty  that  he should  maintain 
them even in their old age. But our 
present difficulty  is  that the  poor 
people who are not able to maintain 
them sell them to the slaughter houses, 
for a cheap price.  But once the law 
is passed that there should be a com
plete ban on the slaughter of  cows, 

the old and decrepit cattle of  even 
poor people will be looked after  in 

the pinjrapoles, and the philanthropists 

in the country could also play a use
ful role in this connection, so that the 
economic possibilities of these old and 
decrepit cattle  also could be  fully 
explored.  At present, people want to 
sell these to the butcher, because they 
want to get what little money  they 
x:ould by such sale.  But if these are 
looked t̂er in the gosadans and pin
jrapoles, they will cease to be an eco
nomic burden upon the country.

My hon. friend Seth Govind Das has 
referred to Article 48 of the Constitu
tion, which enjoins that there should 
be a complete ban on the slaughter of 
draught and milch cattle.

The last point that I wanted to say 
is this. We often say that this Cons
titution is a sacred thing.  Just now 
the  Ayyangar  Committee’s  report 
before the House stated that the Cons* 
titution  should  be  considered  as 
sacred.  It was said earlier that  we 
should not do anything  which is  a 
fraud on the Constitution. If we be
lieve in the Constitution, then as long 
as that Constitution stands, we must 
abide by that and act according  to 
that.  As that Constitution  enjoins 
upon us, upon the country that there 

should  be a complete  ban on  the 
slaughter of cow, I hope that not only 
this House but the Government  also 
would welcome this Bill and pass  it 
as soon as possible.

With these  few  words  I  again 
whole-heartedly support the  Bill.

Mr. Chairman: I put the amend

ment for reference to the Select Com
mittee before the House.

Amendment moved:

'That the Bill be referred to a 
Select Committee  consisting  of 
Seth Govind Das, Shri Purushot- 
tamdas  Tandon, Shri G. D. So- 
mani, Shri Nand Lai Sharma, Shri 
Choithram P. Gidwani, Shri P. N. 
Rajabhoj,  Shri  U. M.  Trivedi, 
Shri S. S. More and  the mover, 
with instructions to report by the 
1st February, 1954.”

Shri Kidwai: I am thankful to my 
friend, Mr. Givind Das....

Mr.  Chairman:  Before  the  hon. 
Minister proceeds, I will  make  one 
point clear.  This is not  the  final 
speech; he is intervening at this stage 
in order to place  before the House 
how the  Government reacts to this 
Bill.  Therefore, if other hon.  Mem
bers are anxious to speak they  will 
be given time, if necessary.

Shrt Kidwai: I wanted to thank my 
hon.  friend, Mr. Govind Das for re-
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[Shri Kidwai]

minding me of a speech which I had 

delivered at Patna on the occasion of 
Id.  I still stand by what I had  said 
then.  I said, whatever be the  pros 
and cons of it, if the sentiment of  a 
vast majority  of  our  countrymen 
wanted certain measures to be taken 
then it has to be taken if majority rule 
prevails.  Seth Govind Das will  re
member that we had  discussed  all 
that we could do and we appointed a 
Committee of which Seth Govind Das 
and our  President of the day  were 
members.  They had drafted a BilL I 
am sorry that for the first time I saw 
the draft today.  It does not go  to 
the extent that I was thinking to take 
it.  But I am reminding Seth Saheb 
of one thing.  There he said that this 
House was not competent to deal with 
it; he had  said that it is  the  State 
Legislature which can pass it.........

Seth Govind Das:  On a point of
personal explanation, Sir......

Shri Kidwai: He had also said at 
one stage that if the State  Legisla
tures authorise, then we can pass this 
legislation and it will be effective in 
the States where the Legislature had 
authorised the passage of such a Bill. 
I therefore say that all this discus
sion—and even if we pass this Bill— 
will be futile unless we are sure  of 
our position.  Either we have to get 
the sanction of the State Legislatures 
to pass this Bill or the State Legisla
tures have to pass  the Bill.  Other
wise, whatever we do, it will be futile 
and what the Seth Saheb said in his 
speech confirms me in this view.

Some legislation was passed but it 
was not being given effect to.  Some 
complaints were received  that  the 
Bengal  Government  is not  giving 
effect to it.  Then  I wrote  to  the 
Bengal  Government and they  made 
the  necessary  announcement.  Still 
there were some complaints and  a 
few months ago I requested Dr. Desh- 
mukh to discuss  it with  the  local 
Government. As he said it is still not 
being given effect  to. It is a matter 
for the  State Legislatures  to decide 
and it is for the State Governments to

give effect  to.  Therefore, if we passt 
this legislation without their  autho
rity, it will not be effective. I would 
therefore  say that  we should  not 
waste  our time  on  futile  things. 
Either the Seth Saheb should go  in̂ 
for an amendment of the Constitu
tion or the State Legislatures  should 
authorise us. If the Constitution is sa 
amended that this Legislature has got 
the authority to pass such a Bill, the» 
surely I think the Government would 
itself come forward with a Bill. Leav
ing aside all the arguments that have 
been advanced in favour of the  Bill̂ 
for me one argument stands. That iŝ 
if the overwhelming majority or » 
very  large proportion of the popula
tion of this country want it, if their 
sentiment demands that such a Bill 
should be passed, it must  be passed. 
We must be sure  that we are  not 
doing a thing  which  would  prove 
futile.  Therefore I think we  should 
consider this point.

Shri Nand Lai Sharma  (Sikar): 
On a point of order. Sir.  The Chair 
has already  decided  this point  of 
order  which was raised by one hon. 
Member. Does the hon. Minister want 
to rule it out?

Mr. Chairman: The hon. Minister 
is only giving his opinion that it will 
be futile  to pass  the Bill in  this 
House.  It is his opinion.  Every hon. 
Member is entitled to give out  hiŝ̂ 
opinion. In his opinion with the pre
sent  Constitution  in  operation  it 
would be futile to pass this Bill. The 
hon. Minister is only saying what he 
thinks.  So far as the Chair is  con
cerned, it has not ruled that it is intra 
vires or ultra vires.  The Chair has 
left it to the House and said that it is 
for the House to consider what to do.

Shri Kidwai: 1 said that I was sup
ported  by two  Members  of  thia 
House; one of them is Seth  Govind 
Das himself.  I have only to state at 
this stage that if you pass this legisla
tion—it may be supported by the sen
timent of a vast majority of the people 
of this country—it may not be effec
tive.  We may  consult  the LayM" 
Minister, we may consult the At
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torney-General and if they think that 
there is no possibility of its not being 
given effect to, then we may pass it. 

Otherwise, we may get the authority 
from the State  Legislatures as  Seth 
Govind  Das himself had suggested. 
He had drafted a Bill which does not 
go to the extent that we had discussed. 
I think he felt that there are  some 
difficulties.  They drafted  it; they 
sent it to the States and they  also 

noted that the States can go further 
from the draft.  That  is the  legal 
position. Therefore, I think we should 
consider  this before  we  proceed 
further and waste the  time at  our 
disposal.

6 P.M. ,

Mr. Chairman: Now, it is arleady 
6.00.

An Hon. Member: Decide the point 
of order or take legal opinion.

Mr. Chairman: So far as the Chair
is concerned, the ruling has already 
been  given.  Now, this Bill will  be 
taken up in its proper time. We now 
take up the other  business of  the 
House, that is, Mr. M. A. Ayyangar's 
motion regarding the first report  of 
the Committee on Private Members’ 
Bills.

Shri K. K. Basu: May I suggest 
that in view of the importance of the 
legal point raised, when the Bill comes 
up  next  for  discussion,  will  the 
Government  ascertain the  opinion 
of the Attorney-General  or the Law 
Minister? Otherwise....

Mr. Chairman: So far as the House 
is concerned, the point of order  was 
raised and it has been decided.  But 
at the same time, if the hon. Mem
bers—if all the hon. Members or a 
majority of the hon. Members are of 
the view that this Bill cannot be 
taken up here, they can certainly say 
so, and opine that they do not want 
to consider the Bill.

Shrl K. K. Basu: I only submit 
that the Members are competent  to 
decide, but that you should get  the 
advice of the Attorney-General.

Mr. Chairman: So far as the House

is concerned, the point of order has 
been decided.  It is not the  business 

of the Chair now to go into this quesr 
tion.  Either the hon.  Mover  of the 
Bill or the Government may  adopt 
such course as they like.

The Minister of Law and Minority 

Affairs (Shri Biswas): There is an 
appeal to the Law Minister. So, I will 
jût say this.  This Bill, as has been 
pointed out, was first brought forward 
in 1949, and Dr. Ambedkar, who was 
then the  Law  Minister,  gave  the 
opinion that in view of the fact  that 
this matter forms the subject of entry 
No. 15 in List II of the Seventh Sche
dule of the Constitution,  it was not 
competent for the Central Legislature 
to enact any such law. Sir, so far as 
I am concerned, on the point of  in
terpretation, I adhere to that opinion, 
but even though it was held to  be 
ultra vires by the Law Ministry, that 

Bill was allowed to be discussed on 
the last  occasion.  And  you  have 
ruled, Sir that it may  be discussed 
now also.  In casting their votes, hon. 
Members will be guided by their own 
opinion.  So far as the Law Minister’s 
opinion is concerned, it is the same as 
that of Dr. Ambedkar on the last 
occasion.

Mr. Chairman: 1 do not see how
the matter can be discussed again. A . 
ruling has been given so far as  the 
Chair is concerned.  The House  has 
also heard  the Law  Minister.  At 
present, the House is in possession of 
the opinion of Dr. Ambedkar and also 
of the opinion of the Food and Agri
culture  Minister.  The House is of 
course a responsible body and it will 
consider the Bill in proper time as to- 
what is to be done?

Shrl R. K. Chaudhurl (Gauhati): 
What I want  to say is this.  In thii 
House we want to pass a  legislation 
which will be really effective and  in 
order to have an effective legislation, 
we want the considered opinion,  as 
some of my friends here said, of a 
really responsible Law Officer,  that 
is to say, the Attorney-General.

Mr. Chalnnaii: Our Law Minister 
>s a responsible law oflflcer also.
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MOTION R»- FIRST  REPORT  OF 
THE  COMMITTEE  ON  PRIVATE 

MEMBERS’ BILLS

Mr, Chairmaii: In considering this 

motion,—it is a very  simple one—I 
would request the hon.  Members not 
to  exceed  the time-limit  of  five 
minutes.  After all, there is only half 
.an hour, and only five or six Mem
bers can take part. Mr. Altekar.

Shri  Altekar (North  Satara); I 

-beg to move:

“That this House agrees with 
the first Report of the Committee 
on Private Members’  Bills pre
sented to the House  on the 9th 
December, 1953/’

Sir, there was a committee on Pri
vate  Members* Bills nominated  by 
the  hon. Speaker  as per rule 37A, 
and after considering  the Bills that 
were placed before it in two meetings 

that were  held on the 4th  and 8th 

December, 1953, it has presented this 
report to this House.  ‘

Sir, according to the rule, the Bills 
fall under two heads, one is as  re
gards the amendments to the Consti
tution and the other  is on  matters 
which do not seek to amend the Cons
titution but which are  on questions 

of  importance—whichever  question 
the hon. Member wants to move be
fore this House. So far as Bills which 
do not concern the Constitution  are 
concerned....

Shri S. S. More (Sholapur): On  a 
point of order. My submission is that 

the motion stands in the name of Shri 
M. A. Ayyangar.  He happens to  be 
the Chairman of this particular Com
mittee and under the rules published 
in the Gazette on 3rd October, 1953, he 

has to submit the report. If any motion 
is to be moved, as a matter of fact, 
it should be moved by the person  in 
whose name the motion stands.  Of 

course, as far as Government is con
cerned, I can well understand  that 
when a particular Minister has tabled 
a motion, another  Member  of  the 
'Government  can move that  motion 
for consideration of the House, allow
ing the original  Member  to  take 
refuge.  But, as far as private  Bills

are concerned—this is more or less a 

private  motion—my  submission  is 
that under the rules, the hon. Mem
ber'who has tabled the motion must 
move it.  Of course, the hon.  Mem

ber has moved this particular motion 
happens to be a Member of the Com
mittee, but my submission is, I would 
like to............

Shri Altekar: According  to Rule 

37H, the motion can be moved by any 
Member.  There is no such restriction 
placed on the mover of the  motion. 
“At any time after  the report  has 
been presented to the House a motion 
may be moved that the,House agrees 
or agrees with amendments or  dis
agrees with the report.*’

Shri S. S. More: Will you allow me 
to explain?  The Secretary referred 
to some sections,  to some particular 
rule.  The  hon. Member  who says 
that the motion may be moved  that 
the House  agrees  or  agrees  witih 
amendments  or disagrees with  the 
report.  In view of the proviso under 

rule  37H—“Provided that not more
than half-an-hour  shall be  allotted 
for the discussion of the motion and 
no member shall speak for more than 
five minutes on such a motion.”—and 

as per the motion which has already 

been given notice of by the Chairman 
of the Committee,  can a motion of 

which notice had been given by one 
Member be permitted to be moved by 
another Member in this fashion?  It 

might be a precedent for us....

Mr. Chairman: I understand what 
fell from the hon. Member.  He was 
raising two points. My ruling is this 
on the first point.  The rule is  quite 
clear on this point. Rule 37G(2) says 
“The Report of the Committee shall 

be presented by the Chairman or by 
a member of the  Committee to the 
House.**  On the second point we  all 
know that  so far  as  the  Deputy- 
Speaker is concerned, if he is in the 
House, then he must preside in  the 
absence of the Speaker.  When pre
siding,  it is difficult for him to move 
any motion. So, it means that when
ever the Deputy-Speaker is the Chair
man of any Committee, and he is the
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Chairman in many  Committees, no 

motion can be made by the  Deputy- 
Speaker at all when the Speaker  is 
not in the House.  No motion can be 
made by the  Chairman also as such. 
Tĥe practice in this House has been— 
I have been a Member on the Panel 
of  Chairmen for a long  lime—̂that 

sometimes when there were certain 
amendments  in my  name,  those 
amendments were allowed by me to 
be moved by other Members,  since 

a person who is in the Chair, cannot 
be supposed to move them. So, so far 
as the practice and the rules are con
cerned, it  is perfectly  open to  Mr. 
Altekar to move the motion.

Shri S. S. More: With your permis

sion.

Mr, Chairman: It has been decided. 

No further argument.

Shri S. S. More: I am referring you 
to another rule.

Mr. Chairman: The point of order 
has been raised.  It has been decided. 
That is the end of the matter.

Shri S. V. Ramaswamy (Salem): I 
raise another point of order.

The Minister of Law and Minority 
Affairs  (Shri Biswas): How  many
minutes  of the half-hour  shall  we 
waste on points of order?

Shri S. V. RAmaswamy: Under sub
rule (2) of Rule 37G, there is no pro

vision for the mover to make a speech 
here.

Mr. Chairman: Order, order Mr. 
Altekar.

Shri Altekar: I was submittî that 
as regards the Bills which are in con
nection  witih  matters  other  than 
amendments  to  the  Constitution, 
the Committee has to examine  them 
after they have been  introduced  in 
this House and divide them into two 
categories A and B according to their 
impoirtance and urgency.  Then, of 
course, the time is to be allowed for 
a particular Bill and then it would be 
the time allotted for all its stages.

So far as the Bills in  connection 
with other matters—̂that is other than 
constitutional—which came up before 

586 P.S.D.

the Committee, were concerned, there 

was the Bill for the consideration of 
which my hon. friend Shri Seth Go- 
vind Das was already on his legs. We 
sought to determine the time for all 
its stages and we decided that  four 
hours  should be taken for the  con

sideration of the Bill.
As regards the other Bills, that  is. 

Bills  seeking  amendment  to  the 

Constitution, they are to be consider
ed by the Committee  before  they 
are introduced in this House, and the 

Committee has to report to the House 
whether leave should be granted  to 
move those  Bills.  We examined  all 
these  Bills.  While  examining 
whether  leave should be granted or 

not, four important  principles were 
laid  down.  They are mentioned  in 
the report.  I am not going to repeat 
them, because time is short.  But one 
important point which I would like to 
make for the  consideration of  the 
H<!>use is that when a Bill is brought 
to amend the  Constitution the most 
important  thing that has got to  be 
borne in mind is that our Constitution 
was framed by a Constituent Assemb
ly which was  specially elected  for 
that particular purpose.
The Constituent Assembly has con

sidered all the aspects of the various 
questions that have arisen  and  has 
framed  the  Constitution  after  a 
thorough discussion of the pros and 
cons.  It is hardly three years  and 
we are the first elected  Parliament 
under  that  Constitution.  The  ex
perience we had of the working of the 
Constitution is barely for  two years. 
It has to be borne in mind by every 
one  of us that the  Constitution is a 
sacred document and it should not be 
lightly treated.  The subject  matter 
of the three different Bills that are 
now sought to be introduced in this 
House,  regarding  the election  or 
otherwise of the Governor, the aboli
tion of the Second Chambers and rais
ing the age-limit  of the Members, 
were thoroughly  thrashed out in the 
Constituent Assembly,  and I beg to 
submit  that  nothing  unforeseen, 
nothing new, has taken place  which 
warrants any change in the Constitu* 
tion.
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Sir, I do not want to take any more 

time of the House, because other hon. 
Members are anxious  to speak.  But 

I would like  tv>  mention that the 
matter was considered by the Private 
Members*  Bills*  Committee at two 
different  meetings.  The  members 
concerned were  called  before  the 
meeting and those present placed their 
views before it. The Committee gave 
dispassionate  consideration  to  all 
matters and has submitted its report, 
and I suggest that it should be  ac
cepted by the House.

Mr. Chairman: Motion moved:

“That this House  agrees  with 

the first Report of the Committee 
on Private  Members’ Bills  pre
sented to the House  on the 9th 
December, 1953.”

Shri M. S.  Gumpadaswamy  (My
sore):  On a point  of  information.
May I submit that the Members in 
whose names the Bills are standing 
may be given a chance first to speak?

Mr. Chairman: This is not  asking 
for information.  It is a direction  to 
the Chair.  The Chair will  exercise 
proper discretion in the matter.

Shrimati  Rena  Chakravartty 

(Basirhat):  On a point  of informa
tion: are we expected to finish discus
sion on this motion by half past six.

Mr.  Chairman: By  6-35.  Five
minutes were taken on some  other 
subject.

Shrimati Renu Chakravartty: There 

are  only  fifteen  minutes  left; 
several of us who have tabled amend
ments are anxious to take part.

Mr. Chairman: The Chair  is  not 
responsible for it.

Shri S. S. More: I want to raise an

other point of order.

Though some of the Members are 
welcoming my point of order with  a

sort of derisive laughter.......

[Mr.  Deputy-Speaker  in the Chair Ti 

I am very happy,  Sir, that  the 
Chairman of the Committee  against

whom I have got a lot of complaints 
happens to be in the Chair.

The motion is that the first Report 
Of the Committee  on  Private Mem
bers’ Bills presented to the House be 
accepted.  There are no definite  re
commendations, one, two, three, four, 
which we are asked  to accept.  So, 
this motion by itself is very vague.

Shri K. C. Sodhia (Sagar): On  a 
point of  order.  My  submission  is 
whether  the Chairman of the Com

mittee who has presented this report 
is at all warranted  to occupy  the 
Chair.

Shri S. S. More: I do not want to 
be so rude.

Mr.  Deputy-Speaker: I  do  not
think there is any point of order.

Pandit Thakur Das Bhargava (Gur- 
gaon):  The points raised  are: tihat
this motion has been  made by  an
other Member of the Committee, not 
by the Chairman himself.  The other 
point is......

Shri S. S. More: You have not yet 
heard my point.

Mr.  Deputy-Speaker: Hon.  Mem
bers might take it from  me that  I 
have absolutely nothing to do in this 
matter.  I have no personal  interest 
in it.  I  am a Member  of  several 
Select Committee,  though I am not 
anxious to be in them.  The Deputy- 
Speaker when he is a member of  a 
Select  Committee  presides  over 
them. No exception has till now been 
taken on this ground.  I may inform 
hon. Members  that I keep an open 
mind on the subject.  Therefore with 
a clean heart they can proceed.

But a point of order, if one is sought 
to be raised, must be clearly stated.

Shri S. S. More: My point of order 
is that this report is against the Cons
titution and our Rules  of Procedure. 
It circumscribes tlhe rights of private 
members to participate  in the  pro
ceedings of the House, according to 
the freedom granted to them under 

the  Constitution.
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from the way it has been framed, it 
does not seem so.

One of the recommendations of the 
Committee is that any Bill suggesting 
an amendment  to the  Constitution 
should not be allowed to be even in
troduced  in the  House.  A private 
member has been defined in the Rules 
of Procedure as any other other than 
a Minister.

Under Article 105 of the Constitu
tion tĥ rights and privileges of tlie 
Members of this House are on a par 
with  those of the House of  Com
mons. I would refer you in this con
nection.

Mr.  Deputy-Speaker: Not  neces
sary, the hon. Member need only state 
the point.

Shri S. S. More: I am substantiating 
them with authorities.

Mr.  Deputy-Speaker: It  is  not
necessary.

Shri S. S. More: I am habituated to 
argue with authority.

Mr.  Deputy-Speaker: The  hon.
Member ought not to import the prac
tice in a court into thris House.

Hon. Members have got a right to 
state a point.  Whenever J  do  not 
understand a point I  will  request 
them to explain  them.  Under  the 
rules points have only to be stated.

Shri S. S. More: I quite see, Sir.
but some of us are quite new to Par
liament.  So, this report goes  against 
Article 105, if I may say so.

Mr.  Deputy-Speaker: That is the

privilege article.  Hon. Member may 
kindly  resume  his  seat.  I  have 
understood his point of order.

First of all, this is only  a recom
mendation made by a committee.  It 
Is  for the House to decide  whether 
leave to introduce should be  granted 
or not. It is open to hon. Members to 
move an amendment on the lines  of 
Mr. Ramaswamy’s  and seek the vote 
of the House.

Shrimati  Renn  Chakravgrtty: Are
we to take it that the  recommenda
tions of the  Committee are only of 
a  recommendatory  character?  But

Mr.  Deputy-Speaker: Hon.  Mem

bers will kindly look into the  rules. 
These  recommendations are only re
commendatory.  Unless  the  House 
accepts and agrees with those recom

mendations  they  won’t  be binding 
on anybody. It is open to the House 
to throw out the motion, in which case 
the recommendations would not have 
any effect, or accept it with such mo
difications as it chooses.  The House 

is absolutely free to come to its own 
conclusion.  Anything  affecting  the 
Constitution is an important matter; 
so a Committee of the House has gone 
into this matter.

Shri S. S.  More: Unfortunately  I 
have not been properly understood. I 

know we are running against time. We 
cannot help it. There is the question 

of the rights and privileges, and one of 
the important recommendations of the 
Committee is, if I can read it to  be 
precise___

Mr. Deputy-Speaker: I have  given 
my ruling.  There  is absolutely  no 
question of this Committee's  recom
mendation binding upon this  House 
unless it is an order  of the House. 
Therefore nobody is fettered and  no 
privilege  is  interfered  with.  The 
House can oppose and throw it out.

Shri S. S. More: Even  under  the 
rules of the constitution of the Com
mittee itself, powers were given to the 
Committee to examine, not to make 
any recommendation. And if the Com
mittee has made  recommendations, 

they are ultra vires.

Mr.  Deputy-Speaker: The  hon. 
Member is leaping from one point to 

another.

Shri S. S. More: Sir, l have to shift 
to another point----

Mr. Deputy-Speaker: Order,  order. 

I cannot go on allowing this kind of 
thing.  When he raised his point  he 
must have  been  complete.  If  he 
wants to oust the jurisdiction  of the 
House and not entertain any report, 

even with respect to that point he will
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kindly look into Rule 37 G, H and i, 
where there is a report contemplated. 
And the report may be accepted  or 

rejected  by  the  House.  Therefore 
they have to send a report  to  the 

House.

Shiri S* S. . Mm: May  1  bring to 
your notice Rule 37E which says that 
“the functions of the Committee shal: 
be....

Mr. Deputy-Speaker:  Order, order.

I am not going to allow any more dis
cussion on this.  Because if 1 satisfy 
the hon. Member on E he will go to 
G.  He will kindly read the portion 
that relates to the report.

Siiri S. S. More: Do you mean, Sir, 
that without reading it I am raising 

the  point?  It is a slur on me.

Mr.  Deputy-Speaker:  1  am  not
making any general  remark.  When 
he raised a point of order he  must 
have made it  complete—one,  two, 
three, four.  Still I allowed him. But 

he wants to go to another point.  I 
have given my ruling on the point of 

order.

Shri S. S. More: But why this slur, 
Sir?  May I protest?

Mr. Dcputy>4lpeak«r: He has

his protest!

made

Shri M. ILhiida Baksh (Murshida- 
bad):  Sir, it is most  unusual.  The
hon.  Member was addressing you on 
a point of order, and in the midst of 
it another Member from this side rose 

to a point of order.  But the oUier 
Member was allowed to make a speech 
in the midst of a point of order that 
was  already in progress.  I think  it 
was unusual and nbt in order. I want 

your ruling  on this.

Deputy-̂peaker: The point  of 

order is over. As soon as he rose he 
might have raised a point of order.
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Shri S.
move:

V. Bamaswamy: I  beg  to

That for the  orginal  motion,  the 
following be substituted:

'That this House disagrees with 
the Report of the Committee  on 
Private Members*  Bills  on Bill 
No. 127 of 1952.”

In moving  this I  wish to  place 

before the House that the Report sub
mitted by the Committee is not very 
satisfactory. The very purpose of pri
vate  Members’ Bills or the  right of 
a private Member to move a Bill  or 
bring a Resolution before the  House 
will be defeated if this report is  ac
cepted.  The right of a private Mem
ber to move a Bill is a very valuable 
right which we shall not deny our
selves.  Private Members  are  the 

spear-hoads of public opinion. It may 
be that the Conatitution  is a  very 
sacred  document.  We all accept it. 

But nevertheless  we are living  in 
changing times. From year to year, 
almost from day to day, we are living 
in a world which is changing. And to 
say that the Constitution  must  re
main, as it was framed, for ever would 
be wrong.  It is to suit  the changing 
times and  circumstances  that we as 
private  Members  bring  forward 
either Resolutions or Bills.  It is to 

suit the changing need of the  time, 
tor instance, that I have brought this 
Bill.  I am referring to my Bill  No. 
127 of 1952.  The other Bill, No. 124. 
I myself did not press. It may be that 

when  the  Constituent  Assembly 
framed our Constitution the situation 

was entirely different.  Now, this Bill 

seeks the Abolition of  Upper Houses 
in the States.  As you know,  under 
the Constitution, in six States  you 
have got Upper Houses. The question 
of Second Chambers is a very  old 
question.  Any student of  constitu
tional history will know that it has 
been discussed threadbare.  Never
theless, in the present context 1 wish 
to urge whether it is necessaî  to 
maintain  Second  Chambers in  ê 
several States. One argument that I 
wish to advaace is vtiiat  under  the 
Constitution  the  strength  of the 
Xegislative Assemblies in Ihe several 
States lias been increased to mdi a
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great extent  that  it  is absolutely 

superfluous for an  Upper House  to 
function in the States.

I will give you only one  example. 
In my district of Salem in the Madras 

State, before the Constitution we had 
eight  Members for  the  Legislative 
Assembly.  Now,  under the present 

Constitution  we are having  twenty- 
two Members.  If the membership of 
the Lower House has increased near
ly three-fold, what is the purpose in 
having  another House and  putting 
ourselves to the enormous  expendi
ture of having  membership of  the 

other House.  We wish to economise 

in administration.  Parliamentary de
mocracy  shall not be a burden upon 
the taxpayer.

Ah Hon. Member: Go on.

«iri S. V. RAmâ wamy: I am  ad
dressing the Chair.  The Chair is not 
listening.

Mr. Depatŷ peiker: Order,  order. 
The hon. Member must conclude.

Shri  V. P. Nayar  (Chirayinkil) : 
That shows that the Chair has  been 
listening! '

Shrt  V. mnwmmmy: Sir. as  I 
'was submitting, parliamentary demo
cracy shall not be a burden upon the 
taxpayer.  To  have  these  Upper 
Houses in the States is, in my humble 
opinion, a costly futility. Because, the 
same debates that are  held in  the 
Lower  House in the States are re- 
I>eated in the Upper House, Involving 
a duplication of T.A., D.A., printing, 
stationery,  this, that and the  other. 
It appears  to me  to be a  needless 

waste.

Sir. it is half past six.  May I con
tinue?  I have not finished.

Mr.  Deimty<»Sb[>6ftker:  No.  Five

minutes were allowed to the hon. 
Member. He has exceeded five-minutes. 

We ŵni go to 4oiother aaaeiidment. 
Bhrimati Eemi Cfaakvarartty.

£Oirl N. M. lilngaiii (Coimbatore): 

My amendment  the first.

f irst Report of the 2048 
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Shriaiatl  Renu VhnkmrmHiy: Sir, 

whale moving my amendment I ivould 
like to make a little correction axid 
that is to tl̂ ete the last few words, 

namely “on Bill No. 127 of 1952̂  It 
is a small mistake.

I beg to move;

That lor the original motion, the 
following be substituted:

“That  this  House  disagrees 

with the Report of the Committee 
on Private Members’ Bills.”

Sir, it is a very important report 
which has been brought before this 
House and one which we must em

phatically  throw  out.  Because, it 

goes against the fundamental  rights 
granted  under  the  Constitution  to 
every Member elected to this House. 
You, Sir, have of course made it al

ready clear that the report is only of 

a recommendatory character. But  I 
agree with Mr. More that the very 
constitution of this Committee and its 
functions, as ivritten down in this 

report,  go  against the fundamental 
rights of Members and no authority 
has any right to take away the right 

of Members to  bring  forward  any 
amendments to the Constitution.  My 
friend Mr. Altekar was en>phatic in 

saying that nothing new has happened 
to warrant that there should be chang
es to the Constitution.  One very big 
change has come about, and that is 
that the Constituent Assembly when 
it was formed was formed with Mem

bers who were elected under the 1935 
Constitution.  There  was  absolutely 
nothing called an opposition.  There 

were no such people who had come to 
the electorates  and  been  returned 
from them.  Almost all of us, many 

of us, have been returned on certain 
manifestoes, which we have presented 
to the people and in those manifestoes, 
there are many points which need an 
immediate amendment of the Consti

tution.  For example, i should like to 
point out that we have been returned 
on the manifesto  demandini? deletion 
cf the article which  says that there 
can be no  confiscation of property 
without compensation.  We stand on 

that and we demand that there should
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not be anything which  takes  away 
from Us the right of bringing forward 

in this House what we have promised 
to the electorate and therefore, cannot 
accept the retx)rt of this Committee.

We have been told in the recom
mendation, especially on page 3» that 

the Constitution should be considered 
as a sacred document.  The framers 
of the document have not regarded 
it as a sacred document.  They have 
cared  tuppence for it when we see 

that even within a short period from 
the time of its birth, they have not 

faltered in bringing  an  amendment 
when it was a question of curtailing 
civil liberties.  At that time, it was 
not regarded as a sacred document. 
Now, when we want that certain other 
amendments should come forward, all 
these arguments are brought forward 

that it is a sacred document and that 
noting has changed and therefore we 
cannot be allowed the right to bring 
forward amendments to the Constitu
tion.

The report says: that the Constitu
tion can be amended only when it is 
found absolutely necessary to do so. 
Who has given the right to anybody 

to say that it is absolutely necessary 
to do so or not?  Only the people can 
tell us. They have told us in unequi
vocal language; they have given us a 
mandate that we should demand a 
change in the Constitution.  There
fore, most emphatically I say that we 
cannot  accept the  recommendations 
of this Committee.

Furthermore, it has been said that 
we have to go into the interpretation 
of the various articles and provisions 
of the Constitution and into the inten

tion and what was behind the minds 
of those who framed it. We were not 
there.  We were not a party to the 
framing  of  the  Constitution.  We 
accept many parts of it; many other 

parts we do not accept.  Therefore, 
we will not allow anybody to touch 
our right to demand that there should 
be a change and bring forward amend
ments.  Nobody can take away that 

right from us.

In para 6 (3) it is stated;

“Generally speaking, notices of 

Bills  from  Private  Members 
should be examined in the back
ground of the proposals or mea
sures which Government may be 
considering at the time___

I  think  very  few  people  in  this 
country will know what is going on 
in  the  mind of  the  Govfernment. 
Certainly, we axe not in a position to 

fathom what they are thinking.

Shri S, S. More: Ev̂ n they do not 
know their own mind.

Shrimati  Renu  Chakravartty:  I
should like to point out some con
crete examples.  We have been told 
the other day that the Law Minister 
is going to And out ways and means 

of how he should bring forward such 
Bills as the Dowry Bill, and other 
social Bills.  We have been demand
ing the Rao Bill.  Even today we find 
there is no comprehensive law incor
porating all that was contained in the 
Rao Bill.  We have no faith in what 
the  Government  is  thinking.  We 
have got to fathom their intentions, 

understand them and then we will be 

allowed to bring forward Biflls in this 
House.  This position  is completely 
untenable.

Then again in sub-para (4) it is 
stated:

“Whenever a private Member’s 
Bill raises issues of far-reaching 
importance  and  public interest, 
the Bill might be allowed to be 

introduced so that public opinion 
is  ascertained  and  gauged  to 
enable the House to consider the 
matter further.*'

Again, I emphatically say that there 

is no question of “might be allowed”. 
It is our right and we will not allow 
any body  to challenge that right. 
We come from the Opposition parties. 
We are not in the party of the Govern
ment.  It is only right that, when we 

are given  a  very meagre  right  of 
bringing forward Bills and Resolu
tions,  nobody  should put any  sort
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of a curb on the right that we nave. 
Continuing the report says:

“In  determining  whether  a 

matter is of sufficient public  im
portance,  it should be examined 
whether the particular provisions 
in the Constitution are adequate 

to satisfy the current  ideas and 
public demand at the time.”

Who is to gauge that? If we say that 
that is the demand of the people, who 
is to gauge  that?  I am  afraid the 
Members in the  Treasury  Benches 
have got yards of cotton wool pushed 
into their ears and it is difficult  for 
them to hear what people outside are 

saying.  I would say that it is  im
possible  to lay down such principles. 
Who is to decide what are the current 
ideas and public demand at the time?

The report says:

“In other words, the  Constitu
tion should be adapted to the cur
rent needs and demands of  the 
progressive society and any rigi
dity which may impede  progress 
should be avoided.”

This, I think, is a little  face  saving 
statement on the  part of the  Com
mittee, if I may be permitted to  say 
so.  You talk of progressive  society 

and demands of progressive  society 
and say, we do not want to avoid such 
things.  I say  that there  are  many 
points, which we as Members say, re
present the current needs  and  de
mands of progressive society,  which 
go against the Constitution.  Nothing 
should be put in the way of our pre
senting  that case.  Therefore  we 
oppose this report.

I shall just take  5 minutes  more 
and I think I should be allowed to 
finish.

Some Hon. Members: No, no.

Shrlmatl Renu Chakravartty:  I re
quest the Members sitting opposite to 
let me finish......

Shri S. V. Ramaawamy: Could we 
not take up this matter some  other 
day?

Shri V. G. Deshpande (Guna): One 
full day should be given.

Mr. Deputy-Speaker: I find several 
hon. Members desirous of speaking. I 
do not want to throttle  any discus
sion.  This is the first time that this 
matter is coming up.  A  Committee 

has been appointed and it has  made 
îome recommendations. All the points 
of view have to be placed before the 
House. I will waive the rule and we 
will have discussion for another half 

an hour some  other day so that all 
points of view may be placed before 
the  Committee.

Some Hon. Members: One full day.

Mr. Deputy-Speaker: Why not  to
morrow?  All right; we will take  it 
up on the next available day and we 
will have  a  discussion  over  this 
matter.

Pandit Thakur Das Bhargava: May
I respectfully submit, Sir, that  half 
an hour for this matter will not  be 
sufficient as the points  involved are 
very important. They go to the root 
of ̂ e matter.

Mr. Deputy-Speaker: I  shall  also 
tell the Speaker that this is a matter 
of first impression. I do not want any 
hon. Member or the House as a whole 
to be under the impression that this 
report is going  to throttle them  or 
stand in their way.  Therefore, I will 
waive the rule and I won't put the 
Question now.  I shall give the  hon. 
Lady Member an opportunity to conti
nue for five more minutes next time.

Hon. Members will also kindly bear 
this in mind.  After all this is a  re
commendation to the hon.  Members, 
in voting one way or the other. What 

is being done? All the four Bills are 
here.  Each hon. Member  who  has 
given notice will assume that  this is 
the time for introduction. Under Rule 
72 of the existing rules, even  apart 
from the  new rules  regarding  the 
Committee, if a motion for leave  to 
introduce a Bill is opposed—we  will 
assume that the Government opposes— 
the Speaker, after permitting, if  he 
thinks fit, a brief explanatory  state
ment from the Member  who moves

First Report of the  20$̂
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is vested in them, more than  what 

is provided in the report.

Slirt  Ragfaavmchari  (Penukonda): 

May I submit, Sir, what happens to 
the general accepted convention  that 

there would  be no objection at  the 

time of introducing a Bill?

Mr. Depnty-Speaker: It is  not  so. 

The hon. Member will look into  the 
previous records.  Take the  case of 
the  Steel Bills.  They were opposed 
and they were thrown out.
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and from the Member who  opposes, 

the motion, may, without further de
bate, put the question. What I would 
submit  to the  House is this.  The 

framers of the report do not arrogate 
to themselves the decision. They only 

make a suggestion. Even if individu
ally everyone  of these Bills  should 
be introduced now, which I think  is 

what is being  done in this half  an 
hour, what  any hon.  Member  can 
claim under the existing rules,  apart 
from this report—this is a new rule— 
is to make a statement if it is opposed, 
and then the other side, that is, the 
opponent, also makes a statement and 
then immediately the Question is put.

Therd!ore, no valuable right which is 
now existing is taken away. In addi
tion, the House has got an oK>ortunity 
to consider the report.  The report is 

not binding on the House. Therefore 
even at this stage, without  allotting 
any more day, I can straightaway put 
these motions  one after the  other, 
which is as good as the  Committee’s 
report to the House. Let there be ̂ o 
wrong impression created at all. But, 
in view  of the fact that this is  a 
matter  of first impression,  and hon.

Members  are  exercised  over  it 
under the impression  that a lot  of 
valuatolei ri^ is being  taken away,
I have no objection to waive this rule 
and have a discussion on another day 
when next time w« meet.  I will tell 
the hon.  Î>eakier  that the  general 
desire of the House is to discuss the 
matter because it is one which appa
rently is taking away a right which

PAPB31 LAID ON THE TABLE 

Report on the Working of the Pre

ventive Detention Act.

The Minister of Law and Minority 

Affairs (Shrl Biswas): I beg  to lay

on the Table a copy of the Report on 
the working of the Preventive  De
tention Act, 1960 during the  period 
30th September,  1932,  to 30th Sep
tember, 1963. [Placed in Library. See 
No. S-206/53.]

Mr. Depnty-9peaker:  The  hon.
Lady Member may  continue  next
time.  Specific time will  be fixed  in 
due course.

The House will now stand adjourn
ed and meet again/on Monday at 1-30
RM.

The House then adiourned till Half 
Fdst One of the Clock on Monday, the 
lAth December, 1953,
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